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LEGISLATIVE ASSEMBLY:tl 

Saturday, 18t'" Marc"', 1922. 

The Assembly met in thE; Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

QUESTIONS AND ANSWERS. 

RESOLUTION RE STORES PURCHASED. 

285. * Sir Vithaldas D. Thackersey : Will Government be pleased to 
'Say what steps they have taken in regard to the Resolution moved by me and 
passed at a. meeting of the Legislative Assembly held on the 2i3rd September, 
1921, at Simla re the Stores Purchase? 

Mr. A. C. Chatterjee: I lay on the table a copy of the correspondence 
which has passed between the Government of India and the High Commis-
sioner for India, London, on the subject of the purchase of stores in England, 
in pursuance of the Resolution moved by the Honourable Member and accepted 
in the Legislative Assembly in the last Simla Session. 

No. S.-360, dated Delhi, the 22nd December 1921. 
From-J. C. B. DUKE. ESQ., O.B.E.. I.C.S., Officiating Secretary to the Govern-

ment of India, Department of Industries, . 
To-The SecretalY to the High Com'ni8sio\ler for India, General Department. 

42, Grosvenor Gardens, London, S. W. 1. 

Subject :-Purchase of stores for India through the High Commis ioner~ 

I am directed to acknowledge the receipt of your letter No. H. C., dated the 9th August 
1921, with which you fOlw-l"ded a minute bv the High Commissioner on the "ubject of the 
purchase of stores in England for Indian Railways, a copy of Sir William Meyer's evidence 
before the Iudian Railway Com'TIittee and a note on the procedure of the Stores Department. 
These documents were laid on the tabltl in the Council of State and the Legi"lative Assembly 
in rtlply to questions, and have been the subject not only of con"iderable comment in the 
public Pl-eSS, but of debates in both Houses. I am directed to forw .• rd copies of the3e 
debates for the information of the High Commis3ioner. It will be seen that the Govern-
ment of India a.ccepted in the Legi.lat,ve Assembly a Re301ution that: 

• This Assembly recommend. to the Governor General in Council that the High Com-
missioner for India in London should be instructed by the'Govel'l1ment of India 
to buy ordinatily the stores required for Indi. in the eape~t market consistently 
with quali:y alld delivery, and every case where this rule has not been followed, 
shoilld be communicated to the Government of India with full reasons for the 
information of the Legislative As;embly.' 

A somewhat similar Resolution W18 lC ~pte  in the Council of State subject to certain 
reservations which were mentioned by the Honourable Meml,er in charge of the Industries 
DeJBrl;ment in the course of his speech. In view of theBe deba.tes, the Government of India 
hve again studied carefully the docnments forwarded with your letter under reply. 

( 8818 ) .A. 



3814 LEGISLATIVE ASSEMBLY. [18TH MARCH 1922". 

2. I .am fir~ to r?fer to the question of calling for tenders. The procedure in this. 
matter 18 explained In paragraphs 3-5 of the note on the Stores Department prepared by-
8ir George Collier. Tenden are obtained either by: 

(1) advertisement ('open tender 'J; or 
(2) invitation to a limited number of firms (U limited tender "); or 
(3) invitation to one firm only (' single tender' or ' private purchase')' 

In accordance with the recommendations of the Committee of the House of Commons 
n~te  in parag-raph 3 of the notl', it is left to the discretion of the Department to decide· 

wInch of thes/' thrl'e courses ~ oul  be adopted, and the Government of India have no desire· 
to interfere wi~  that discretion. They IIssume that private purchase is re.orted to only in 
rare and exceptIOnal cases, and th-y observe that the ordinary practice is to call for competi. 
tive tenders, except in the case of : 

(a) Patents and specialities; 
(b) Comparatively ~mall supplies; and 
(el Highly finished work, such as surgical and scientific instruUlents. 

The Government of India accept this practice as correct, and have only two remarks to make. 
In the first pbce, they desire that the rp/!,ister of firms eligible for 'limited tender' 
Bhould be peliodically overhauled, and should be SO framed as to include the names of 
foreign firmB of known reliability. which can be trusted to execute contracts satisfactorily, 
In the serond place, they have considered whether • open tenders' should not be advertised 
in the important newspapprs and technical journals of continental countries and Americf1, as 
well as in tho.e of the United Kin!!'dom except where considerat·ions of time render this 
courBe impossible. They observe that the High Commi,sioner is definitely of opinion that 
foreign manufacturers He so cIo.ely in touch with business openings in the United KinO'dom-
that it i~ unnecessary to bring requirements specially to their notice, and the Go ernm ~t of 
India are willing to be guided by Sir WilliaTL Meyer in this matter. The ue~tion  howe,er. 
is onl' of some importance. and I am to ask that it should be periodically examined in the 
light of statistics of tenders received annually from foreign manufacturers, and with reference 
to the pr n iplp~ that. where time permits, tenders should orllinarily be called for openly and' 
generally and that the widest pos.ible publicity should be given to such calls. 

ll. I am next to refer to the polic.v which has been laid down in regard to the a ~ptan e 
of tender.. ') he Government of India fully realiRe that the cheapest tender is not always, 
the most satisfactor.y, and that it is not infrequently economical to accept a higher tender on 
aC(l()nnt of greater reliabilit.v earlier delivery. smaller cost of inspection or other simila.r 
reasons. The plinciple which has been prescribed for the permanent guidance of the 
Department by Sir William Mpver is that the lowe"t 'satisfactory' tender should be 
accepted. This principle is obviously correct, and indfled differs in no way from that 
advocated bv Sir Vithaldas Thacker.ev, the Honourable Mr. L. Samaldas and the-
Honourable Mr. Sethna in the Legislative Assembly and the Council of State. Where 
a British and a forei;;\'n tender I\re equally satisfactory and equally cheap, the Government. 
of India cordially agree that preference s10uld be given to the former. 

4. So far, there is no difference between Sir William Meyer and his critics in th& 
Assemblv and the Council of State. Criticism has turned mainly on the fact that 
admittedly the policy which has b!'en prescribed as the correct poliey for the Department 
to follow permaneutly has temporarily been abandoned in the present abnormal circum-
stances. In particular, objection has been taken to Sir William Meyer's statement that, 
purely as a temporary mffi8Ul'e and so long as t ~ pre.ent abnormal cO,nditions last, he, 
i. • willinll to accept a satisfactory B.itish tender III preference to a foreIgn tender when 
the 0'8p between the two is not exce88ive' and that, 'as a starting point he has laid 
ow~ that the gap should not exceed J 0 pel' cent' Moreover, exception has been taken to-

Sir William Meyer's practice of communicating foreign tenders contidentially to BIiLish 
manu{actUl'ers, ill order to give the latter an opportunity of submitting a revised tender. 

5. As regarda the former point, the Government of India recogniae that aome miecon-
cp.ption prevail a in India. They are aware that Si .. William Meyer has not laid down a hard 
and fast rule that a 10 per cent. preference may legitimately he allowed in favour of Britiah 
tenders OVl'r foreign tenders. On the contrary, they understand that every oa.e in wh.ch it 
is pro~ e  to set 8side a lower foreign tender in favour of a Btitish tendm' i. submitfad for 
the BIgn Commiaeioner'. penonal deci.ion, and that each such case i. decided on itt merit •• 
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At the same time, the principle of prefarential treatment for British firms in special cases 
has been admitted, and the lowest satisfactory tender is not always accepted. And, 
8ince the Government of India are most anxious that the operations of the Sturea Depai"t-
ment should be conducted purely on busine,;s principles, and should be free from any 
suspicion that British industries are being subsidized, even as a temporary measure, at the 
expense of the Indian tax-payer, they have thought it necessary to examine the whole 
basis of the temporary deviations from tho accepted policy of the Stores Department t~ 
which reference has been made abol'e. 

6. There is no room for doubt that, at present, in 'case8 wherA tenders are called for in the 
open market, there is ordinarily a .ery wide margin of difference between the lowest Bl'itish 
tender and tenders from countries such a.< Belgium and Gelmany. In a recent ca.e whicll 
has been brought to the notice of the GOI'ernmont of India, the margin of difference between 
the five successful Belgian tenders and the lowest British tenders varied from 43 to (! I per 
cent. The hibh cost of production in England no doubt accounts largely for, the high 
British tenders, and the in re~se in the cost of production is believed to be due mainly to the 
increase in wage~. In this matter, however, as the High Commissioner will 11'alise, the 
Government of India can do nothing to help Much as they regret the nnemployment in 
England, they are quite clear that they cannot allow orders to be placed in Enl{land at 
preferential rates merely to enable wages to be maintained at an uneconomic level. Such 
action On their I'art would be unfair to the Indian tax-payer, and moreover it wonld do noth-
ing to solve the problem of the British manufacturer. For that problem there is pnly one 
Eolution, and that is for employers and employecs to come to such adjustments aE WIll enable 
the British manufacturers again to compete in the world's markets. 

7. A more serious difficulty is that of foreign exchanges, since this factor, over which 
British mannfacturers have no control, is mainly responsible fur the margin between the 
British and foreign tenders. In the case of the ti.ve tendo's already referred to, the 
successful Belgian tenders, with one exception, would have been wt'li above the lowest. 
British tenders had Belgian exchange been normal. The difficulty is even more pronounced 
in the case of Germany, and the point is one which cannot be ignored in deciding what 
policy should be followed. 

8. As regards Belgium. however, the Government of India have decided that the-
exchange difficulty constitutes no bar to the immt'diate enforcement of the permanent p~li y 
of the Stores Department. The capacity of Belgian manufacturers is strictly limited. ,lIld 
this being so, the Government of India see no reason why full advantage should not be 
taken of favourable tf'nder from this country. The case of Germany i. more difficult. 
but the Government of India consider that lower tenders received from German. should 
be accepted if reliance can be placed on delivery up to time, up to saml)le and at the price 
agreed upon, and if they are otherwise satisfactory. 

9. The conclusion, theref0re, that the Government have arrived at is that all temporary 
expedients designed to meet an abnormal and transi~ul y state of affairs should now be 
abandoned, aLd that the Stores Department, in placing contracts for stores and materials 

. required for Government Departments in India, should revert to the ordinary businl'ss 
principle of acceptiag the lowest satisfactory tender. They desire, also. that the practice of 
disclosing foreign tenderq to English manufacturers should be discontinued as being inconsist-
ent with accepted business principles. The Governmellt of India have no de,irc at all to fetter 
the discretion of the High Commissioner in deciding between tenders on the principle laid 
down, and, in making such decision, he will of course take fully into account such consider-
ations a. quality, reliability, ease of inspection, time of delivery and the like. In regard to 
locomotives, wagons and similar railway matel;al, the High Commissioner in placing orders 
will, of cow'se, bear in mind the importance of ~tri t adnerence to British standard speciti.ca-
tions and Indian standard drawinO's. Deviations from the standard rawing~. espe ~ially in 
respect of renewable parts, may a~se great inconvenience in India. The Government of India 
consider, however, that no preference should be given to Briti.h firms merely because thoy are 
British. except in the cape refelTed to at the end of paragraph 3 of this letter, andthey are of 
opinion that departure from the principle of acceptinl( the lowest satisfactory tender can be 
justified only in cases where the placing of an order with ~ .foreign tir ~  though ·.el~porari!y 
se nrin~ a cheaper article, might have the result of depl1vmg the Rlg.h COmml8Slt)ner In 
future of a source of supply on which he might have to rely for completmg further or er~. 

10. They desire further with reference to the latter portion of the Resolution in the 
Legislative Assembly, which recommends that, wh"never an article ~as not bt;en. purchased 
ill the eheapeat market oonli ~nt y with quality and delivery .. the, HIgh C;om!lllssl.oner should 
commuicate the full re&8onl to the Government of India for the mformatlOn of the 

A2 
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Assembly that a half-yearly statement for the periods ending the 30th June and the 319t 
December, respectively, indicating the cases in which the lowest tender has not been 
:accepted, should be submitted in future, and that steps may be taken for the preparation 
and submission of these statements beginning with the statement for the period ending the 
.31st December 1921. 

11. Finally, I am to explain that the Resolution, as moved in the Legislative Assembly, 
()riginally contained a clause recommending that the High Commissioner, when placing 
larg'e orders, should insist on the cont.racting parties, if required by him to do so, granting 
facilities for the admission of Indian students as apprentices in their works, so as to afford 
them opportunities to acquire practical knowledge of manufacturing process. This portion 
of the Resolution was subsequently withdrawn by Sir V. Thacke:'sey, pending the receipt 
of the report of the Indian Students Committee. The Government of Inliia, however, 
undertook to communicate the suggestion to the High Commissioner, and I am to ask that 
it may be considered and that the Government of India may be furnished with the views of 
the High Commissiouer on the subject. 

No. 521-H. C., dated 25th January 1922. 

From-J. W. BROKE, ~ .  C.B.E., I.C.S., Secretary to the High Commissioner 
for India, London, 

To-The Secretary to the Government of India, Department of Industries, Delhi. 

I am directed by the High Commissioner for India to acknowledge the receipt of your 
letter No. S.-360 of the 22nd December 1921, communicating the instl1lctions of the 
Government of India on the subject (.f the purchase of stores in England. The High Com-
missioner and his Store Department will loyally carry out the general instructions given: the 
High Commissioner has in fact, since he was apprised of the Resolutions of the Indian 
Legislature bearing on this subject and their acceptance by the Government of India, put a 
stop to the special temporary practice of allowing some preference to British manufacturers, 
including the communication to those of competing foreign tenders, which the Government 
()f India have now formally decided to do away with. 

2. With reference to the question of calling for tenders the Government of India allude to 
1!. note by Sir George Collier in which the procedure is detailed, and have inferred that the 
-course of inviting a tender from a single Drm only (' single tender' or 'private purchase '), 
instead of having recourse to advertisement or the invitation of competitive tenders from a 
number of firms, is resorted to only in rare and exceptional cases. This inference is not 
~uite C01Toot, since numelically such cases are not infrequent, owing to the fact that many 
items in indents for stores are either for quite trifling quantities, 01' specify parlicular kinds 
Qr manufactw'es of goods, for which it would be manifestly unbusinesslike or futile to invite 
-competition. The High Commissioner desires, however, to assnre the Government of India 
that the practice in question is one the possible abuse of which receives vigilant attention, and 
that it is restricted to cases in which it is clearly dictated by ordinary business consider-
1!.tions. 

3. With regard to the desire ofthe Government of India that the register of firms eliO'ible 
for limited tenders should be periodically overhauled, and that it should be so framed ~ to 
include the names of foreign firms of known reliability, I am to explain that this register is 
constantly being extended, and is at present being completely overhauled with a v;ew to 
bringinr, it as far as possible up to date. In this process the inclusiou of suitable foreign 
firms will receive palticular attention in conformity with the instructions received. As it 
bas seemed to the High Commissioner that some misconception exists as to the scope of the 
register (conduced to possibly b.¥ the use of the words 'limited tender.' in Sir Geol'!!'e 
Collier's note) he desires to m"ution that the register of approved contractors is a e~y 
comprehensive document. It fills two large volumes and contains the names of several 
thousands of firms classified under some 500 headings. Nor iu practice have invitations to 
tender been confined rigidly to those upon the list, since either upon the advice of the Con-
sulting Engineers 01' other information, other firms, both British and Continental, are 
frequently invited. 

4. As to the question of advertising requirements, I am to Bay that this course has been 
~nlli el l.bl y extended during recent months and steps have been. taken to ensure that when. 
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orders of anr magnitude are contemplated the desirability of advertiBing shall be specifically 
conBidered In each caBe. In this connection, the instructions of the Government of India 
that the question of advertising in foreign newspapers, etc., should be periodically examint'd' 
will be borne in mind. It may be remarked, however, that experience, so far, goes to show 
the correctness of the belief indicated in the enclosure to my letter of the 9th August 1921, 
that notitications in the leading British papers are watched by foreign firms. It may be-
mentioned also that in occasional cases advertisement of requirements is avoided because of 
the risk of such publicity producing an unfavourable effect upon the market concerned. 
For instance, in purchasing a very large quantity of coal recently with reference to a special • 
order from the Railway Board, it seemed best to restrict enquiries to a moderate number of 
firms and to enquire for a smaller quantity than was actually required, the full quantity 
being subsequently negotiated for with the moot suitable tenderer. Such cases are excep· 
tional and are dealt with on their merits on commercial considerations. 

5. The High Commissioner is, if he may say so, in full accord with the remarks in' 
paragmph 9 of your letter under reply in regard to the considerations over and above mere' 
plice quotations which must be taken into account in deciding what is a 'satisfactory' 
tender, and he notes that the GO'l'"ernment of India permit departure from the plinciple of 
ac,cepting the lo .. est satisfadory tender in cases where the placing of an order with a 
foreign firm, though temporarily securing a cheaper article, might have the result of depriv. 
ing the High Commissioner in future of a .ouree of supply on which he mi~ t have to· 
rely for completing further orders. But action in this direction will necessarily be very 
exceptional. 

6. The Government of India desire to be furnished with 'the views of the High Com-
missi .. mer in regard to a suggestion that, when placing large orders, he should insist on 
the coutracting parties, if so desired, granting fa,cilities to Indian students. The High 
Commi@sioner would explain in this connection that some months ago, on his own initia-
tive, he gave instructions that when the two lowest tenders are fairly close together, and 
where the lowest is that of a firm which has declined to admit Indian students, preference 
should be given to the other. The High Commissioner does not consider that it would be 
advisable to go beyond this, as otherwise the Indian taxpayer would be burdened unduly. 
It may be mentioned that the same principle has been adopted by the High Commis,ioner 
in deciding between two tenders, one from a nrm which is upon the 'King's Roll', i.e., 
has agreed to employ a certain proportion of disabled ex-soldiers, and the other not. In 
practice the question l'arely atises and care is taken that no amount of any significance is 
sacriticed. 

7. Half-yearly statements will be submitted as desired, shewing for the periods ending 
30th June and 31st December, respecti'l'"ely, all cases in which tenders other than the 
lowest have been accepted. These statements will be drawn up in two parts, one dealing 
with cases in which a lower foreign tender has been set aside wholly or partially in favour 
of a British offer, the other with cases in which such discrimination is made as between 
British firms. The first of these statements, for the half-year ending 3hL De~ l lber 
1921, is now under preparation and will shortly be submitted. The High Commissionl'l' 
understands that the btatements are to exhibit all cases in which the lowest tender is 
rejected in favour of a higher one on such grounds as less expeditious delivery, un-
certainty as to the reliability of the tenderer, lack of facility for inspection or shipment, 
inferior though still acceptable quality of goods offered, and similar considerations; but 
need not include cases in which the reasons for declining lower tenders are such as would. 
in any event, necessitate their rejection: for instance, cases in which the lower tenders 
were r~ e te  because the goods offered were not of the necessary standard, 01' because-
una,cceptable conditions atta~ e  to the offer. To the latter class (the- numbers of which 
are lii,ely to increase a,ccording as invitations to tendor are more widely advertised) mlly be-
added tenders which have been received after the due date. It may be remarked that 
such tenders are on occasion accepted, but it is obvionsly necessary to exercise special care-
to prevent the practice of considering late tenders leading to abuse. 

ACTION AGAINST INSTIGATORS TO STRIKES ON RAILWAYS. 

286. *Sardar Bomanji A. Dalal: (a) Will Government be pleased to 
state whether there is any provision of law under which persons other than 
railway servants who preach strikes on railways can be punished ? 
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(b) If the answer is in the affirmative, will Government be pleased to 
1l1;a.te what action has been taken against the Swami who openly exhorted the 
strikers on the East lndia,n Railway to continue the strike? 

Colonel W. D. Waghorn: (a) Advocacy of a strike is not in itself a 
criminal uffence. 

(6) 'fhis is a ma.tter for the consideration of the Loca.l Government 
concerned. 

RECOGNITION OF ASSOCIATION OF GOVERNMENT EMPLOYEES. 

287. -Y.-Rai T. P. Mukherjee Bahadur: To which associations of 
Government employees have Draft Rules for recognition of the same by 
the Government been circulated? 

Has this been done to the Indian Telegra.ph Association? 
Has the Government of India. received copy of Draft Rules framed by 

the All-India. (including Burma) Posta.l Union passed in the La.hore Confer-
ence in its r;econd session for the benent of the Postal and Railway Mail 
Service Workers' union? 

Colonel Sir Sydney Crookshank: The rules, which have been approved 
by the Go er~ment of I ndia, have been issued to Local Governments and 

mini~trations who have been informed that copies may be communicated to 
any Association or proposed Association of Government employees. The 
Govemment of India have no information as to which Association have 
received copies under these instructions. 

In the Post and Telegraph Department the rules ha.ve been . circulated 
through Postmasters General to all Associations and Unions including the 
Indian Telegraph Asso(;iation. 

The draft rules framed by the All-India (including Burma) Postal Union 
passed at the Lahore Conference have not been received by Government} but 
a copy of them has been noticed in the issue of 'Labour} dated November 
1921. 

Mr. Mahmood Schamnad Sahib Bahadur: Is there anything in the 
draft rules restrictiug long transfers of telegraph officers in the general scale? 

Colonel Sir Sydney Crookshank: I do not quite follow the question put 
by the lLmourable Member and I do not quite see what application it has, but 
if he will give me notice, I shall do my best to reply to him. 

HOURS OF BUSINESS IN POST OFFICES. 

288. * Rai T. P. Mukherjee Bahadur: Is it a fact that in spite of 
the 11irector (ieneral's circular on revised hours of business, work in the 
Burdwan Head Post Office begins from sunrise to sunset? In how many 
head offices has work ceased to commence from very early in the morning? 

Will the Government be pleased to fix the hours of business at a. stretch 
in respect of Registration, Pa.rcel and all other business to avoid split work ~ 
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. Colonel Sir Sydney Crookshank: The hours of business now at the 
Burdwan head office are as follows: 

(1·, References and inquiries • 'J 
(2) Certiticates of po~ting  , . F' 7 t 18 h 
(3) Sale of postage stamps • . 10m 0 ours. 
(4) Issue of telegraphic money orders . 
(5) Registration, insurance and bOOking] F 7 t 17 h d 'I d 

of parcels and value-payable rOB t dO f o r~t ~l  an on 
articles, a ·Ul' ays rom 0 0 ours. 

(6) Money order, Savings Bani>: and}" 10 t 1- h d 'I d 10 to 13 B 't' h P I d t " rom 0 OJ our. Al y an 11 IS oata or a1' ransac- h S t d tions. OUI'S on a ur ays. 
(7) Telesrams received for despatch From 7 to 2J hours. 
(S) First despatch of mails. At 7 hours, 
(9) Last despatch of mails At 19 hours. 

(10) First delivery • At 7 hours in Summer and at 7-30 hours 
in Winter, 

(11) Last delivery At 16-30 hours. 
2. Government regret that the information is not available and they do 

not consider that it is of suffi<:ient public interest to justify the labour of 
.collecting it for the whole of India, . 

3. It is not possible to avoid' split duties' altogether nor are they always 
inconvenient to the staff. Orders have already been issued by the Director 
General of Posts and Telegraphs to abolish them where possible and desirable. 

HIGHER ApPOI:-<TIIENTS IN THE POSTAL SERVICE IN INDIA, 

289. * Rai T. P. Mukherjee Bahadur: (aj Has the attention of 
the Government been drawn to the following obsel ation~ of Colonel 
Wedgwood (Labour Member of Parliament) made in the course of his speech 
delivered on the 25th March last at the Postal Club, Calcutta, viz" that he 
was struck with surprise at the gigantic disparity between the pays of men in 
subordinate ranks and in the higher posts? 

(b) What is the number of higher appointments in the British Postal Ad-
ministration compared with that of the Postal service in India? What is the 
total salary given to the former as against the latter? 

(c) Was not there one administrative officer for the Railway Mail Service 
in India some time ago? 

(d) Why are the pre<;ent sorting circles placed under Deputy Postma.sters 
General of sorting circles and not under the Local Postmasters General ? 

Colonel Sir Sydney Crookshank: (a) Government have seen the 
observations in question. 

(b) A list of the higher appointmlmts in the British Postal Administration 
will be found at pages ~  of Whitaker's Almanac for H)Z2. The higher 
appointments in the Indian Post Office and the pay of such appointments are 
detailed in the List of Officers of the Posts and Telegraphs corrected up to 
the 25th November, 1921. 

(c) Yes. 
(d) The sorting and transit of mails all over India is work of a technical 

nature and requires a special staff to deal with it. The work has to be 
distributed according to the main lines of railway communication, which are 
not o~terminous with the postal circles under the control of the Postmasters-
General. The latter officers already have their hands full with other work 
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a.nd it would not be possible for them to undertake the Railway Mail Service-
work as well. 

UNSTARRED QUESTIONS AND ANSWERS. 
QUANTITIES OF FOREIGN SUGAR AND :MOLASSES IMPORTED INTO INDIA. 

a06.Mr. Muhammad Yamin Khan: Will the Government be pleased 
to state separately quantities of Foreign Sugar and Molasses imported in 
India from 1st April, H)21 to 31st January, In:?? 

The Honourable Mr. C. A. Innes: The information is contained in the 
Accounts relating to the Seaborne Trade and Navigation of British India for 
January, 1922, published by the Department of Statistics, to which I would 
invite the attention of the Honourable .Member: 

RATE OF EXCHANGE FOR Ct:STO:MS PI'RPOSES. 

a07. Mr. Muhammad Yamin Khan: 'Will the Government be pleased 
to state at what rate the exchange is calculated for customs purposes while 
calculating the duty payable by the imporfel's? 

The Honourable Mr. C. A. Innes: Calc:ulations of exehange for cus-
toms purposes are made at the rate (;urrent at the time of importation. 

FINANCIAL D T~ T BETWEEN THE HOME GOVERN-
MENT AND THE GOVERNMENT OF INDIA. 

Mr. T. V. Seshagiri Ayyar (Madras: Nominatrd Non-Official): ir~ 
may I with ~ our permission a~  the Honourable the Finance Member whether 
he is in a position to explain the nature of the benefit which India has derived 
by what is described by Reuter as a windfall to this Government in consequence 
of an adjustment between this Government and the Government athome ? 

The Honourable Sir Malcolm Hailey (Finance Member): Sir, the 
particulars which J\Tr. Seshagil'i Ayyar asks for relate to Reuter's t ... le-
gram of 1\1arch lOth. In that telegram it was stated that Lieutenant-
C(llonel the Honourable G. F. Stanley in moving supplementary estimates 
of £4,900,000 representing terminal charg'es arising from the "'801', 
explained that £2,800,000 repr~sente  disbursements, etc., which had 
been under discussion for some considerable time between India and 
Great Britain. The terms in which the Reuter's telegram was reproduced 
in One particular newspaper suggested that India had received an unexpected 
credit and this may possibly have given rise to the impression that our 
deficit of the current financial year would be relieved to this extent. 
·We have, however, been informed by the Secretary of State that the 
£2,800,000 was made up of various sums actually paid in advance by the War 
Office to the India Office prior to the lst April, 1921, which had not been 
previously provided for in the Army estimates. The items therefore represent 
merely domestic book-keeping of the War Office. The principal item is one 
of £1,950,000 and generally speaking the whole transaction represents the 
grant of a formal appropriation to the War Office to cover items of recoverable 
war expenditure which, as the House is aware, is recouped to the Government. 
of India by a.ctual cash payments made in advance. 



UNINTERRUPTED SITTING FOR THE DAY. 
Dr. R. S. Gour (Nagpnr Division: Non-Muha.mmadan) : May I suggestr 

Sir, t a~  in view of the fact that the guillotine is put automatically at !). 
o'clock, Members of the Government might arcommodate us by cutting their-
lunch and sit continuously from 11 to 5 and thus give us more time for this 
Budget discussion ? 

Rao Bahadur C. S. Subrahmanayam (Madras ceded districts and 
Chittoor: Non-Muhammadan Rural): I suggest half an hour for lunch, 
not a continuous sitting; it is impossible to go on without a lunch 
interval. 

Mr. President: The adjournment for tiffin is entirely a matter of the 
convenience of the s~embly  and in this case, I must say, primarily, of the 
convenience of Government. I am prepared to meet the general convenience 
of Members; but my discretion will be largely influenced by whitt the 
Finance Member and other Members of the Government have to say. 

Sir Montagu Webb (Bombay: European) : Might I suggest, Sir, that· 
we wait until the hour for adjournment for lunch arrives and see how far we 
have progressed with the work before us ? 

Dr. H. S. Gour: And how far the necessity for lunch arises? 
The Honourable Sir Malcolm Hailey (Finance IMember) : 1£ I may, I 

should like to support the suggestion of Sir Montagu Vir ebb, with the 
addition that we shall on our side be prepared to fall in with tLe wishes of 
the House at the time. 

MESSAGE FROM HIS ROYAL HIGHNESS THE PRINCE OF 
1YALES. 

Mr. President: I haye received the following MesFage : 

'Prince of Wales' Camp, Karachi, 17ta eareh, 1922. 

I alit deeply t(lutHe!t by the :Message from the Legislative Assembl!J con-
tained in !JOltr telegram dated 16th ,Marca. It has cheered and heartened me 
in 1J&ysad task oftakillgleave to-day. J-Iay God prosper the work of the' 
Assembl!J for the welfare of India. 

(Sd.) EDWARD, PRINCE.' 

THE BUDGET-LIST OF DEMANDS. 

CIVIL WORKS-INCLUDING EXPENDITURE IN ENGLA'ND- concld. 

Mr. President: The debate will now be resumed on the question: 
• That a sum not exceeding Rs. 1,60,10,000 be granted to the Governor General in-

Count:il to defray tte charge which will come in course of payment during the year ending 
the 31st day of March, 1923, in respect of • Civil Work_including Expenditure in, 
England ". 

A motion has been moved : 
• That the demand under head' Civil Works-including Expenditure in England' b&-

reduced by RI. 8,01,760.' 
( 3321 ) 
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Colonel Sir Sydney Crookshank (1'. W. D. Secretary): When the 
House adjourned at a late hour last night I was about to reply to • 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban; : Perhaps, Sir, it will do if, for economy of time, I do not press for an 

,answer to all my points. (Laughter.) 
Colonel Sir Sydney Crookshank: Sir, I was proceeding to inform the 

House that I was going to reply to the avalanche of criticisms which 
were hurled at the head' Civil \Y orks' by my respected friend, Mr. 
Ranga,·hariar. I shall reduce my replies as much as possible. Before I get to 
work on those criticisms, I would desire to reply to the question put to me, 

·or perhaps rather more to the Finance Department, in the matter of lapses 
in L \Y. D. grants at the dose of the financial year. 

In this respect I should like to correct my Honourable friend when he 
said that the 1'. 'V. D., have very little work to do during the rains. It 
is true that the building works are put off then to a certain extent 

.dll1'ing that season of the year but that is the time when all the road work is 
done, and consequent:y there is a fairly uniform flow of work throughout the 
year. Now, as far as the p. 'Y. D. is concerned, we would welcome 
the abolition of the lapses at the end of ~ ar  each year. Under the 
capital head it is a comparatively simple matter. I understand, for example, 
that in the new Railway loan of Rs. 150 crore8 the capital account will be 
kept open. In the ease of the capital account for New Delhi Works, 
what we do there is to provide for a minus reserve of Ii. large sum which will 
be found under that Demand and this has, practically speaking, the same 
effect. Under the revenue head of course it is a very different matter and 
the Finance Department wOllld find themselves in difficulties if they did not 
know how the variollS heads of account would be affected, the Public Works 
Department being only one of the many Departments which are concerned. 
Possibly, some sueh arrangement as we have under ~ew Delhi by which we 

· establish a minus reserve would to a certain cxtent meet the situation. 
And now, Sir, to revert to my Honourable friend, Mr. Rangachariar's 

· criticisms. He started off by making a remark that last year's revised estimates 
.amounted to Rs. 147 lakhs whereas this year's revised estimates amount to 
Rs. 162 lakhs. The actual ligures are 151) for last year and 162 for this year, 
so that the difference is really only 3 lakhs in excess which is insigniticant 
and it is really nothing like enough to provide for the required expenditure 

· on account of the heavy depreciation on buildings and the rapid deterioration 
of roads. 

At page 117 of the Demands against the entry ~nglis  Stores he 
remarked on the difference between the figures of Rs. 91},000 and Rs. 3,:)2,000 
for 19H-2! and 192L-Z.1, respectively. But if a reference is made to page 
I! n, it will be seen that it is really a matter of adjustment against an item of 
Its. 3 lakhs entered in the eighteenth and twentieth columns, which is 
practically an addition to the Public Works Department reserve. So that 
,the comparison is between Rs. 99,000 and Rs. 32,000 only. 

The next item was that of furniture on page 120 under Viceregal Estates . 
. That is the ordinary repairs' grant for the whole of the expenditure on the 
upk"ep of furniture for the Viceregal Estate in Simla, Mashobra, Dehra Dun, 
Belvedere and Delhi. It is' an increase of Rs. 21,000 over la§t year which has 
.been sanctioned by the Secretary of State on account of the very much higher 
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'cost of keeping the furniture in repair now-a-days to what it was when the 
grant of Rs. 42,UOO was originally fixed. 

Rao Bahadur T. Rangachariar: May I know what was the amount 
-spent during the visit of His Royal Highness for renewing the furniture? 

Colonel Sir Sydney Crookshank: There were special grants nnder the 
Royal visit account. 

Rao Bahadur T. Rangachariar: They should have improved the 
furniture then. 

Colonel Sir Sydney Crookshank: The furniture required specially for 
<the Royal visit was provided for from the Royal visit funds. 

Rao Bahadur T. Rangachariar: All that furniture will now be 
available for His Excellency's rooms, I suppose? 

Dr. H. S. Gour (Nagpur Division: Non-Mubammadan): Mr. 
Rangachariar says that that furniture could be utilised for Viceregal Lodge. 

Colonel Sir Sydney Crookshank: A ny benefits there may be will be 
adjusted against this item here during the course of next year by credit to the 
Royal visit account which is kept separate. 

TheD, Sir, Mr. Rangachariar referred to 'Minor Works' on the same page. 
You will find there that right through this Demand' Civil Works " these same 
,items appear and they are lump sums in each case for all the minor works 
under Rs. 10,000 apiece. They are not specified in detail, because it does not 

. appear to be necessary to do so. 
Attention was then drawn to the item of allowances, honoraria, etc., at 

page 121 and on various pages throughout the Demand. The word 
, Honoraria' does not necessarily mean that honoraria are going to be given 
broadcast to Public Works Department officers. No such good fortune. It is 
,only a term and the heading provides for all the local and duty allowances, 
grain compensation allowances, travelling and scarcity allowances which are 
given in various localities for different reasons sanct.ioned by the Government 
>of India. 

The Imperial Division at Dehra Dun is a division which was speciallv 
.created for the construction of the It'orest Research Institute at Dehra Dun and 
-the Royal Indian Military college which has recently been opened by His Royal 
Highness the Prince of 'Vales. The revenue establishme/lt referrt·d to under 

-th is head consists of Patwaris and menials who do the assessment and collec-
tion of revenue on the Research Institute Estate until such time as the huildings 
are erected, and I may add they are olle tin~ for us a very good profit in 
the meanwhile. The credit for new Capital is merely an adjustment on 
account of the percentage charges on a joint establishment. I have no remarks 
-to make nnder head 'Baluchistan' other than that these He works in progress 
.and that it would be most uneconomical to shut them down in their present 
state as they will deteriorate rapidly and compensation would h .ve to be paid. 

The next item to which Mr. Rangachariar referred was, I think, about 
-the contribution to the Madras Government on account of direction charges 
under Coorg. This is paid to the Madras Government for supervision overhead 

,charges and for the higher technical advice which is given to the Ch.ef 
.commissioner as and when required. As I pointed out yesterday, we hope III 
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[Sir Sidney Crookshank.] 
due time to transfer the whole execution and supervision of the Publio Works, 
Department works in Coorg to the Government of Madras. 

Then my Honourable friend referred to the allowance paid to the Superin-
tending Engineer under head' Rajputana ' on page 125. Jt is merely a 
secretariat allowance to the Superintending Engineer which is given under' 
the provisions of Public Works Department Code, paragraph 10. 

Mr. Rangachariar then made a very pathetic, and very rightly so,. 
reference to the lack of a lift from the Government clerks' quarters at Dhar 
in Simla up to the Ridge. I may inform him that the Public Works Depart-
ment have already put this into practical shape and form by getting out 
a project which amounts to Rs. 88,500 for a particular railway which would 
have been constructed this year had it not been one of the numerous items 
of New 'V orks amounting to Rs. 133 lakhs which have been cut out of the· 
Budget. 

Reference was also made to the cost of the Raisina Bus service, and rightly 
too. The item referred to here is Rs. 1,01),0(10 at rage 121. This is celiainly 
a very high tigure, but it is the bl'st we could do in the circumstances, and 
it would not be po~sible  as I informed Sir De\'a Prasad Sarvadhikarv not 
very long ago, to make a tramway, because not only would the ~st be 
very great but the roads haye not yet been properly a.ligned. If we· 
were to give travelling allowance instead of providing Bus transport, not 
only would these allowances amount to a Yery large sum of money, but they would 
also be very unsatisfaetory be an~e there are probably not enough tongas and 
such like vehicles to go round and conseqnently there '\'I"ould be great competi-
tion. I fancy that there '\'I"ould be a great deal of complaint both by. the 
clerks themselves and by their offices when the clerks did not turn up to office 
in time. 

One other item which I think I should refer to is the Public Works 
Depaliment reserve on page 13·t There are two items of Rs. 5 lakhs and 
Rs. 2 lakhs, respectively. The:J lakhs should in reality be 8 lakhs as I have 
pointed at the commencement of my address, this being the usuaJ amount. 
This is the reserve which '\'I"e keep in hand for meeting immediate and 
unforeseen demands made during the conrse of the year and also for meeting' 
the less expenditure payments which come forward from the preyious year. 
All payments from this reserve are made with the sanction of the Finance 
Department and I think in most cases also of the Standing Finance Com-
mittee. The special reserve is kept in hand till the month of October· to meet 
demands on account of damage by rain during the monsoon and the late and 
nrgent demands coming in towards the close of the year. 

I forgot to refer to the medical establishment which I think will be fonnd 
under the head 'Central India'. This is a charge for a special medical 
establishment which is entertained on a large work in progress in an out 
of the way locality. It is necessary to provi?c for the t~eatment of accidents 
and sickness on the spot of the workmen whiCh the Public Works Depa.rtment 
and the contractors have engaged and the Public Works Department have 
to pay the chara-es. Sir, in conclusion, I will point out that all t.he credits to· 
the Madras o~bay and other Governments are for the establishment per-
centage cha'rges on account of work done by them. We have no establish-
meut with which to carry out the works ourselves. We therefore ha,:d them 
over to these Governments with their permi.sion, and they carry out our works: 
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~n  repairs and charge us the ordinary percentage charges current for the 
ye&r. These for example would be for as follows: Military Works ~ per-
eent. ; Bengal, United Provinces and the Punjab 21, I fI and 18 respectively; 
Burma, Bombay, Bihar and Orissa, Central Provinces. Assam and Madras 23 
per cent.; North-West Frontier Province ~ per cent. and Delhi 8l per 
,cent. 

Sir, in this matter of Civil Works, the Public Works Department is 
placed in the unfortunate predicament of being- between the devil and the 
deep sea. A large estimate was prepared for the work of the followinG' 
year. In this case it amounted to no less than 3-1-1'69 lakhs. But in or e~ 
,to help the Finance Department in t4e extremely difficult situation in which 
they wete placed, all Departments combined to reduce their demands on 
Civil Works to the utmost and the estimates for the year 19;(2-23 amounting 
to Rs. 162 lakhs are the bed-rock estimates which we can work to next 
year with any degree of satisfaction. They do not, even as they are, 
provide for the very heavy deterioration of the roads and the depreciation on 
the buildings which has been going on now for a number of years and which 
must be arrested and made good unless we are prepar~  to meet very much 
heavier charges in the future. 

Mr. D~r y Lindsay (Bepgal: European): Sir, my Honourable 
friend, Sir Sydney Crookshank, has not dealt with the point I have raised 
as to early intimation being given to this Department that the grant applied 
for has been either sanctioned or reduced or refused. 

Dr. H. S. Gour: He has not also replied to the point which I raised 
last night and of which I again reminded him this morning about the 
~ pen iture of Rs. :11 lakhs on the N orth-West Frontier Province under 
the head' Civil Works '. 

Colonel Sir Sydney Crookshank: Sir, dealing with the point raised by 
my Honoural.le friend, Dr. Gour, I would draw his attention to thp fact that 
these are all work- in pro~ress. There are no new works whatever under 
this demand. The necessity for these works cannot be fully explained in 
the Public Works Department. which of course merely carries out the work 
for other Departments, but I would empha!>ize here that any attempt to cut 
down this grant will mean compensation to contractors which would probably 
land us in far greater expenditure in the long run. 

Mr. N. M. Samarth (Bombay: Nominated Non-Official): I quite see, 
Sir, that no curtailment of expenditure is possible in regard to works which 
are in progress. But I really do not know why in this year of financial 
strinO'ency, Government are undertaking new works. I invite attention to 
page'" 124 where there is an item of Rs. 1,15,000 for the extension of the 
'Test House at Alipore, and on page 130 Rs. 1,00,000 is put down for new 
works, 1,iz., building for the School of Mines and Geology at Dhanbad. 
Surely, these new works and new buildings can await until our finances are 
in a prosperous condition. I do !lot object to any repairs being done or to 
any works in progress being taken in hand. it ~ut in~rferi~g wit~ the 
items for repaIrs, namely, Rs. ~  0 and w:thout lDterfermg WIth the Items 
for works in proO'ress, I submit that these new works need not be taken in 

,. hand and so m"'uch money mar be saved. At the same time, jt will be found 
, that there ill an item of Rs. 1,02,000 for suspense accou.nt on. page 1 J 7 awl 
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[Mr. N. M. Samarth.] 
a Reserve of Rs. 7,00,000, which is explained on page 132 as Reserve with . 

. the Government of India, Public Works Department, for unforeseen expen-
diture. Surely this House is not going to know in what way that item is. 
placed before us as unforeseen expenditure, that is to say, unforeseen eveIL 
by the Government or by the ~eparlment that has brought this. estimate. 
I submit, therefore, that there IS room for much more reductIOn than 
Rs. 8,01,750 which is the reduction proposed under this head, and conse-
quently, I strongly support this reduction. 

The Honourable Mr. B. N. Sarma (Revenue and Agriculture Member) ~ 
Sir, the Honourable Sir Sydney Crookshank had already explained to the House-
that the Local Administrations lwd the various Departments of the Goverument 
of India have sent up estimates amounting to no less than Rs. 340 lakhs, 
which were scrutinised in our Department, cut down ruthlessly, sent up t(} 
the Finance Department, and still further pruned there, and the net result is 
what appears against the head under consideration. 'I'he Honourable 
Mr. Ran~ ariar with his usual dialectic skill, acquired from considerable 
experience at the Bar, has tried to captivate the imagination of the House-
and has impressed upon them that somehow it is possible to effect a 
retrenchment of Rs. 8 la"k.hs in this estimate without any further ~nger 
to the Public VV orks buildings and roads in the various administrations 
under the control of the Government of India. I shall fi.r~t of all dea.l 
with the question of new works to which ~ r. Samarth alll:c1ed. The 
Rs. 1,15,000 that is provided in Bengal seems to me to be a more 
important item than any other for this reason that if you wish to Indianise-
your purchases, if you wish to have pt'oper tests applied, you must provide-
the means therefor, and I think this important work has not been under-
taken too early at all. 

It has been postponed far too . long. Of course, my Honourable friend 
Mr. Innes, will further spe3.k to it, with whab great difficulty he has bee~ 
able to secure the admission of this entry under the head of ' Civil Works J. 

With regard to the other sum of Rs. 1 lakh, I am surprised that Mr. Samarth 
should say that all new works should be stopped. I think he could not have-

..heard Mr. Chatterjee when he spoke yesterday and I think it would be a. 
deplorable blunder if we cut down this atponnt. The pity of it is that more 
monev could not be found for this School of Mines, because unless you 
construct a building for the school of mines you cannot teach boys. You 
cannot utilise the officer who is already there aud the great progress in mining 
enterprise to which we a.re looking forward will be delayed still further by at. 
least one year if you are to cut down that expenditure. 

It'Ir. N. It'I. Samarth: Before buildings are built, let students be sent 
abroad for training and education in that subject. 

The Honourable Mr. B. N. Sarma: That is a policy against which the· 
House set its face. Then we come to the question of repairs. Mr. Samarth. 
has no objection and I am glad he has seen that it is impossible to make any 
curtailment there. It is true that against the 51 lakhs of last year we have 
made a provi!'ion of 64 lakhs this year. But what is the reason for it? 
Honourable Members will notice, if they have read the literature of the 
previous years that ~uring the w~ every item. has been starved. . Expen-
diture which was bewg reasonably mcurred, and perhaps unreasonably meUrred 
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according to some, in the repairs of roads, was starved because money was not 
forthcoming. The cost of labour, and the price of materials have gone up-
by more than 50 per cent. So a crore and 20 lakhs which mig}lt have mfficea 
before the war would not suffice now and a crore and 80 lakhs would be-
required now to do exactly the same kind of work. 

Mr. S. C. Shahani i~  Jagirdars and Zamindars: Lamlholdersl: It is; 
going down now. 

The Honourable Mr. B. N. Sarma: Both the cost of labour and the-
price of materials are now on the whole at least 50 per ('ent. more than what 
they were before the war. I wish it were less. Then, the point is that in 
1 nO-21, the Government of India found th emselves com pelled owing to pre-
vious curtailments to provide a sum of not less than a crore and 99 lakhs, but 
unfortunately last year was a bad year and we had to cut it down. What are 
the complaints received by us from the various departments and administra-
tions? I will read one from Baluchistan: 

'The climatic conditions of Baluchistan- intensely dry heat and little rain-- are un-
favourable to the upkeep of all roads in an unusual degree. It is impcs.ible to maintain as 
in Egypt roads built up out of soft soil. Even hard metal becomes frin ble and dihintegrates 
in a short time unless the road surface is occasionally watered and rolled, bnt the cUl-tnil· 
ment of repair grants has caused this essential mea.ure of preservation to be abandoned 
dnring recent years. The general result i. a very rapid del erio]'ation of many miles of this 
most valuable Government property. Once deterioration of the road surfru::e has passed 
beyond a cel-tain limit, as in this case, it is no longer a question of repair. The whole road 
has then to be dug up, soled and metalled. The cost of these operations is now calculated to 
amount to not less than Rs. 5 lakh. for the portions which have become too bad for normal 
repairs.' 

Here is another specimen from the Chief Commissioner of Delhi. 
'This is necessary to provide for the renewal of the surfaces of a number of rORds· 

which for want of funds have not been properly repairerl for the last 4 years with the· 
result that the Boling coats lire in many places becoming exposed: 

The same story may be repeated with reference to several others also. 
Therefore Honourable Members will find that it is impossible to curtail the· 
grant under repairs either. The rest are mere items "f adjustment with regard 
to what we have to contribute to the various provincial Governments and 
others which do work on behalf of the Government of India for which we 
have to pay establishment charges. For instance, the Government of India 
owns property in Bombay, Bengal, and so on and has to repair the works or . 
add to them. Then the Public Works Department there undertakes the work 
and we have to contribute the cost thereof. Those are items which cannot be 
curtailed at all. It depends upon the amount of work we turn out in any 
pa.rticular year and the total cost of labour and material which Honourable 
Members will remember has gone up to a certain extent. Then objection has 
heen taken on the ground that there are other items to which we can look for 
Bome relief. One of them is the suspense account of a lakh an d two thousand 
to which reference has been made. Honourable Members will find from the· 
explanation given in last year's memorandum that this is nothing- but the 
contribution which would have to be paid by the administration for work under-
taken on their behalf. Therefore it is a mere question of adjustment. It is 
a. mere question of entry a.nd I do not think therefore anything can be saved 
under that item either. Then further reference has been made to honora.ria, 
etc., and naturally the House thought that the Government were very 
extravagant in paying such high a.mounts ta these officers, but I may point-

" 
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.out, as has already been done by Sir Sydney, that a very large portion of this 
item includes travelling allowance. No less a sum than Rs. 40,000 and 
-odd out of Rs. 50.000 Ishown under the head of allowances, honoraria, 
etc., is travelling allowances in Rajputana. So Honourable Members will 
find, if they scrutinise item by item, that a large portion of this item is for 
travelling allowance to a certain extent, grain compensation allowance which 

- nobody would grudge for a single minute and so on. The honoraria that are 
paid are very very small. I would impress on Members again that it is some-
times felt by the Government of India to be a most desirable and economical 
arrangement to induce their officers to undertake slightly extra work where 
otherwise they would have to appoint another officer to do the same work, if the 
work is not legitimately part of the functions which are assigned to a Superintend-
ing Engineer, to an Executive Engineer or an Assistant Engineer. Some 
extra work has to be undertall:en and it is found convenient, a.nd we thereby 
sa,ve lots of money, to ask an officer to undertake this extra work by paying 
him a very very small sum. 

Rao :Bahadur T. Rangachariar : It is a very vicious principle. 

1.'he Honourable Mr. :B. N. Sarma: The officer doe this extra work 
without prejudice to his work or his efficiency. The officers above him will 

-exact the usual amount of work which he has to discharge in the pursuance 
,of his normal duties and certainly if he goes wrong he will be taken to task. 
I do not think, therefore, that anything can be saved under that head either. 
I submit, therefore, that Honourable Members may look for retrenchment in 

,other directions but not here. H ere we have cut e;'penditure down as far as 
we could. Any further reduction would result in a deterioration of roads 
leading to greater expenditure hereafter or stopping some works, which would 
not merely impair efficiency, that is a separate matter altogether, but would 
render impossible the evolution of schemes of educational advancement without 
the antecedent and ancillary expenditure being undertaken, in the shape of 

-buildings and so on, and, if you starve that, you would 

Rao :Bahadnr T. Rangachariar: What about the item, the unforeseen 
item, of 7 lakhs? 

The Honourable Mr. :B. N. Sarma: I may tell Honourable Members 
that we have cut it down as far as we could. They will find that the normal 
~ pen iture  as shown assigned, is about Rs. 25 lakhs; Rs. 21,47,700 for 
instance last year. 

Rao :Bahadur T. Rangachariar: :May I ask was there an estimate for 
this unforeseen expenditure? 

The Honourable Mr. :B. N. Sarma: I do not see how there could be an 
--estimate for unforeseen expenditure. There is a sudden flood -there is a flood 
which suddenly carries everything away; you don't foresee the flood; for 
instance telegraph officers in Rawalpindi last year complained that it was 
impossible for them to seeure accommodation and that they would all have 
to leave unless some provision is made for building there; and items of that 
<lescription occur,-and I think that the sum provided for here is only Rs. 2 
lakhs. ' 

(A r oice: 'No, no, 7 lakhs. ') 
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The Honourable Mr. B. N. Sarma: Seven lakhs for the whole. That 
is, for unforeseen expenditure as well as for items kept in reserve. 

(Yoieea: 'No, I?-0") 

Mr. N. M. Samarth: 1"01' unforeseen expenditure the whole lot. 

The Honourable Mr. B. N. Sarma: I beg your pardoll, it is not 
, unforeseen' merely. Part of it is ineluded in it, part of it is kept in reserV8" 
for items under which there may be an excess. . 

An lIollolO'able Member: It is not merely a question of excess. 

The Honourable Mr. B. N. Sarma: You have to keep some resene. 
Well, a lump sum grant. It used to be 10 lakhs and it was reduced to 7 
lakhs. Previously it used to be Rs. 25 lakhs, now it is reduced, and so even 
there you may be sure that the Finance Department has not been particularly 
favourable to us. I may point out again that if the Government of India had 
not been driven to such cruel straits, the Honourable Member's point with 
regard to the convenience to be provided for Dhar would have been provided. 
'Ve did all we could, but our difficulties can be imagiued when even that 
t)xtremely necessary item had to be omitted. Bllt I may assure the Honour-
able Member that this representation will not go unheeded, and I have every 
reason to hope that the Government of India will somehow be able to under-
take this work during the next year, and that this is an item which they must 
undertake at the earliest possible date. I can give that assurance. 

Mr. Manmohandas Ramji (Indian Merchants' Chamber and Bureau: 
Indian Commerce) : Why is the amount provided for under the head 'New 
building 'not charged to capital account; why to revenue account -this 
Rs. 3,4U,000 ? 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban) : 
Why charge to revenue the new buildings, the new works ~. 

Mr. President: Order, order. 
The Honourable Mr. B. N. Sarma: As to these educational institu-

tions, 1 should like to point out that the cost has been provided for hitherto 
out of revenue, and we should be introducing a new principle and departing 
altogether from established practice if we debited this to the oa.pital account, 
and 1 think it would be rather an unfortunate position. 

Mr. N. M. Samarth: Why do you penalise the present generation for 
the benefit of future generations, by debiting this to the revenue account? 
Why do you penalise the present generation for works from which future 
generations will benefit? 

The Honourable Mr. B. N. Sarma: I do not think that the 
building. you are going to provide with this one lakh or two lakhs would last 
more than a generation, and therefore the present generation I t.hink may pro-
perly bear the cost. (Laughter.) 

Ir. President: The question is : 
• That tbe demand undpr head' Civil Worlu-iocludlng Expeoditure in Eagland • be 

nduced by H8. 8,Ul,750.' 
B 
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The Assembly then divided af:' follows 

AYES-;,6. 

Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad·ul·lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Barodawa.1a, Mr. S. K. 
Barua, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Chaudhuri, Mr. J. 
Cotelingam, Mr. J. P. 
Das. Balm B. S. 
Gajjan Singh, ~r ar Bahadur. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Hussanally, Mr. W. M. 
Iswar Saran, Munshi. 
.Tamnadas Dwark'\das. Mr. 
,Tatkar, Mr. n. H. R·. 
Joshi, Mr. N. M. 
Lakshmi Narayan Lal, Mr. 

Latthe, Mr. A. n. 
Mahadeo Prasad, Munshi. 

! ManIDnhandas Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. B. N. 
Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
iliayar, Mr. K. M. 
Neogy, Mr. K. C. 
Pyari La!, Mr. 
Rangachariar, Mr. T. 
Rerldi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarfaraz Hussain Khan, Mr. 
Schamnail, Mr. Mahmood. 
Shahab·ud·Din, Chaudhri. 
Shahani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu Adit Prasad. 

, Sinha, Habu Ambika Prasad. 
i Sinha, Beohar Raghubir. 

Srinivasa Rao, Mr. P. V. 
Subrahmanavam, Mr. C. S. 
Subzposh, Mr. S. M. Z. A. 
Thackersey, Sir Vithaldas D. 

NOES-3S, 
Abdul.Quadir, Maulvi. 
ALdul Rahim Khan, Mr. 
Aiyar, Mr. A. V. V. 
Amjad Ali, Maulvi. 
Bijlikhan, Sardar G. 
Bradley·Birt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
Crookshank, Sir Sydney. 
Dalal, Sardar B. A. 
Dent.ith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Habibullah, Mr. Mubammad. 
Hailey, the Honourable Sir Malcolm. 
Mullah,Mr. J. 
Innes, the Honourable Mr. C. A. 

The motion was adopted. 

Mr. President: The question is: 

Kabraji, Mr. J. K. N. 
Kamat, Mr. B. S. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N. . 
Muhammad Hussain, Mr. T. 
Mukherjee, Mr. T. P. 
Perci\'al, Mr. P. E. 
Rao, Mr. C. Krishnaswami 
Renouf, 'Mr. W. C. 
Rhodes, Mr. C. 'V. 
Sapru, the Honourable Dr. T. B. 
Sarvadhikary, Sir Deva Prasad. 
Sharp, Mr. H. 
Spence, Mr. R. A. 
Vincent, the Honourable Sir William. 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Webb, Sir M. dePomeroy. 
Zahiruddin Ahmeti, Mr. 

• That a reduced sum not exceeding Rs 1,52,08,250 be granted to the Governor General 
in Council to defray the charge which will come in course of payment urin~ t~e year 
ending the :nst day of March, 1923, in respect of' Civil Worka-inclllding Expendlwrein 
n~lan : 

The motion'was adopted. 
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CIVIl, WORKS-CIVIL. 

Mr. President: The question is: 
, That a sum not exceeding Rs. 44,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
day of March, 1923, in respect of 'Civil Works -Civil ': 

Rao Bahadur T. Rangachariar: Sir, I move: 
'That the demand nnder head' Civil Works-Civil' be reduced by Re. 2,200: 

Colonel Sir Sydney Crookshank: Sir, I might p~l aps explain to the 
House that these :tl'e yery small items on account of expenditul'e for th e 
upkeep of the Residencies in Mysore and Glvalior, and fol' the mainten!l.nce 
of boundary pillars in Seistan, elitablishment charges in Sikhim and Bhutan 
and similar minor charges. I hope that, seeing they are so ~mall  the 
Democratic Party will not impose this fi \'e per cent. redu,:tion and will p .~  
this grant as it stal1lls. 

Mr. President: 'fhe question is that, that reduction be made. 

The motion was adopted. 

Mr. President: The question is: 
, That a reduced sum not exceeding Rs. 41,800 be granted to the Govemor General in 

Council to defray the charge which will come in course of payment during the year ending 
the 31st day of March, 1923, in respect of 'Civil Works-Civil '.' 

The motion was adopted. 

P R ~ T  ALLOWANCES AND PENSIONS. 

Mr. President: The question is: 
, That a sum not excooding Rs. 20,73,000 be f·anted to the Govemor General in Council 

to defray the charge which will come in course 0 payment during the year ending the 311t 
day of March, 1923, in respect of 'Superannuation Allowances and Pensions ': 

The motion was adopted. 

STATIONERY AND PRINTING-INCLUDING EXPENDITURE IN ENGUND. 

Mr. President: The question is: 
'That a sum not exceeding Rs. 67,34,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment dw·ing the year ending the 31lt 
day of March, ~  in respect of • Stationery and Printing-including Expenditure in 
England ': 

Mr. W. M. Hussanally (Sind: Muhammadan Rural) : Sir, may I inquire 
if this item also includes expenditure on behalf of the Military Department, 
and if so whv it is not shown under the Military Budget? , , .... . 

Mr. N. M. Joshi (Nominated: L~bour Intel'ests): Sir, I beg to move: 
Foreign Department 

Press. 
, That the demand under the sub-head' Foreign Departmen~ 

Press' be omitted. ' 

Sir, the Government of India have got very good and big presses for the 
whole of the administration. I do not know why the Foreign and Political 

• B 2 
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Department should have a printing press of its own. It may be said that the 
work of the Foreign and Political Department is of a confidential character, 
but that does not prove that there should be a separate press altogether. In 
the Central Presses themselves they can have a small branch and call it a 
Confidential Branch and that branch will be as useful as a separate printing 
press. A separate printing press means separate staff for supervision. I 
therefore feel that this expenditure need not be incurred and this item can be 
omitted without any inconvenience to the Foreign and Political Depart-
ment. It seems that the Foreign and Political Department, being connect.ed 
with the States and Foreign Dep'].rtments, s ul~ have some dignity of its 
own and I feel that an independent press is only intended to show that dignity. 
'fhere is no other use of that prcss and the item can be very well omitted. 

Mr. A. C. Chatterjee (Industries Secretary): Sir, Mr. Joshi, as a 
Member of the Standing Finance Committee, is aware that an officer is now 
engaged in making a special inquiry into the possibilities of economy in the 
printing departments of the Government of India and the organisation of the 
different presses, and this is one of the items of inquiry that he is conducting. 
The question of the Foreign and Political Department Press had been considered 
in another connection by the Standing Finance Committee and on that occasion 
we had said that the matter was alreaiy under examination. 

Mr. N. M. Joshi: In anticipation of the results of that inquiry, you 
may drop the item altogether. 

Mr. President: The question is : 
« That the demand under head 'Stationery and Printing -including Expenditure in 

England' be reduced by Rij. 41.740 in respect of the Foreign Department Press.' 
The Assembly then divided as follows: 

Abdul Majid, Shaikh. 
Abdul Q.uadir, Maulvi. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad·ul·lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
Batto", Mr. K. G. 
Balpai, Mr. S. P. 
Barodawala, Mr. S. K. 
Barua, Mr. D. C. 
Bhargava, Panrlit J. L. 
Bishambhar Nath, Mr. 
Chaudhuri, Mr. J. 
Cotelingam, Mr. J. P. 
Dalal, Sardar B. A. 
Das, Babu B. S. 
Ginwala. Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, .Sardar. 
HUSBanany, Mr. W. M. 
Iswar Saran, Munshi. 
Jamlladas Dwarkadas, Mr. 
Jatkar. Mr. B. H. R. 

. Jeje;)u:.o)" Sir Jamsetjee. 
Joshi, Mr. N. M. 

AYES-57. 
Kamal, Mr. B. S. 
Lak,hmi N arayall Lal, Mr. 
Latthe, Mr. A. B. 
Mahadeo Prasad, Munshi. 
Manmohandas Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. B. N. 
Misra, Mr. P. L. 
Mudaliar, .Mr. S. 
Mukherjee, Mr. J. N. 
Nag, Mr. G. C. 
Nand La!, Dr. 
Nayar, Mr. K. M. 
eo~  Mr. K. C. 

Pyarl Lal, Mr. 
Rangachariar; Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarfaraz Hussain Khan, Mr. 
Sarvadhikary, Sir Deva Prasad. 
Rchamnad. Mr. Mahmood. 
Rhahani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babn Ambica Prasad. 
Sinha, B80har Raghuhir. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, Mr. C. B. 
Subzposh, Mr. S. M. Z. A. 



THE BUDGET-LIST OF DEMANDS. 3383 

NOES-33 
Abdul Rahim Khan, Mr. 
Aiyer, Mr. A. V. V. 
Amjad Ali, Maulvi. 
Bijlikhan, Sardar G. 
Bradley·Birt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
Crookshank, Sir Sydney. 
Dentith, Mr. A. W. 
Farid(ot)I1ji, Mr. R. 
Fell, Sir Go f~ey. 
Habibullah, Mr. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A. 

The motion was adopted. 
Mr. S. C. Shahani: I beg to move: 

Kabraji, Mr. J. K. N. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T. 
Mukherjee, Mr. T. P. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Rhodes, Mr. C. W. 
Sapru, the Honourable Dr. T. B. 
Shahab·lld.Din, Challdhri. 
Sharp, Mr. H. 
Vincent, the Honourable Sir William. 
¥l;;ghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Zahiruddin Ahmed, Mr. 

General Reduction. ' That the demand under head' Stationery and Printing' be 
reduced by Rs. 3,37,300: 

I notice that last year the Government were able to reduce their expenditure 
under this head by sixteen lakhs by effecting economy on account of a fall in 
prices, as stated in a footnote here. I tru.!;t that the Government will be 
able to reduce their expenditure fmiher by Rs. 3,37,300. I would in this 
connection suggest that it would probably pay Government to manufacture 
their own paper. A Government factory for manufacturing ~per for their 
own use would occasion a pioneer industry, would furnish a training ground 
for the people of India, and wonld not run counter to established interests. 

Mr. N. M. Joshi: I think that a reduction of this g-rant by the amount 
suggested will not inconvenience the Government of India at all. The Govern-
ment of India have been in the habit of getting things printed without any 
really necessary reason. As a member of the Standing Finance Committee 
I have seen several letters printed, which, in my humble opinion, were not 
necessary to be printed. There are ten· Members of the Standing Finance 
Committee, and I take it that the Department wanted five more copies. I 
have some experience of printing work, and can say that it does not pay 
to print 15 or 20 copies. I still find Government Departments printing 
letters and,memoranda when they want even 15 or even less number of copies. 
Sir, I ought to have said that when I spoke of the Foreign and Political 
Department Press that all memoranda that came before us' from the Foreign 
and Political Department were printed 

MT. President: The question of the Foreign and Political Department 
Press does not now exist, as far as we are concerned. 

Mr. N. M. Joshi: My object in saying that was that, whenever you have 
a printing press ready to hand, you don't miud incurring expenditure. 
Moreover, I learn that all records in the Government of n i~ are printed. 
They think that the records of the Government of India mnst be in printed 
form, and whenever their cases are finished, the records are sent for printing, 
in order that they should be kept in proper order. (A roirefrOf?' th.e Govern""" 
ment Benekea: 'No, no.') My information may be incorrect, and I am 
willing to he enlightened. I feel, therefore, that especially in the matter of 
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printing, the Government of India can economise a good deal, and will not 
feel any inconvenience by the reduction of this demand. 

lIIi Mr. R. A. Spence (Bombay: European;.: I should like to congratulate 
the Government of India on having been able to do more than they had to do 
in this Depaltment la.st year. We cut them, 011 the motion of Sir Frank 
Carter, ten lakhs, and they have been able to reduce expenditure under this 
head by 50 per cent. more. I think this is a good omen, that despite the cuts 
of the Democratic Party, amounting only to the modest sum of 5 per cent., 
Government have shown us that they are going to retrench in every possible 
way, and have greatly exceeded the r) per cent. which the Democratic Party 
want. Therefore, in view of the fact that Government retrenched last year a 
little bit morc than we wanted them to do, and as they have promised to 
~ etren  further, we can leave it to them without the Democratic axe coming 
mto play. 

I notice that under Stationery Stores, Purchase of Paper, there is a sum 
of Rs. 53 lakhs. Last September in Simla the Honourable Mr. Chatterjee 
informed me that 90 per cent. of the paper required for the Government of 
India was manufactured in India. I should like to know that that is still the 
case and that every step is being taken to develop the paper industry in this 
country. 

Sir Deva Prasad &rvadhikary: I want to 'raise a general question in 
this connection. I believe the present practice is to allow. Rs. 18 or there-
abouts per head to officers for stationery. That is not a small sum. Even if 
that sum is necessary I think that by suitable decentralization and o~or ination 
much greater economy can be effected. If in regard to large items like paper 
this cannot be conveniently done, there may be a contract and indent system on 
some accepted basis; with regard to smaller items of stationery celtainly decen-
tralization can easily be effected. With regard to big matters of central stores 
also the question. has been raised and must be raised again. If stationery is 
based on the supposition of a capitation grant of Rs. 18, I suggest that by 
suitable co-ordination and decentralization, and a due regard for saving of· 
smaller items of stationery which total up much a great deal more economy 
could be effected. 

Mr, W .•. HllSSanally: I am afraid Mr. Spence was not very 
correctly informed. I doubt if Government have been able to cut expenses 
in this Depa.rtment; but if we look at the note a.t the bottom of page 135, it 
says tha.t 'the Governments of Bombay and Madras will l'lm their own 
stationery stores' and probably the reduction shown here is due to the fact of 
economies in Madras. (A Yoice:' No; you are all wrong'.) Of course, I 
speak subject to correction, but that is my impression. We know that the 
Government of India came for a supplementary grant under this head last 
Simla Session, and they have since balanced their accounts. If that is so 
then I do not think that the Government of India have been able to re u ~ 
&Dy expenditure under this head. 

I put a question a little while a.go as to whether, so far as printing is 
concerned, the printing for the Milita;ry Department is not uone by the Civil 
Departments, and if so, whether any part of the expenditure is debited to the 
Milifal'Y Departplent. J. got no answer to that question, and therefore thinlr that 
lam correct iu saying that much of the printing that is done is for the Military 
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Department, and all the cost of printing for that department should be debited 
in the Military Budget. In fact I am afraid the expenditure of tile <Military 
Department is being put down in this way by debiting a lot of expenditure that 
really ought to go to the Military Dep3.rtment to the Civil Department. 
'rhis ought not to be done. May I ask that for the next year all expenditure 
which is incurred on behalf of the Military Department should be debited to 
that Department, though it be non-votable. Then we will be in a position to 
know what really is the expenditure on that department; because, as it is, 
I think. that expenditure on that Department is purposely kept down by" 
debiting to Civil Departments. 

Mr. Darcy Lindsay: I join with Mr. Spence in congratulating the 
Government of India on the reduction that they have been able to effect both 
in printing and stationery. 

There is no doubt howevet' that there are many minor items in which they 
can still effect considerable saving. It is these minor items, Sir, that count, 
As the saying goes-many a mickle makes a muckle. I place before you, 
Sir, what appears to my mind a wasteful expenditure in paper. I have here 
three sheets of paper which came to me about the 15th of the month, one 
from Mr. Gupta, for the Secretary of the Legislative As sembI)' , and another 
sent by Mr Pereira, the Registrar. Both of these could have been printed on 
the one piece of paper. Lots of these notices are printed on a large sheet of 
paper, whereas a small sheet would suffice. I am perfectly well aware that 
the reply given to me would be that this size is convenient for our files. But, 
Sir, .we, the Members of the Assembly, do not keep files and we do not 
want these large sheets of paper I would suggest that the Superintendent 
of Stationery or the Master Printer be offered a bonus or percentage 
on the reduction that he could effect in the coming year both in the manner 
of printing and the stationery used in that printing. I am perfectly 
satisfied that, if this question were closely gone into, rOom for considerable 
saving would be found. My friend, the Honourable Mr. Joshi, referred to a 
point that I wished to raise and that is the prin ting of six copies of letters and 
communications received by departments to go to swell those interminable files 
that you see unhappy Members of Government taking home every evening. 
I do not know why these should be printed. In our offices--commercial 
offices-we frequently have to duplicate and triplicate and sometimes we may 
want even six copies of one document. We pass the matter on to our typists 
and by the use of a certaiu quality of thin paper we can get as many as six 
copies at one time. Surely, Sir, these would suffice for purposes of the files 
and save a considerable amount in pn.r.ting. I have been told, Sir, that at 
times work is put upon the printing establishment merely because they have 
no work to do. Government maintains these printing presses and occasionally 
when they are out of work, work must be found for them. It was only the 
other day, Sir, that I received a circular notice from the Secretary of this 
Legislative Assembly announcing that the Public Works Department had 
revised the measurement of my room and I was therefore going to be charged 
an extra rent of one rupee a mont.h. I wonder, Sir, whether it was the 
Master Printer who having no work at the time said-' Fo. goodness sake, 
give me something to print I ' If the head of the department will only make 
a close supervision into these various mattei's, 1 am quite satisfied ftlattbe 

. Aving may run into lakhs of rupees. 
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Mr . .J. N. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban) : 
Sir, I wish to add a word to what has fallen from my Honourable friend, 
Mr. Lindsay. With regard to the quality of the paper which is used for most 
trivial or temporary purposes, papers which are meant simply to be looked 
at and are probably thrown away the next moment I may say, that it may 
not be of a superior sort, such paper might be had at a cost considerably less 
than what we pay now. Similarly, with regard to envelopes one might effect 
a considerable retrenchment. . I 110tice that big-Rized envelopes and of very 
good paper are sent out, even on trivial occasions, to Members. 1£ notice 
waR taken of these little things by the officers concerned, I am sure some 
retrenchment might be effected in this connection also. 

Mr. A. C. Chatterjee: Sir, it is an irony of fate that the super-axe of 
the Democratic Party falls equally on Departments which have honestly 
attempted and are attempting to effect economies as on Departments where 
no such economy has been possible. (Hear, hear.) As the Honourable 
Mr. Spence, to whom my gratitude is due, has pointed out, we have ah·ead." 
in the proposed budget figures indicated a considerable reduction on the actualR 
of 1920-21 as well as on the revised Estimates of the CUl-rent· year. As 
Honourable Members will find from page 135, we have asked for a grant of 
only 67 lakhs of rupees, whereas the actuals for ~  were 98 lakhs of 
rupees and for the current year 83 lakhs of rupees. Sir, a determined effort 
has been made to effect economies in this Department. "readmit that 
economies were possible; and, as Honourable Members of the Standing 
Finance Committee are aware, an officer, with their permission, is now 
going into the question in a very detailed manner. Anticipating the 
economies that he will probably be able to introduce, we have already sug-
gested a reduction in the grant. ", e have now come to the stage where 
it will be difficult to make any further reduction in the ensuing year. But 
we are not without hopes that in future, that is to say in the year 1923-2+, 
we may be able to effect further reductions. Sir, the estimate is mainly com-
posed of the cost of buying paper. Here we are more or less in the hands of 
the trade. We have to purchase paper according to the quotations available 
either in India or in England. Last year we were faced with a very immense 
increase in the price of paper. This year in the contracts which are jUf;t now 
being entered into, we hope to be able to secure a very considerable reduction 
in the price of paper. This is all really dependent on the world market. It 
is entirely- bevond our own control. I have no doubt Honourable Members 
will bear that fact in mind when they discuss the question of expenditure 
under this head. I may just mention for the information of the House that 
in 1919·20, the consumption of paper was 10,600 tOllE', in 1920-21, we succeed-
ed in reducing it to 9,500 tons. in the current year we estimate a consumption 
of 8,30() tons and in the ensuing year we have budgeted for a consumption of 
7,500 tons. This is really a reduction of 1 in 3. I think Honourable Mem-
bers will recognise that ail attempt has been made to economise. In this con-
nection, I wish to pay a tribute to the excellent work that has already been 
done by the officer who is especially going into this question at the present 
moment and from whose work we anticipate further economies. It will there-
fore be seen, Sir, that it is really very difficult to effect any further economies 
during the ensuing year. I should like to mention one or two points in detail. 
We have asked for a grant of Rs. 67,00,000. This is allowing for a recovery 
of nearly Rs. 42,00,000 from the provinces. There is just a possibility that. 
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the provinces may not pay the wbole of this amount. All the same we have 
to provide tbe paper. We have to keep it in stock. They have told US that 
they would take so much and it would be impossible to tell them later on that 
we have not got the paper. It is possible that the amount of recovery may 
be actually less. In view of this fact, it is really impossible to effect any 
further savings. 

I should like to draw the attenti0n of the Home to the fact that in the 
current year the gro~s expenditure in India and England is Rs. 1,54,00,000. 
In the budget year we have estimated for a gro~s expenditure of Rs. 1,27,00,000. 
This is really a reduction of Rs. 27,00,000 already. Is it reasonable on the 
part of the Democratic Party to expect a further reduction? 

I should like now to ans\\'er a few questions wLich have been put to me. 
The Honourable lUr. Shahani has suggested that the Government should 
st,art a paper factory of its own. I, personally, Sir, would be no party to any 
sueh proposal. It will not be a pioneer industry. There are alrpady paper 
factories in the country, and I think the House will agree with me that it will 
be a most risky enterprise on the part of Government to start a paper factory 
of its own, when, at the present moment, it can take advantage of a fall in 
prices which may OCCUl' outside India, independent of conditions in India. I 
am perfectly certkin that, if we start a factory of our own, our cost will be· 
very much heavier than it is now. I do believe, Sir, in pioneer factories, 
where you "Want to establish a new industry, but I do not believe in Govern-
ment factories competing "With private factories. (A roice,' , There are only 
two'.) No, there are more than two. 

Then, also, as I !'aid, Sir, we at present take advantage of the reduction ill 
cost effected by a reduction in the price of paper in the world market. We 
shall'llaturally lose that advantage if we h,we a factory of our own. 

Mr. Joshi and Mr. Darcy Lindsay referred to the printing of letters and' 
memoranda, etc., which,according to them, is tbe ordinary pra.ctic·e of the 
different departments of the Government of India. I think, Sir, it is based 
on a misconception of the facts. As a matter of fact probably the letter 
whieh Mr. Lindsay received has also to be addressed to about 200 other-
Members of the Legislature, and in that case there is probably an economy 
in printing rather than in sending out typed copies. 

Mr. Darcy Lindsay: It has nothing to do with circular letters; I refer-· 
red to printing in connection with files. 

Mr. A. C. Chatterjee: I think Mr. Lindsay referred to a letter in which 
he was asked to pay one rupee a month more for the rent of his quarters. As 
regards files, it is another misrepresentation to say that every Government 
file is printed from the beginning to the end. Mr. Joshi said that. (A JT oice,' 
t When was it stopped? It was the practice '.) It is not the practice. It ill 
only the most important files that it has been so far the practice to print, and 
it is only a small proportion of files that is printed; and even into that 
question we are already looking. Mr. Spence Bas asked for a repetition of 
the assurance that I gave to him in Simla as to the proportion of paper that 
is purchased in India. I am very glad to be able to give him that assurance-
but as I said, that depends entirely on whethp.r the Indian paper mills can 
supply paper to us at reasonable rates, compared with the rates at which we 
can obtain paper from outside. (Hear, hear.) So far, they have been able· 
to do so, and we, on our part, have been delighted to place our orders with. 
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[Mr. A. C. Chatterjee.] 
them. Sir Deva Prasad Sarvadhikary suggested that there is a grant of 
Rs. 18 per head for stationery. I am afraid, Sir, I have not got the figure. 
We generally allow stationery to various consuming departments aCr:!ording 
to the actual quantity that they re(luire. This quantity is decided by the 
snperior officers of the Department I do not think, Sir, that in the 
Government of India there is any prescribed amount per head, but even 
into this question WP, are now looking as I have already said, and it is very 
probable that, ill addition to the economies which I han already indicated 
that we have effected, we shall be able to effect further economies. (Hear, 
hear.) But, as I said, Sir, we have anticipated these economies in the estimate 
for the next year. 

Mr. Wali NIahomed Hussanally said that, possibly, the reductions that 
we have been able to suggest in the budget figure are due to the fact that 
Bombay and Madras will supply their own stationery in future. That is not 
so, Sir, as he will find from the lower figures on page 135, an estimate of 
42 lakhs nearly is made on account of the recoveries from provincial Govern-
ments during the current year. The revised estimate is Rs. 71 lakhs, so that 
,really we have left out Bombay and Madras in our estimate of recoveries for 
the next year. 

He also said that in the Simla Session we asked for a supplementary 
grant for paper. He is slightly inaccurate. We did get a supplementary 

'grant for paper in the grant that was given by the Assembly a few days 
ago, and the causes were fully explained in the memorandum. 

He also asked whether the printing of the Army Department and of the 
Army is done in the Government presses. That is so, Sir. It has been the 
,regular practice not to show separately the debit on account of each different 
department. It will indeed be extremely difficult to do so, because we have 
-one whole establishment in the press, and it would be extremely difficult, as 
I have said, to apportion the o\'erhead charges as well as the actual cost of 
'printing and paper. 

Dr. H. S. Gour: What portion of your cost is for printing for the 
Military? 

IIIr. President: Order, order. If Honourable Members wish to ask 
-questions they must rise in their places. It is unfair to an Honourable Mem-
ber who is speaking to subject him to constant interruption. 

Dr. H. S. Gour (rising) : What portion of the printing charge by the 
Civil Department are on account of the Military Department? 

Mr. A. C. Chatterjee: I have already said, Sir, that it is extremely 
·difficult to apportion the cost. As a matter of fact, during the current year, 
we have made an endeavour to fix grants for different departments for printing, 
bnt I must confess that it is not a good arrangement, because we find it 
extremely difficult to apportion the overhead charges and also to decide before-
ha.nd what matter should be printed by different departments. But, as I said, 
Sir, we are going into this question. We hope to exercise more direct control 
-over the pl'inting that is sent into the press by the different departments and 
proba.bly, if Dr. Gour will repeat this question to me next year, I shall be in 
.a better position to answer him. . 
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IIr. W. M. Hussaually: And yet the cost of printing for Posts and 
Telegraphs has been separately assessed. 

Mr. A. C. Chatterjee: As Mr. Hussanally will find, the Posts and 
Telegraphs 'are treated as a commercial department and their cost is mostly 
on forms and not on ordinary departmenta.l printing. That is separately 
as~esse  and we recover somewhere between 28 and 30 lakhR from the Posts 
and Telegraphs Department for the work that we do for them. 

Mr. Lindsay and ''fr. Mukherjee have referred to economy in small items. 
I quite agree, Sir, that a great deal of economy is possible in small items, 
and I think Honourable Members must have already noticed considerable 
economies effected during the last few months in this re;pect. 

I do not know whether they now receive their letters in envelopes which 
are fastened by means of a label. W' e have already effected considerable 
economy in envelopes, in stationery of different kinds, such as demi-official 
Hote paper and so on, and we hope to effect still further reforms and economies. 
But, as I said, all this has been allowed for in the reduced basis of paper 
~onmmption on 1Vhich we have budgeted, and I really would appeal to 
Honourable Members to give us credit for what we have done and not to cut 
the Budget down any further, because, as I Lave said, we have made an 
honest attempt and I think that ought to be recognised. 

Mr. Darcy Lindsay: ?lIay I ask the Honourable Member if issuing 
p;tpers to the Assembly in envelopes of this size (holding up a large envelope) 
is really an indication of retrenchment? 

Mr. A. C. Chatterjee: I think Mr. Lindsay must have made many 
speeches yesterday and prob-J.bly the typed copies of those speeches must have 
taken a considerable amoWlt of space; and if very flimsy envelopes are sent 
probably the article would never reach the Honourable Member at all. In any 
case, the House Las already effected a reduction of Il s. 43,000 on account of 
the Foreign and Political Department Press, and I hope that that will be 
taken into account. I, therefore, trust that this reduction will not be made. 

Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban) : 
Sir, my Honourable friend, :Ylr. Chatterjee, would like the House to give him 
credit for having effected economy. I should be the first man to give him 
credit if I was convinced of the fact that economy had really been effected; 
but what I find is this, Sir, that the reduced expenditure is due largely to the 
faU in the price of paper. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member) : 
No. There has been a reduction of 3,000 tons of paper in two years. 

Mr. Jamnadas Dwarkadas: I admit that the consumption of paper 
has been reduced in quantity, but the fall in the price of paper has been to 
the extent of lOu pel' cent. at least. 

The Honourable Mr. C. A. Innes: No, no. 
Mr. J amnadas Dwarkadas: If you 10 ok into the figures, the reduction 

is mainly due to the fall in the price of paper. I do not see where the 
question of substantial economy comes in any other item, and although in 
paper we a.re saving 23 lakhs of rupees, the total deduction on the revised 
~stimate for 1921-22 is nothing more than 16 lakhs. I venture to think, Sir, 
that there is a good deal of room for reduction, and that this demand for 
reduction is perfectly justified. 
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Mr. N. Itt •. Samarth: Sir, I have only a few remarks to make. I am 
prepared to give full credit to the Department for its energetic and strenuous 
efforts in trying to reduce the consumption of paper and stationery. Well, 
I ta.ke it that they are in right earnest about it, but I do not know whether 
effective supervision is exereised over the number of forms which are being 
printed. Only the other day, a friend of mine went to the Chandni Chowk 
to buy some fruit, and he got that fruit in a paper bag which was made out 
of a Government form. I do 110t know how many such forms are sold in 
the bazaar or whether they are simply distributed to sweetmeat sellers and 
other shopkeepers for the purpose of making up into bags. Anyway, there 
seems to be some lack of supervision, aud although I am prepared to giye 
the Department credit for what they have done, I trust that by retrenching 
to the extent we ask for we shall be in a position to give them still greater 
credit next year. 

Mr. President : The question is : 
, That the dem1nd under head' Sbtionery and Pl intin~ , bs reduced by Rs, 3,3'7,30:).' 
The motion was adopted. 
Mr. President: The question is : 

, That a reduced 8um not exceeding Rs. 63,54,960 be gra.nted to the Governor General in 
Conncil to defray the charge which will come in course of payment during the year ending 
the 31st day of Mal'ch, 1923 " in respect of 'Stationery and Printing-including 
Expenditnre in England.' 

The motion was adopted. 
MISCELT,A:SEOUS. 

Mr. President: The question is : 
, That a sum not exceeding Rs. 12,96,000 be grauted to the Governor General in Council 

to defray the charge which Will come in course of payment during the year ending the 31st 
day of March, 1923, in respect of ' 'Miscellaneous '. ' 

Ittr. J. Hullah (Revenue and Agriculture Secretary) : Sir, I have tf) 
move a demand for au additional grant of Rs. 60,000 in order to provide for 
the cost of au Indian Deputation to the Dominions of Australia, New 
Zealand and Canada. I will not take long, Sir, but shall I move it now or 
after the main Demand has been voted on ? 

Mr, President: If the Honourable Member likes he can move it later, 
or 

Mr. J. Hullah : I will move it later, Sir. 
Xr. P. L. Misra (Central Provinces Hindi Divisions: Non-Muham-

madan) : Sir, I beg to move: 
, That the provision of Rs. 1,00,000 for' I nterna.tional Labom Conference' under the 

Internati01l31 Labour Con· 8ub-head' Special Commissioners of Inquiry' be omitted.' 
ference. 

In moving this motion I wa.nt to know whethel' it has been settled to hold 
a Conference, and if AO, whether any date has been fixed for the holding of 
,,"uch Conference. If no date has been fixed, then will Government wait fOT 
a supplementary Demand? I want also to know, Sir, what the Government 
means by , Salaries and other charges '. If I have this information, I will 
withdraw my motion. 
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Mr. A. C. Chatterjee: Sir, the annual meetings of the Internationa.1 
Labour Conference are held under the Treaty of 

1 P.M. Versailles. Under Article 389 of that Treaty the Con-
ference has to be held at least once in every year. We realiae tha.t 
this imposes a considerable strain on countries like India situated at a 
considerable distance from Geneva, the seat of the League of Nations, 
where according to the Treaty these meetings have to be held; and we have 
made representations to the best of our power in order that the Treaty might 
he altered and the meetings might be held at less frequent intervals. But 
the machinery for the revision of the Treaty is extremely (;omplex and 
we do not anticipate that any revision will be effected for a little time yet. 
Under these circumstances, we have to make budget provision every year. 

'With regard to the other question about salaries, if any officer of Govern-
ment has to be sent, he naturally has to be paid some salary during the period 
of his deputation. 'fhe delegates who represent labour and capital only receive 
their actual expenses and those also the Government has·to pay in accordance 
with the terms of the Treaty. The expenses are kept down as low as possible, 
but they cannot be absolutely omitted. 

Mr. N. M. Joshi: I want to Imow why this item was not placed before 
the Standing Finance Committee. 

Mr. A. C. Chatterjee: I do not think, Sir, that there is any idea-though 
I am not quite sure-of placing before the ~tan ing Finance Committee 
items which we must incur in accordance with Treaty obligations. 

The Honourable Sir Malcolm Hailey: I think I can explain, Sir, 
that this was not a new item and therefore it was not placed before the 
Standing Finance Committee. It is a repetition of last year's item. We 
understood this was an annual obligation. 

Mr. P. L. Misra: I beg leave to withdraw my motion. 
The motion was, by leave of the Asse mbly, withdrawn. 

]'fro President: Before I put the next motion for reduction, it has been 
suggested to me as a compromise that we should adjourn for half an hour at 
about 1-15. 

Rao Bahadur T. Rangachariar: We may finish this item, Sir. This 
motion which stands in my name: 

, That the demand under head • Miscellaneous' be reduced 
by Rs. 1,96,100 ' Miscellaneous. 

is the usual five per cent. reduction. I move this with the greatest confi-
dence, because I have great faith in the Honourable the Finance Member. As 
HonOUl'able Members will see we allowed him Rs. 5 lakhs Reserve in 1920-21 ; 
he was so careful as to spend only Rs. 62,000 out of it; and last year 
although we gave him Rs. 5 lakhs he spent only Rs. 10,000; so that the' 
provision (.f Rs. 5 lakhs is no doubt exeessive. Not that I have any objec-
tion to trust the Honoumble Finance Member with even Rs. 10 lakhs, but 
as we have not got it, it is better to reduce it by Rs. 2 lakhs. My modest 
figure of Rs. 1,96,000 will not therefore hurt him at all, and I move it. 

Mr. R. A. Spence: Sir, may I ask for information as to what the' Fixal ' 
Commission at page 146 is? They have not fixed all i and they have not 
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[Mr. n. A. Spence.] 
fixed anything at the present moment. But, Sir, there is under Miscellaneous 
and Unforeseen Charges a sum of Hs. 5 lakhs reserve at the disposal of the-
Finance Department. Now, Sir, we have just learnt the care that the 
Finance Department take to see that no unforeseen expenditure occurs and 
they have even suggested to us to-day a supplementary grant on account of 
the Honourable Mr. Sastri's journey; and I think, Sir, that in view of the-
small amounts which the Finance Department have spent in UnforeReen 

p~n itnre under this head in previous years they might accede to the 
Democratic axe and allow this 5 per cent. 

Mr. N. M. Samarth: Anlj. the ~ational Party's dellland. 

The Honourable Sir Malcolm Hailey (Finance Member) : The reaRon 
why it appears that we have not fully utilised the. provision of Ri'. 5 la ~ 
given us as reserve is that the expenditure now appears under other heads. 
In the course of the ye::"r we obtained several supplementary grants and the 
expenditure incurred agal ~ the Rs. 5 lakhs was pa~se  off against these 
grants. Now, the form in which this reduction was taken is a. general reduc-
tion of five per cent. I wish to point out to the Assembly that this head does 
not refer to any particular Department or any particular sphere of work. 
It so hapIJens that in the ordinary course of circumstances I should be 
responsible for placing it before this House; but it really concerns a collec-
tion of different items which are merely brought together under the 
head' Miscellaneous' for purposes of convenience. It is hardly, therefore, 
susceptible of treatment as. one of the Demands which can be reduced as a 
whole. Mr. Rangachariar suggested that our Reserve should be reduced by 
B.s. 21akhs. I take it at least that that is the meaning of the proposal which 
he has put forward. It may embarr.Jss us; but, so long as we can come up 
to the Assembly for a supplementary grant in September next if unfore-
seen expenditure has to be incurred in the interval, I should have no objection. 
I should have strong objection, however, if it was proposed that, instead of 
doing that, we should make an all-round reduction here, because, as the 
House will see, many of these items are not susceptible of reduction at all. 

Rao Bahadur T. Rangachariar: I have no objection at all. 
The motion wa.s, by leave of the Assembly, withdrawn. 

Mr. N. M. Samarth: May I move as a motion that a reduction 
be made, in the item 'l"Jiscella.neous and Unforeseen Charges,) of Rs. 2 
la.khs? I need not spend any more time after what the Honourable the 
Finance Member has said about the Reserve at the disposal of the Finance 
Department; and my motion is that a sum of Rs 2 lakhs be reduced 
from the sum of Rs. 5 lakhs entered under the head 'Reserve' at the disposal 
of the Finance Dp.partment. 

The Honourable Sir 1falcolm Hailey: For purpose of the vote, it must 
be reduced from the total grant . . . . 

Rao Bahadur T. Rangachariar: So long as it is understood that that 
sum must be reduced, it does not ma.tter how: perha.ps the Retrenchment 
Committee mia-ht be able to recommend r~tren ments· in other directions also 
and there shoJd be nothing whatever to prevent them from doing 80. This 
is only a suggestion. 
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The Honourable Sir Malcolm Hailey: I think the demand must 
under the rules be voted as a whole and I merely suggest that it should be-
voted as R!:. lO,96,O(jO. I would suggest, before this is put to the vote, 
that there is the matter wjich has been brought up by Mr. Hullah, namely, 
the necessity for making provision for the deputation of the Right Honour-
able Mr. Sastri. It properly comes under this Demand;'just as any other· 
deputations, for instance that to Fiji. 

Mr. President: I had better take the motion for increase n(lW. 

Mr. J. H ullah: I move, Sir, a dema.nd for an additional grant of 
Rs. 60,(11)0 in order to provide for the. cost of an Iudian deputation to the-
dominions of Austl"alia, New Zealand and Canada. The ne es~ity for ,this 
demand arose too late for it to be placed before the Standing Finance Com-
mittee or to be placed in the Volume of Demands. I shall not take 10nO' to, 
explain why the Government of India have thought it necessary to p~t it 
forward. 

With one exception the support that was given to the 'Equality of Status' 
Resolution moved by Mr. ~astri at the Imperial Conference was all that we 
could desire. Events have occurred which make us apprehend that, in one 
Crown Colony, there is or may be some reluctance to give effect to the 
principle of that Resolutioll, but the self-Governing Dominions have shown 
no disposition whatever to recede from the position which their representatives 
then took. But memories are short; enthusiasm has a way of growing cold 
and theories are slow to be put into practice. At the same time, there have 
occurred incidents in India which may be seized upon by the enemies of 
Indian aspirations,-may be distorted and misinterpreted tu our disadvantage. 
Our object in sending Mr. Sastri to these Dominions is intended from our 
point of view to quicken up the process of giving effect to the Resolution 
of the Conference and to obtain fur Indians the franchise which they do not 
at present possess, and I think that we could send no better envoy-if I may 
use that expression-than :M:r. Sastri (Hear, hear)' whose personal qualities 
and whose efforts have made a most favourable impression wherever he has 
been. (Hear, hear.) 

I ao not know if I am right in calling him an envoy. He will not go as 
a petitioner; he will not go t{) ask fOI' permission to place our views before the 
peoples of the Dominiom. He goes as the result of invitations; invitations 
which, I venture to say, are most graceful and courteous; invitations which, 
I think, it would be ungracious on our part to decline. (Hear, hear.) These 
invitations are not merely a compliment to Mr. Sastri; they are an expression 
of goodwill towards tbe people of India as a whole. (Hear, hear.) The 
hand of fellowship is extended to us: let us grasp it in the spirit in which we-
believe it has been offered. (Applause,) 

Mr. President: The question is : 
'That an additional snm of Rs. 60,000 be granted to the Governor General in Counoil to 

defray the charO'e which will come in cour.e of payment during the year ending the 31st day 
of March, 1923, under the head • Miscellaneous '. ' 

The motion was adopted. 
Kr. N. K. Samarth: Sir, I now propose that the total sum under 

, Miscellaneous' be reduced by Rs. 2,00,000. 
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Mr. President: The question is: 
, That the Demand under head ' Miscellaneous' be redu.ced by Rs. 2,00,000. ' 

The motion was ~ pte . 

The Honourable Sir Malcolm Hailey: May I point that the correct 
effect of the various operations which ha.ve just taken place will be that the 
total Demand will first be increased by Rs. 60,000 and then reduced by 
Rs. 2,00,000? As a net result the House might be asked to pass Rs. 11,56,000. 

Mr. President: Thp, question is : 
, That a reduced sum not exceeding R,. ll,56,000 be granted to the Governor General in 

Council to defray the charge which will come in course of payment during the year ending 
the 31st day of March, 19::13, in respect of ' Miscellaneous '. ' 

The motion was adopted. 
The Assembly then adjourned for Lunch till a Quarter to Two of the 

Dlock. 

The Assembly re-assembled after Lunch at :Fifteen Minutes to Two of the 
.clock. Mr. Deputy President was in the Chair. 

ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS. 

Mr. Deputy Prasident: The question is : 
, That a sum not exceeding Rs. 63,29,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
<day of .\larch, 1923, in rooped of ' Adjustments with Provincial Governments': 

The motion was adopted. 

THE NORTH-WEST FRONTIER PROVINCE. 

Mr. Deputy President: 'l'he question is : 
, That a Bum not exceeding Rs. 1,16,40,000 be granted to the Governor General in 

·Council to defray the charge which will come in course of payment during tho year ending 
the 31st day of March, 1!1::13, in respect of 'the North-West Frontier Province': 

Rai G. C. Nag Bahadur (Surma Valley cum Shillong: Non-
Muhammadan): Sir, there are two motions in my name. I would coniine 
myself to a few remarks. I want to elicit information with regard to certain 
points which I am going to raise. 

Mr, Deputy President: I would ask the Honourable :Member to 
himself to his motion No. 274 first. 

confine· 

Rai G. C. Nag Bahadur: All right, Sir. The motion standing in my 
na.me runs as follows: 

'That the provision of R8. 46,noo undpr Bub-head '2. -Taxes on Income' be reduced 
by Rs. 2;;, tOO ,rovided for the appointment of a 2nd Income-tax 

2nd Inoome·tax Officer. Officer, hiB travelling allowance and his establishment: 

Honourable Members will observe that this is a new item of expenditure 
provided in the Budget of the ensuing year. If you will turn to page 113 you 
will find that the receipts from this SOU1·ce of revenue for the current year are 
-estimated, at Rs. 6 lakhs and the cost of collection is Rs. 21,OvO or 3·5 per 
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·cent. The estimat.ed re eipt.~ for the ensuing year are worse by Rs. :l6,OOO, 
.but the propo~e  cost of collection is more b\' Rs. 2;),000. In other words, 
~ ile the ineome will decrease by .J.·2 pel' ~ent.  the cost of collection will 
mcrease by 12U pel' cent. I need not waste many words to try to prove tbe extra-
vagance ?f this Demand. The other day I pointed out that the average cost 
·of collection for all India is only 2'1 pel' cent. The demand of the N orth-
"rest Frontier Province is more than t hrec times as much. 'l'he Honourable 
the .Finance Member was pleased to tell the Honse in reply to my contention 
that the variation in the cost of cqllection was due to different provinces 
ayi~lg diffe:ent conditions. I would point out with all deference to his 

oplIllOn that If he will kindly compare the conditions of Assam with those of 
the North'-W est Frontier P;'o\'ince, he will find that there exists no ground 
whatever for allowing the latter province to spend so much on its collection of 
Income-tax. I. will place ~Lll the relevent facts before the Honourable House for 
comparison. 't'he area of the X orth-"r est Frontier Province is 13,000 square 
miles, that of Assam is 78,000 square miles. The North-\Vest Frontier 
Province is partly a hilly couutn' so als0 is As,am In fact, the hills there 
cover two-thirds ~f its eI{tire area~ The population of thc N orth-\V est Frontier 
Pro\'ince is ;Z millions, that of As,am is 7 millions. 'fhe receipts of the N orth-
\Vest Frontier Province from its incume-tax are about 6 lakhs, that of Assam 
are 10 lakhs. The proposed cost of collection in the North-'West Frontier 
Province is about 7 per cent., that of .bsam is less than 1 per cent. It would 
thus appear that there exists nothing whatever in the conditions of the former 
:rrovince to justify its spending so much on its income-tax collection. 'f.he 
mcome of the Province from all sources is no more than Rs. b3 lakhs, but Its 
expenditure is 301 lakLs, which means that its civil administration is financed 
to the extent of 2 crores and 18 la.khs by the rest of I ndia. Assam is faced 
with a deficit of Rs. 12 lakhs this year and applied to the Central Government 
for relief, but it is refused. But like a spoilt child the Province of the North-
West Frontier asked for 140 lakhs in 19Z0-il, 1 [)2 lakhs in 1921-22, and asks 
for 21 tS lakhs over its receipts in the ensuing year, alld the Go\'ernment of 
India sees nothing unreasonable in such a demand. The reasons are not far to 
seek. The other Provinces of India being thrown entirely upon their own 
resources and try to live within their means, but the:\' orth-\Vest Frontier 
Pro\-ince being a charge On the Central Government thinks that it can spend 
just as it likes and like the proverbial Oliver Twist is asking for more and 
more every year. 

I hope that my friend, Khan Bahadur Abdul' Rahim Khan, who stands up 
in season and out of season to support the increasing military burdens of India 
will ~i ewise come forward to-day to justify the exeessi\'e expenditure of his 
provmce on its civil administration. 

The Honourable Sir Malcolm Hailey: I will give the f~ ts ,at once 
to the House and in doing so I shall not attempt to cover the WIde held that 
has b~en traversed by my Honourable friend, for this has. nothing. t? do. at 

.all WIth the demands by the N orth-West Frontier Provmce AdmIlllstratJOn 
for a:n. in r~ase  Budget allotment or for a larger sum in order to meet ~eneral 
admillistratJve expenditure. It is not the case here that we are allowlllg, as 
the Honourable Member said, the N orth-W est Frontier Province to spend 
more than it ought to or that we are yielding to its belief that it can get what 
money it likes because it draws funds from the Central Government. The 

fact is that this proposal was put forward not by the N orth-W e&t Frontier 
c 
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Provinee but by our own Income-tax Department. The Honourable Membel~ 
no aoubt failed to notice that there bas been a gradual increase in the receipts 
from income-tax in the N orth-West Frontier Province, that is to say, in 
1920-21, it was Rs. 5,26,000 and we budget in the coming year for Rs.5,86,000. 
There will he some small falling off in the coming as compared to the current 
year merely because a certain number of arrears were collected in the current 
year. About two yea.rs ago we put on an officer of the standing of Extra Assis-· 
taut Commissioner to supervise income-tax work in the N orth-West :Frontier 
Province and the result was an increase of about Hs. I ,.J.l,7:W in the assessment. 
The cost of the staff was Rs. ~ . Therefore from my point of view at 
all events it was a very good investment. -Vf e now propose to employ a 
second officer of the same dass in the belief that if we do so the as!'essment will 
go up again. "r e are not proposing to put On any superiur officer because 
we think that one of the superior officers who are b~ing appointed in the 
Punjab can do perfectly well the work of supervision also in the North-
West Frontier Province. I put it to the House, therefore, that it is no yielding 
on our part to the demands of an extravagant administration for a further 
increase in the mOHey aV:lilable for its general purposes. It is a propoml put 
forward by our own expert department to add another officer in order to bring 
in, if possible, more revenue. 

Rai G. C. a~ Bahadur: I beg to withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn. 

Rai G. C. Nag Bahadur: I have got another motion, Sir. 

Mr. Deputy President: Order, order. 

Dr. H. S. Gour : I move, Sir: 
Hill Journey • That the demand £01' Rs. 7,000 £01' Hill Journey allowance be reduced by 
allowance. Ra. 4,(Oll.' 

My motion covers a wider ground and I propose very briefly to take the-
House through the history of the N orth--W est Frontier Province. (fToices: 
, Finish soon '.) A very few minutes will suffice if I am not interrupted by 
Honourable Members. As the Honourable Members are aware this province-
was formed in 190 I and Lord Curzon in his despatch to the Secretary of 
State stated that the reasons for separating this N orth-West Frontier Province 
from the Punjab were tirst that it would have a more effective direct control,. 
secondly, that it would cost only 3 lakhs of rupees per annum in addition 
to the ordinary charges then apportionable to the N orth-West Frontier 
Province. 

Mr. Deputy President: May I draw the attention of the Honourable-
Member to the fact that the motion he moves is with regard to the hill journey 
allowance? 

Dr. H. S. Gour: Yes, the hill charge allowance of the Chief Commissioner 
and the Revenue Commissioner. Thirdly. it was thought that it would lead 
to increa.'!ed efficiency. Now, Sir, before the partition, the cost apportionable. 
to the North-West Frontier Province was Rs. 64,16,417. 
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Mr. Denys Bray (Foreign Secretary) : May I rise to a point of order? 
Sir, I undel'stand that Dr. Gour is presently to move a much more comprehen-
sive motion. It seems to me very awkward for us to discuss the history of 
the North-West Frontier Province from as far back as 19L'l on a motion to 
rednce the hill journey allowance, which stands at Rs. 7,1 100 by +,, 00. I 
suggest to the Honourable J.lover that it will be much more convenient if he 
would defer his more general remarks to the general motion he is proposing 
to make. 

Dr. H. S. Gour: I am very much obliged to the Honourable Mr. Bray 
for giving me advice, but I intend to follow the course that 1 have chalke<l 
out for myself and eventually he will agree with me that it is the right course 
to follow. 

Now, Sir, Lord Curzon pointed ort t ~t the aqditional cost would be 
only 3,55,507. In other words, 67,55,:)07 that was the cost of administering 
the N ort~ West Frontier Province. Let me give you the actuals. 

1902-03 
19LO-11 
1911-12 
1912-13 
1920-:H 
1921-22 
1922-23 

Revenue. Expenditure. 
33,13,807 51,84,705 . 
40,51,2i5 99,30,435 
.16,14,480' 1,02,33,925 
51,1·.,183 ~ l  

58,;)9,008 1,7Q,49,450 
02,89,0'10 2,14,66,000 
8338,' 00 3,31,01,OJO 

(estimated). (estimated). 

I add the civil works expenditure of 31 lakhs which is on a different page. 
The expenditure, therefore, has gone up by leaps and bounds and commencing 
at 64,00,000 in 1902-03 it is now 3! crores. That is, the expenditure has 
gone up by more than 5 times. ::'0 much for the cost. NolV look at the 
efficiency. The N or1.h-West Frontier Province was formed with a view to 
ensure security of life and person to the people living in that province. 

N ow I will give you these fads from the official reports. 
Raids and other border offences: 

In 1916-17 
1917-18 
1918-19 
1920 .' 

Losses sustained in cash and property: 

1916-17 
1917-18 
1918-19 
1920-21 .. 

AnimaltJ stolen: 
1916-17 
1917-18 
1918-19 

218 
206 
189 
111 

Rs. 
41,326 
36,442 
27,420 
30,209 

11,1)81 
5,251 
3,106 

c2 
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People killed 01' injured: 

1916-17 
1917-18 
1918-19 . 
1920 

N ow as regards offences: 
In 1903 

1911 
~ 

1920 

Kidnapping: 
1903 
1911 
1912 
1922 

Robbery 

[l8TH MARCH 1922, 

177 
117 

61 
298 killed, 392 wound-

ed and 463 
kidnapped. 

• kidnapping, murder 172. 
260 
328 
546 

28 
62 
64 

121 

Mr. Deputy President: Order, order. I have been hearing the Honour-
able Member with great patience, but I cannot understand what connection 
these figures, that he is giving, have. Have they anything to do with the hill 
journey allowance about which he has moved a motion? 

~ Dr.IH. S. Gour: The most intimate connection,-that if these people 
did not go to the hills and did the work in the plains, there would be no crime. 
(Laughter.) 

To resume: 
Robbery : 

1903 4.7 
1911 66 
1912 71 
1920 194 

Dacoity with murder: 
1911 17 
1912 6 
1920 82 

Dacoity, other cases: 
1903 41 
1911 85 
1912 86 
1920 489 

These are truly staggering figures. N ow so far as economy is concerned, 
I have proved to the satisfaction of the Houstl that there is an increasing deficit 
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consequent on the enhancement of civil expenditure from 640 lakhs to 3 crores 
and 31 lakhs. There bas been a steady increase in crime -border crime 
kidnapping, robbery and all the other offences ' 1 

Mr. R. A. Spence: Due to the Chief Commissioner going to the hills? 

Dr. H. S. Gour: Due to the inefficiency of the administration, because 
~ subm.it t~at this. province was ~orme  a separate unit for the purpose of 
Increasmg Its efficIency and curbmg the lawlessness which was then prevailino-
in the country. I, therefore, submit that, on the short ground that t ~ 
Central Government hfls just justified the separate expenditure on the N orth-
West Frontier Province of this truly large sum of Rs. 3 crores and 311akhs, 
and further, on the ground that it has not been conducive to improvement as 
regards peace and efficiency, the hill journey allowances of the Honourable 
the Chief Commissioner, of the Commissioner, and of the Revenue Com-
missioner should be cut dowll. If this is done, I hope that the Retrenchment 
Committee will then go into the whole question and see that these five settled 
districts are once more restored to the province of the Punjab, from which 
they were dismembered. 

Mr. Denys Bray: Sir, I hardly know in what spirit to treat the 
motion that Dr. Gaur has placed before the House. I am no dialectician. 
I am a plain business man, that wants to get on with business. I ask' 
the House, is this a business proposition that he has placed before us? 
Are we really to go back to 191Jl to consider whether we should reduce the 
demand for hill-journey allowance? What am I to do? This morning 
Dr. Gour told me out of courtesy that he proposed to move one motion only 
on the subject; he also told me he was going into the whole question. How 
can I get up to speak on the general question and remain in order on this 
motion? What am I to do ? 

Mr. Deputy President: You need not do the same and you may be 
short 

Rao Bahadur T. Rangachariar: May I point out that there is a 
general Party motion on which my Honourable friend, Dr. Nand Lal, is going 
to spealr,-about the general administration? 

Mr. N. M. Samarth : :May I point out that because Dr. Gour has been 
in this matter a mountain in labour producing a rat, there is no reason why 
another man should follow his example. 

Mr. Denys Bray: I am still at a loss what course I should adopt. 
Does the Honourable Member really ask the House to believe that this great 
increase of crime that he has referred to is due to the fact that certain 
officers of the N orth-West Frontier Province go up to the hills? Does he ask 
me to believe, does he ask this House to believe, that, supposing the 
Frontier Province were re-amalgamated with the Punjab and I understand 
that this is what he is aiming at,- the Governor of the Punjab would cease 
to go to the hills? If another motion is coming before the House on 
this question, despite the fact that. I was told by a prominent Member of the 
Democratic Party that one motion only would b-. moved (A Foice: C \Yho 
said that »), then I shall confine myself to saying this. The motion, put for-
ward in the terms that we have listened to, is a motion that ought to be 
thrown out incontinently. (Hear, hear.) 

The motion was negatived. 
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Mr. J amnadas Dwarkadas: On a point of order, Sir. On the printed 
list that is supplied to US I do not find these motions that Dr. Gour has been 
asked to move. 

Mr. Deputy President: I undl:'rstand that the Honourable the President 
has admitted certain motions from MemLers, and this falls under that 
category. I will call upon Dr. (jour. 

Dr. H. S. Gour: Sir, I am not moving the second motion on .the typed 
list (That the demand of R~. 6.200 for Hill Journey and other allowances be 
reduced by Rs. 3,:WO). But I wish to move the thiru, namely: 

• That the provision of R8. ~.  for the creation of 1) permanent posts and 1) tempomry 
Extra ~i~tant Com- posta of Extra Assistant Commissioners be omittpd.' 

missioners. 
Mr. J amnadas Dwarkadas: May I rise to a point of order? I would 

like information on this point. There is a printed list of motions of which 
notice has been given on this Demand. Is it pprmissible, Sir, for any 
Member, by giving subsequent notice of motions for the redudion of certain 
items, to prevent other \1 embers whose motions appear in the printed list 
from moving those motions? This allows them to indulge in remarks, for 
instance, like those which Dr. Gour indulged in just now. I ask for a ruling, 
Sir, as to whether a Member can do this. 

Mr. N. M. Samarth: Sir, it is absolutelv unfair to Members like me not 
to be given any notice of these motion~. "r e come here to give our 
deliberate judgment UpOll celtain motions which are printed and to which we 
have devoted our attention. We bring what little information we have to bear 
upon the conclusions arrived at. It may be that the Democratic Party is in 
the know, and they have arranged these motions beforehand. 

Rao Bahadur T. Rangachanar: The Democratic Party disowns thiil 
action of Dr. Gour most emphatically. 

Dr. H. S. Gour: None is so blind as he who will not see. Notices were 
circulated to Members yesterday. (Cries of 'No. No. They were not.') I 
move 

Mr. P. P. Ginwala (Burma: Non European) : Sir, I rise to a point of 
order. I understand that all the motions received were divided into two 
classes, relevant and irrelevant. T he relevant ones were printed and the 
irrelevant ones were typed. (Laughter.) . 

Mr. Deputy President (addressing Dr. Gour): Are you moving your 
motion No. 3 on the separate list? 

Dr. H. S. Gour: No. 
Rai G. C. Nag Bahadur: Sir, I move: 

• That the provision of Rs. l4,50.000 under sub-head' 22-E.-District Administration' 
. be reduced by R8. 36,000 provided for the creation of 1) permanent 

Extra ~ ~ tant Com- and {) temporary Extra Assistant Commissioners .• 
m1881onerB. 

The only point I have in view in moving this motion is to draw the 
a.ttention of Honourable Members to the sbmp of officers recruited for the 
Provincial Service in the N orth-West }<'rontier Province . . . • 

(Cries of ' Louder, louder. ') 
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M.r. Denys Bray: I greatly regret that I have not yet heard a single 
'Word. 

Rai G. C. Nag Bahadur: I want to draw the attention of Honourable 
Members to the reply given by the Hononrable ~ r. Denys Bray to Question 
No. 170 put by my friend, }Ir. P. L. Misra. 1Ir. Denys Bray !'aid: 

'Of the nine permanent MunsiffR, one is a B. A., one an F. A., six are Matriculates, 
and one has studied up to the Entrance Standard. ' 

Of the four officiating )fun-,ifh, one is a B. A., one a Matriculate, ore a Matriculate who 
has read up to the F. A., and on6 has passed the Middle School Examination and read up to 
the Matriculation. Their permaneut appointments are, respectively, Translator, Divisional 
Court, Vera Ismail Khan; )Iuharrir, Judicial Commissioner', Court: Xaib Tah8ildar; 
;and Reader, Divisional Court, Peshawar. ' 

These arc the la~s of persons who are recruit,ed for this Sen'ice. X ow, it 
will appeal' that somehi>w lilen of a very inferior stamp are recruited for this 
important Sen'ice. I would point out that none but gradnates of very superior 
academical qillllifieations are recruit,ed for this Service in other provinces, and 
their initial pay is fixed at Rs. 300 per mensem. Now, if the North-West 
Frontier Province imports into this Service men of such inferior qualifications, 
I object to its paying such a high rate of salary, which is that fixed for a 
much better class of men in other provinces. 

Mr. Denys Bray: I am sure the Honourable :Member will bear with me 
if 1 say that throughout his speech I was a little hard of hearing, If I 
understood him aright, he is moving his motion No. 27G. (Rai G. C. ~ ag 
Balwd/ii': 'Yes'.) Well, that question was gone into very carefully by the 
Standing Finance Committee. It came originally befor~ the Standing 
Finance Committee in the forlll of a proposal that 18 temporary posts, which 
had be@ll in existence in the N orth-West Frontier Province for some time, 
should be continued for the next year. The Standing Finance Committee, in 
a very businesslike way, I thought, insisted that the whole question should be 
gone into and that the Standing Finance Committee should be presented with 
proposals to make permanent such of those existing temporary posts as have 
proved their necessity, and that the rest should be eliminated as far as possible. 
On the advice of the Standing Finance Committee, therefore, the whole ques-
tion was gone into and, as a result, we received proposals from the Chief 
Commissioner, the gist of which was that five only of those l8 existing 
temporary posts should be made permanent, that five others !ihould be kept 
-on for the time being on a temporary basis, and the rest abolished. That is to 
sa", these measures which are now before the House involve an immediate 
e ~rease of Rs. 27,000 a ,,'ear, with a good prospect of a further decrease the 

year after. 

If I understood aright the few words that I did catch of the Honourable 
Mover's speech, he asked why it is we recruit men in the North-West Frontier 
Province for the Provincial Service with inadequate qualifications. May I 
remind him that amongst the members of the Judicial Service there are six 
men who were recruited from the Bar. 

Munshi Iswar Saran (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, there is one thing in common betwet'D me and my 
Honourable friend, Mr. Bray, and, it is that both of us are pla.in men of 
business. I do not lay any claim to dialectics or to any other objectionable 



3352 LEGlSI,ATIVE ASSEMBLY. [18TH MARCH ~  

~ uns i Iswar ~aran.  
thing. Sir, the appointment of these officers could very well have been; 
justified on a ground which was once mentioned by my Honourable and distin-
guished friend, Sir Godfrey Fell. l\ly Honourable friend, Mr. Bray, could very 
well have said that, even though these men were not graduates, even though, 
some of these men had not gone beyond the Middle School Examination, 
they had that indefinable and undefined quality which in official parlance 
is called character. If you haye character, it is not at all necesfary that 
you should haye any intellectual equipment. On that ground and on that 
ground alone these appointments could have been justified, and I deeply regret 
that my Honourable friend, 1\1r. Bray, on account of his Oxford culture could 
not put forward this argument, which would have at onee extinguished my 
Honourable friend, l\Ir. Nag. (Hear, hear.) Sir, this Standing :Finance Com-
mittee is becoming a pure and veritable engine of oppression. (Hear, hear.) 
'Whenever ill this Assembly we come forward with a suggestion, we are told 
, How dare you object to it? Here is your Finance Committee j that Committeey 

with supreme power, financial as "'ell as political, has gone into theFe matters 
and it has come to this eonrlusion. How dare yon question it? ) r A ro£ce: 
, Shame.), Sir, I might ;ay with all refpect to my friends of the Finance 
Committee that the FinaneI' Committt.'e is a ereature of the ASfembly (l-lear, 
hear), and surely nothing that the Finance Committee does can deprive us of our 
right of looking into any question whene,-er we please. (iJfl'. 8amartlt : ' Nobody 
said so/) 'I'here are some of us, Sir, who are anxious to interject remarks. 
The Honourable MemLer says 'nobody has said so '. :Might I ask my friend 
then w ~ is this irrelevant remark made every now and then, perhaps often 
when some matter that has been considered by the Finance Committee is 
brought forward by un.,- 1I0n-offi<:ial Member. (A Voicl': • Not irrelevant.') 
My friend says 'not irrelevant.' Quite so. It was therefore that I drew 
attention to it because it was considered to lIe relevant, inasmuch as the 'F'inance 
Committee had gone into the matter. :-:IiI', I should like the Department 
responsible for the administration in the K orth-"\Y est Frontier Province to tell 
us what has been dOHe in regard to the Resolution that was moved by my 
friend, Sir Sivaswamy i~ er  in the Simla Session. It will be in the recollec-
tion of the House that a Resolution was moved by my friend adyoeating that 
the judieial administration of the N orth-West Frontier Provin(e "bould be 
transferretl to the Punjab, and that a Committee should be appointed to-
investigatt:'. I will gin the exact words: 

'Whether the separation of the;) administered districts of the Xorth,Wcot Frontier 
Province from thl' Pnnjab Pro'l"ilH-c has fulfilled the expectations of the Government of 
India from the political, military or financial point of view or whether it ~  been attended 
without any substantial advantage to the internal administration and whether it is exredipnt 
to r<'-arualgalllatc the "aid districts with the Punjab province leaving under the direct 
control of the Government of India the politieal administration of the administered tracts 
of the British side of tlw Durand line.' 

• 
Sir, in replying to this Resolution, my Honourable friend 

Mr. Denys Bray: Sir, I am most reluctant to suggest that my Honour-
able friend, )[1'. Iswar Saran, is speaking a little bit off the motion before the 
House, but rna,- I, as the subject has been Lroached, just remind the 
Honourable ~ e i ber if any reminding is really needed, of the reply that I • 
ga.ve on the 11th Februa.ry. This was the reply: 

, Government have consulted the Government of t,he Pnnjab and the Chief Commissioner 
on the question of improvement. in the judicial system of the North-West Frontier Province-
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and have also been examining the other questions referred to in the ,Resolution. Other 
propo~als have, however, been before them at the same time, notably a proposal for the 
estabhshment of a Legi~lati e Council for the administered districts of the Province. They 
have therefore decided to appoint a Committee includinO' non-official :\'Iembers of the LeO'isla-
ture to consider both sets of proposals. It is hoped that the constitution of the Com~ittee 
and its terms of reference.owill be announced shortly.' 

Mr. N. M. Joshi: May I ask whether all the issues raised in the Resolu-
tion have been specifically referred to that Committee? 

Mr. Denys Bray: The Committee itself has not yet Deen appointed, and 
the terms of reference not yet passed. 

Mr. N. M. Joshi: Does GO\'ernment propose to refer to the Committee 
all the issues raised ? 

Mr. Denys Bray: Speltking on the spur of the moment, I feel that I can 
say in general, .,·es. But if the HonoUl'ahle Member means all the points that 
were raised not merely in the Resolution but in the debate, then most 
certainly, not. But the question of the amalgamation with the Punjab will be 
before the Committee j the question of a partial amalgamation with the 
Punjab, if wholesale amalgamation is impracticable -the question-that is of 
the amalgamation of the judicial administration will be before the Committee. 

Mr. Pyari Lal Misra: ~ ay I ask whether ~fr. Sivaswami Ayyar's 
Resolution suggested the establishment of a Legislative Council for the N orth-
"\Vest Frontier Province? 

Mr, Denys Bray: It did not. In the answer which I gave on the 11th 
February, which I have just h,td the honoUl' to repeat, it was stated very 
clearly that: 

, OUter propos~ls (that is to sa.v proposah other than those contained in the Resolution) 
have, however, been before them ithat is, the Government) at the same time, notably a 
proposal for the establishment of a Legislati,·e Council for the administered distriets of the 
province. ' 

Munshi Iswar Saran: Sir, I think I am entitled to go on. I was per-
fectly sure that, when my Honourable friend, Mr. Bray, interrupted, his 
interruption was most kindly meant. He has reall.v helped me by his interrup-
tion and I am indebted to him. The House has heard the Resolution that 
was moved by my Honourable friend, Sir Sivaswamy Ai\'er. and accepted by 
the Rouse and on that occasion the representative of this Department ob-
served: 

'The Government propose ill the first instance to make all inquilT into this matter 
themsrlves and if as a result of that inquiry it appears to them that further steps. sh.onld be 
taken, they will br prepared to take those fUl·ther steps. I am not preparcd to mdlcate at 
the present moment what those further steps will be.' 

The House will please bear in mind that this debate was on the 21st of 
September, 1921, and now on the It'th of ~far  11HZ, we are still left in the 
region of speculation. I hope my Honourable friend will forgive this word. 
It is proposed to form a Committee. 'Yhen that Committee will come into 
existence. my Honourable friend does not tell us. (A Poice: 'Shortly'.) 
, Shortly J is a comparative word. What may be s?ortly ~rom the point of 
view of Government may be very long from the pomt of VIew of the House. 
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Then there is another matter. What are the terms of reference of that 

Committee? That is a very important matter. In answer to a question put 
by my friend, Mr. Joshi, Mr. Bray had to say: 'I am not in a position at the 
spm of the moment to inform the House as to thc precise terms of reference.' 
Sir, even if this belated Committee comes into existence, does this Department 
expect that this House should have a fnIl dress debate before it can induce the 
Government to precisely lay down the tcrms of reference? I submit, Sir, that 
it is hardly fair to the House. The Government of India in spite of its 
multifarions distractions should pay somc consideration to the Resolutious that 
are passed by this House. (Hear, he)1r.) The Resolution was passed on the 
21st of September, HlZ1, and up tQ the 18th of ~ ar  192!, nothing practical 
has been done. 

I submit, Sir, that this is extremely deplorable, more particularly in view of 
the fads that have been brought out by my Honourable friend, Dr. Gour. 
Losses are taking place, kidnapping is going on, men are I,eing killed and 
wounded; and in spite of that th8 Government is only thillking about a 
Committee. . 

Sir. what I submit is this, that there is considerable risk and danger in 
delaying this matter any further If they wish to give securit.," to the people 
there, and if they wish to give any satisfaction to this House, I recommend 
that the Govel'llment of hdil should lose no time in forming this Committee, 
and in formulating the terms of reference, so that t ~ Resolution moved bv 
my Honourable fl~ien  Sir Sivaswamy Aiyer, should be given effect to. if 
they do not do it, I am afraid the verdict of this House will he very much 
against them. 

Sir Deva Prasad Sarvadhikary: 'Y itLout furthl'l' confusing the issues 
I think on this motion the House should ex press its strong sense of dissatis-
faction at the way ill which this particular service is being recruited. I 
think Mr. Iswar Saran was not at all off the mark in bringing home to the 
Assem bly, in the way that he attempted, this nondescript scrvic8 details about 
which have only to be mentioned to provokc disapproval. This in itself may 
-partly account for the state of things that exi"ts there, which could possibly have 
been remedied by letting the juclicial affairs of this Province he administel'ed 
by a better equipped neighbouring service as recommended by the Assembly. 
But that higher question has not mnch to do with the question of efficient 
l'ecruitment of the Judicial Service which is so well paid. A Committee such 
fiS has just been mentioned by Mr. Bray ma.\" be helpful or it mar not; but 
in the meantime the Assembly cannot possibl~· consent to continued and rank 
inefficiency and to the service heiuO" recrnited in the way that has been 

" ~ o.J 

disclosed by t ~ answer given to ~ r. Nag. 
I heard a remark some minutes ago b.v my Honourable fri8nd behind me, as 

to whether the recruitment of the N orth-West Frontier Province J ndicial Service 
was to be from :Madras. I sUj>pose we have got to go to Madras for many 
things. but for efficient recrUItment of this servicc we need not go at all as 
far. Have we not got a distiuO"uished Pathau Member of the Bar here and 
'have not the Calcutta and th; Punjab University been long at work in this 
Province? It is an insult to the past as well as the existing educational system 
in the Punjab to say that we cannot get efficient m~n if we want them, 
;and to appoint middle school men to the responsible and important posts of 
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a ~inistering justice as munsiffs or otherwise is to the l~ast most unjustifiable 
havmg regard to the scale of pay. I think it is up to us to show our sense 
of disapproval aud ullsatisfaction at the war that the ma:itinen' for adminis-
tering justice is provided in the North-West' Frontier Province, "and Mr. Bray 
does not tuuch that important and immediate issue before us. 

Rai G. C. Nag Bahadur: I wish to withdr,LW my motiou. 
The motion was, by leave of the Assembly, withdrawn. 
Dr. Nand Lal (West Punjab: Non-YIuhammandan) : The motion which 

stands in my name runs as follows : 
'That the demand under the head' North··West Frontier PrO\'in('c' . • • " 

Mr. Deputy President: Order, order, I am afraid the Honourable 
Member will haye to take his tl1l'n with regard to that Illotion. I am callin<J' 
upon him to move his motion No. 277. " 

Dr. Nand Lal: Since I am movin'" motion No. 28G, in the interests of 
-econonw of time, I shall resen'e m \' ren~ar s to be made there in the course of 
the eb~te which I shall raise there'. I, therefore, do not move this motion. 

The motion that I ha\'e to move runs as follows: 
'That the demaud under head 'North-West Frontier Province' be reduced by 
General reduction. Rs. 12,90,950. ' 

Sir, some Honourable Members have got to make reference to the cases 
in which there is a great element of humour; but I am very sorry to say that 
here I ha\'e got to relate a sad tale in which all the factors taken tugether 
-constitute nothing but a tragic account. Sir, you remember, last year, from 
the floor of this Housc it was narrated, and various reasons and grounds were 
advanced, in order to prove to the hilt, and I believe it was proved, that the 
administration of the N orth-'Y est Frontier Pro\'ince is defective. Then the 
same sad tale was told by Sir Sivaswamy Aiyer and supported by myself in 
Simla, and it was moved then that the N orth-",,' est Frontier Province should 
be re-amalgarnated with the Punjab, sa- far as the judicial aspect of that 
administration is coneerned; and, in addition to that, various other proposals 
were made, and the Resolution in its entirety was passed by the very large 
majority of this Honourable House at Simla. As other Honourable Members 
of this House have already adverted to the details of that motion aJId various 
phases of the question now at issue, I shall not repeat them; hut I respectfully 
submit that the Governmrnt of India has been sleeping over this very 
important affair. They may have a sufficient reason for this delay. Their 
intentions may be very, very good, and I am quite prepared to admit and 
recognise that their intentions must· have been good; but they ought to see 
how the people will feel and in what light ther take it; and here I am 
prep:11'ed to tell them that people are misconstruing their delay. (Hear, hear.) 
So far as the question of amalgamation of the judiciary with the Punjab High 
Court is concerned, it ought to have been allowed at once. 

However the fact remains that the delay has been made, ~p  I shall not 
thus dilate upon it more than I have already subhlitted as to that point. 
N ow, Sir, when we look into these demands. we find that the amount demanded 
this year is more than that which was asked for last year. Are we here pre-
pared to allow it? The money which was allotted last year was allotted with 
the greatest possible reluctance, and we understood then that the Government 
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of India would kindly see their way to look to the troubles o! the people and 
hear the humble voice of that dumb Province, and t.ry to show some sort of 
improvement in the judiciary especially, but nothing has been done. Is 
there any justification for the Governmcnt now to come and ask us to give 
them more? I submit the whole Houf'e will unanimously agree 1Vith me that 
there is no justification at all.. Sir, raids after raids are committed, dacoities 
after docoities are committed, murders after murders are committed and com-
plaints after complaints are made, and the stock arguments, the usual answers 
which are advanced are t.hese: 'The Government of India are doing their level 
best. 'l'hey could not do more than what they have already done,' Our humble 
submission, as representatives of t.he people, is that the Government of India 
ought to appreciate and accept the humble suggestions which were made and, 
since they are not. appreciated effectively, therefore the administration is going 
from bad tIl worse. Only some time back a girl of 4 years was kidnapped. Only 
!'ome time back a woman was killed. A Las/tl-al' comprising hundreds of people 
raided a place called Gumal in the 'fahsil of Tank and fell upon the poor and 
harmless people. They looted them and took away their moveable properties. 
There were complaints and these complaints, I ma,l' yery respectfully submit, 
have not been taken into adequate consideration. 'rhe,l" have, in a way, been 
brushed aside and I should f:ay that only a lip sympathy has been extended to the 
sufferer;:. The Goyerllment of India of course deseryes credit, for that svm-
pathy, no doubt. "T e have been pointing out to the Government of I;ldia 
and we did this on various occasions that the subordinate judiciary there is 
very inefficient. As questiolls rplating' to their poor edncati011 and poverty 
of their qualifications ha\'e ahead.l" been is u~~e  by other Honourable 
Members. 1 need not reiterate the same thing. It can be said practieally an 
admitted fact. In 1901, as it can be infeJ'l'ed from thp remarks of an officer 
of great f'minenee, the pick of the Punjab Commission and the Punjab Pro-
vincial Service was g-enerall ,- reserved for the K orth-"\Y est Frontier Adminis-
tration so far as the judicial' side of that administration ,ras concerned. 

(At this stage 1\11'. President took the Chair.) 

W hat do we see now? Very inefficient judiciary. I am told in a case the 
judiciall'elOrd was tampered with. People who are employed and are put in 
charge of the judicial administration, baning a few instances, are not able to 
do u~ti e to that branch of administration. Cases, as we hear, were dismissed 
in default in the pre~en e of Plaintiffs. Now, when a sub-judge or a munsiff 
i~mif:~es a case when the Plaintiff is prespnt there in the Court, what trust, 

may 1 a~  l'an be reposed in that Judieial Officer? "Till he be considered 
worthy of holding that post? The only explanation which eould be set 
forth would be that it is done- in the ordinary way at the end of the year; 
'riz., bv the end of Deceml)er when there arc a number of cases which were 
ragg~  on and could 1I0t be i~pose  of, the sub-judges and munsiffs will 

aim iss them in default, sO thltt in the following year, that is in the first 
week of January, they may be restored and they may be considered as 
new cases. .'l'hat is the only imag~nary and unenviable explanation which 
could he advanced in the defence of that condud of the subordinate judiciary. 
Now, I put this to the House. Will this House put up with t i~ kind 
of explanation that a subordinate judge or a I?unsiff who on ~ t~ ~l~self 
in this ,manner should be allowed to rem am a member of thIS JudiCIary? 
I want the House to remembel' the fact that he has sometimes 1ft) decide 
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very important cases. I think the majority of the flouse, barring a. few 
ffi ~a.l .\ ember~  ,will ag.ree wit~. me that this is certainly a dep.lorable 

condItIOn of affaIrs. The IrregularItIes are not confined to subordinate. Judges. 
They are not eonfined to munsiffs. In some cases, as we ha"e heard, 
the judicial officers of high status have steered themselves very wrongly, 
though ill different war~ It is no 'use criticising again amI again. The fact 
remains and cannot be denied by the other side and consequently it is better 
that the fnll details of the defective side of the administration may not be 
disclosed. The Governme'nt of India cannot be requested too often, :N ow, 
Sir, the case relating to ' Gumal raid' is a case whit:h will receive the sympathy 
of even a stone-hearted man. Apart from the defects in the administration, 
if we may look into the aC<'ollllts, and the manner in which the money is 
spent, we shall feel forced to say that money is wasted. Now, take the 
item, which is meant for ,\Iilitia. Do vou know, Sir, what is called Militia? 
Militia is recruited from the 'rrans-border tribes and some of them are 
recruited from the Frontier tribe!'. 

Mr. Denys Bray: The present ::\Iilitia is recruited from men under 
British administration mainly. 

Dr. Nand Lal: I am very thankful to the Honourable ~ r. Denys 
Bray for this revelation to me. I am sorry the people of this country perhaps 
do not know this and perhaps the Government of India could not spare time 
to adequately advertise this fact. However, for the reasons given above and on 
the ground of retrenchment and also because I lind that the money which is 
demanded is to be spent in a manner which does not deser\'e our approbation, 
I move this motion and I hope it will be accepted. 'rhat the character of 
the motion is very modest cannot be denied. 

Sir P. S, Sivaswamy Aiyer (Tanjore ('/llll Trichinopoly: Non-Muham-
madan Rural) : Sir, I rise to support the motion which has been moved 
by my Honourable friend, Dr. Nand Lal, on somewhat different grounds. 
I do not wish to base it upon the ground that the Resolution of this 
House of last September has been treated with scant courtesy. But I 
wish to base it upon broader and higher grounds of principle. When the 
partition of the N orth-'N est Frontier Province was carried out, it was 
estimated that the cost of the adminif;tration under the new regime would 
exceed its cost under the Punjab regime by a sum of :3 lakhs odd. The actual 
expenditure over the revenue under the Punjab regime, in so far as these 
districts were concerned, was 30 lakhs odd. It was estimated that by reason 
of the partition arrangements, the new province would cost a snm of 3 lakhs 

. in addition. Now, what we find is that the ex:penditure has gone on steadily 
increasinCJ' and by leaps and bounds. The ex:penditure now is not G7 lakhs, 
as it Wl>.S then, but 3,00,97,000 odd. It has ris~n on both sides, voted and non-
voted and, deducting the revenue received, it costs the Government of India 
a sum of 2,27,59,000. The province is in fact a mill-stone round the neck 
of the Government of India. It may be said that a new province will 
naturally require more expenditure. But it is now more than 21 years since 
the partition was carried into effect. The period of non-age, even according to 
the English law, has passed and the Frontier province has now developed 
into lnsty manhood. I do not see any reason why this province, which was 
separated for reasons, of which we did not approve, should continue to cost 
the general exchequer such a large sum as 2,27,00,000. If it had continued 
to cost the same amount which it h:«l been costing the Punjab Government, 



8358 LEGISLATIVE ASSEMBLY. [18TH MARCH 1922. 

[Sir Sivaswamy Aiyer.] 
namely, Rs. 36 lakhs odd, even then there would have been a legitimate 
ground for complaint to the tax-payer. 

But now it is not con fined to that .amount and it has grown by about six 
times. That, I say, is a legitimate ground of gTievance to the taxpayer in 
India. Somehow or other, the Government of 1 ndia has become accustomed 
to the habit of treating these provinces as prodigal sons entitled to special 
privileges. "We complain of this special treatment bestowed upon their 
prodigal offspring. It may he that the Government of India has a special 
partiality for its youngest offspring, the N orth-'Vest Frontier Province, but 
that is not a reawn which can commend itself to the elder brothers in the 
family or which can continue to receive their pecuniary support. 

N ow, Sir, it may be said in defence of this expenditure. 'You complained 
last year in Simla of the inefficiency of the administration and the insecurity 
of life and property, of the fact t.hat the police arrangements were rotten, 
and that the judicial arrangements were unsatisfactory, and yet, when 
we want to improve the administration, when we wallt to improve 
education, public health, the judicial administration, and so on, you come 
here and oppose our proposals for expenditure. Is there anyt.hing more 
unreasonable than that!' ' That is the sort of the reply that is likely to be 
given now. My answer to that i~ this. I am not now complaining' of the 
expenditure in these directions. ""hether the prO\'ince remains pa.rt of the 
Punjab or whether it remains separate from the Punjab, there are certain 
directions in which expenditure must, I concede, undergo a normal o-rowth 
there al'e directions in which the province must be developed and t es~ 
various heads of expenditure must continue to grow But I see no reason 
at all why certain other heads of expenditure should grow, and the only 
explanation is that they are due to the fact of the creation of a separate 
province. Charges for general administration must to a considerable extent 
be attributable to the fact t ~t a separate province has been created. In other 
directions you may say that the expenditure would ha\'e gone on as it has gone 
on, hut the creation of a separate province necessarily involves the reduplication 
of the supervising administrative machinery and the re ulli ~tion of head-
quarters charges. Therefo:e, the general administration charges which have 
grown may much more logically and directly be attributed t.o the ~eparation of 
the province. Then, again, it may be said that so long as it was under the 
Punjab the five administrative districts of t ~ N orth-West Frontier Province 
did not cost anything to the Central exchequer. I am not aware that the 
Punjab Government administration, before the partition, was being run at a 
loss. I have referred to the Budget of the year 1901 and my recollection 
is that the Punjab Government, far from being run at a deficit or at a loss, 
was run with a surplus. That was the state of things under the Punjab 
Government; but the moment it came under the Government of India and 
they began to indulge in their course of lavish treatment of their pet child 
we find tha.t the expenditure goes up by leaps and bounds. 

Then, again, it may be said in defence of this expenditure that the N orth-. 
west Frontier Province is a sort of buffer state, meant really for the protection 
of the other provinces of India and, therefore, it is a legitimate charge 
upon the other provinces of India and upon the general e\chequf'r. But we 
know tha.t this province did not cost a pie to the Central exchequer before the . 
parlition. It was part and parcel ofthe Punjab and the Punjab Government, 
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so far as I am aware, did not ask for any sort of contribution from the Central 
exchequer. as this province now asks for Rs. 2,27,59,000. We had all these ad-
vantages of a buffer state even under the Punjab regime. The State was there, 
it was a butTer whether it formed part of the Punjab or whether it came directly 
under the administration of the Government of India. But, prior to the 
partition, it cost the Central exchequer nothing; subsequent to the partition 
it costs us 2 crores odd. of rupees. 

N ow, Sir, there are one or two principles of policy which I think may be 
safely laid down beyond the possibility vf contradietion, and they are these. 
If any people who form part of a province wish to separate themselves 
from that province and form a ~ parate administration, then it is only 
right and just that the new province should pay its own way. It. may 
perhaps be in need in the first year or in the second year, hut whichever 
section of the populat.ion of a pro\-ince wishes to separate from a province-
'and form a sep~tl ate province, J would lay down without hesitation the 
principle that the new province should pay its own way and, if it cannot 
pull its own weight, then the demand for partition is unreasonable and, in 
the interestH of the general taxpayer, should be resisted. 

Then, Sir, anot.her principle which I t.hink may be laid down with 
reference to the special circum,tances of the administration of India is this, 
that this policy of direct administration of a provi"ce by the Government 
of India is ah expensive and extravagant policy and is one which ought to-
be discredited. Now, look at this province j look at the other provinces, 
~o far as expensiveness goes, so far as unprodnctiveness goes, the North-West 
Frontier Province perhaps compares with the Andamans and the Nicobars ; I 
do not know of any other provinL:e with which it c<l,n be compared. Now, 
you will find that :>11 these small enclaves aud administrations which the 
Government of India sets up under its own control are enormously expensive. 
I have some knowledge of the administration of L'oorg. ] am only referring 
ro Coorg en passant as I know that COOI'g is not a subject coming up under 
this Resolution. There were two views about Coorg, as to whether it should 
be annexed to Madras or not. I hnow there was one body of people who. 
thought that it was very foolish of the ('oorg planters and others to ask for 
annexation to Madras, the reason being that although they might derive 
·certa.in political advantages if annexed to \ a ra~  yet they could get a lot 
more money out of the Government of India for keeping their roads 
in excellent, first class condition and for other local purposes. rf the Coorg 
Province had passed under Madras, whatever political advantages they might 
have enjoyed, they probably could not have squeezed so much money 
out of the administration of Madras as they could out of the Central 
Government. The same, I believe, must be the experience of all these 
other provinces, but whatever it might be possible to say in defence of 
these petty little enclaves, which are surrounded by Native States, and for 
which it is necessary ro make some sort of provision, I see no justification 
for keeping separate a province which adjoins another big province, and 
the sooner it passes from the direct administration of the Government of-
India the better. 

N ow, Sir, it may be said that orators from Cape Comorin do not under-
stand the intrilJaCies of foreign politics, and it may be said that lawyers do not 
understand the arcana of the Foreign Department. I confess I was a. 
lawyer, and I confess that I hail from the south of India.; but I do claim. 
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that we, the Members of the Assembly, have a right to criticise the policy 
of the Government of India with regard to the expenditure which is incurred 
upon the maintenance of provinces, and I claim that we have a right to 
examine the results of the policy of the Government of India in the light 
of such common sense and s11ch information as we may possess. 

If there is one truth which more than any other has been impressed 
upon me in the course of my studies on this question, it is the truth and 
the force of Sir Mackworth Young's statement that the complex maehinery 
of British administration cannot be fitted into the framework of a small 
province. All the results by way of expenditlll'e and by way of the inefficiency 
of the administration or otherwise are in my opinion directly attributable 
to the small ;;ize of the province. However, let that go. I am not now 
directly concerned with the question whether the partition ought to be 
maintained or undone. But what we are entitled to claim is that we, 
who represent the general taxpayers of India, shall not be called upon to 
shoulder the burdens <J our youngest brother even after he has grown into 
manhood. 

N ow, Sir, let me refer to one or two directions where the axe may easily 
fall. Take, for instance, the General Administration. It has now risen to 
l~ lakhs. It was very much less originall.,". The general administration cost 
Hi lakhs odd in the ~ ear Hl20-21. In the revised estimates of 1921-22, it 
cost 17 lakhs odd, and in the Budget for ~  it costs 19 lakhs odd. Now 
a large part of general administration heing due to this vicious policy of 
separation, and heing, as I sa.", not unavoidable, and being incurred merely 
as a consequence of this policy, it is only fail' and proper that those who claim 
the benefit of this luxur.," should pay for it and not the Government of 
India. 

I will only refer to one other item. There is an item of Rs. 1,18,51,000 
under N on-Votable. I am nut going to discuss it. In the details I find 
that of this sum Rs.60,..J,5,OOO n,re provided for 'Special Political Expendi-
ture '. I do not know whether that term means the same thing as the 

· expression 'confidential communications) which Lord Curzon used in one. 
of his despatches. 'Vhat those 61 lakhs are for is not clear. I do not know 
whether they are confidential communications in the sense of expenditure on 
the trans-frontier tribes-that was the sense in which Lord Curzon used the 
expression. Whatever it may be, and whether you lay the axe at the root 
of the political charges or of the general administration or on some other 
head, I am quite sure it would be quite possible, it ought to be possible, to 

· cut off this sum of Rs. 12,90,000. As it is, the House would have been 
justified in taking up the attitude that it will not be responsible for this sum 
of Rs.2,27,59,000 minu.y the sum of 30 lat:hs odd which the province cost 
at the time of separation. But the Members of the House, I am sure, are not 
disposed to be vindictive, or to interfere or wish to interfere with the normal 
growth of expenditure in the various departments. I think that the Members 

· of the House will be exercising great moderation in limiting the demand for 
reduction to Rs. 12,90,000, and I hope they will assent to this motion 
without the least compunction. 

Dr. H. S. Gour: Sir, I move that the other speeches be now limited to 
five minutes, and, after four, to three minutes, except the first speech of the 

· official Member in cha.rge which should be limited to 10 minutes. 
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)lr. Abdur Rahim Khan (North-West Frontier Province: Nominated 
Non-Official) Sir, I hav·e been listening with great pleasure and with mixed 
feelings to the speeches delivered by the Honourable Members. I do not 
question for a moment thei rgood intention; but I must say that they have 
been wrongly approached and the information which they have got is not true. 
My Honourable friends have been laying great stress on this point, that the 
amalgamation with the Punjab will put an end to the dacoities and will 
turn this perpetual unrest into an eternal reqt . 

Dr. Nand Lal: On a point of order, Sir, our information is ba.s~ on 
statistics. 

Mr. Abdur Rahim Khan: I am coming to that, if you will kindly sit 
down, please. I would like to enlighten Honourable Members about the 
Frontier situation and I am going to answer them and prove to their satis-
faction that the number of expeditions since the separation from the 
Punjab is less than before; and I have got documents in my hand. When 
this province was not separated from the Punjab, during 50 years, we had 
40 expeditions or there was an expedition once in every tifteen months; and 
mind yon, Sir, at that time the situation of the tribes was "uite iff~ent  
there were hardly any people there who knew what was a Martini rifle. Now 
the situation is quite different. I have got documentary evidence in m~ 
hand that in the independent territory the total number of up-to-date 
European-made rifles is 1,40,498; and I will bring to the notice of the House 
that the strength of the fighting men up to lst April, 1921, is 4-,24,419. ~ir  
when these people have got these rifles and when there is universal unrest all 
over the world, what expectation these Honourable gentlemen have got that 
these people when they have got these rifles which they bought for their own 
benefit, how can they expect them to behave? The only thing I can say is 
that the British arm should be strong; that is the only thing with which 
you can crush them; oj herwise, as I said the other day- unfortunately His 
Excellency the Commander-in-Chief was not present then, but he is present 
now, I am glad to see, and I may mention the fact in His Excellency's 
presence-that if there is a chance of these tribesmen combining together, I 
do not know what will be the position of Government, how many troops we 
will require against them for defensive, not offensive purposes. What I mean 
is this, that great stress is laid on the defectiveness of the administration. If 
you consider the political situation and the military situation, we should be 
thankful to both of them. It is due first to the political officer, that they 
did their level best, that they did not gi,-e a chance to these tribesmen to 
rise all at one and the same time. About the military people, if I am not 
mistaken, the whole line from Chitral to Quetta is not less than 800 miles. 
We have not got sufficient troops to defend the whole line against all 
these frontier trihes; but I can say this from personal knowledge, that thi!il 
is the first time in the history of the Ene,lish army 011 the frontier· that thl'Y 
did not hesitate even to maTch at 2 o'clock in the cold morning in order to take 
up a position ; they fought like the best soldiers and I can i'ay that Indian 
history wilrbe pnmd of their deeds and adventures. Now, Sir, the difficnlty 
is this, that the Honourable gentlemen mixed two things together. They do 
not see the military side of the province and the administrative side of the· 
province. Unfortunately geographically we are situated so near the frontier 
and onr situation is so awkward. If for instance you bring' Madras in the-
place of these' five settled districts, do you mean, Sir, that this place will 
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not require the same amount of military expenditure? As Honourable 
Members are laying stress on this point, I shall be untrue to my 
community if I do not refute it. I am proud of my province and I 
say this much; there is defect in the judicial line ; but I say this, that 
the defects should be removed; let ns have all the privileges which are given 
to the Punjab or any other province in our own province. We do not want 
that judicially we ~ oul  be amalgamated. There is another thing. If we 
are judicially amalgamated with the Punjab, do you think we will be in a 
position to serve two masters? At this occasion I am obliged to q'uote that 
well-known expression here. If I may be excused for using that expression: 

• One is enough to plague once's life through. 
It is the Devil to be saddled with two.' 

We will be in a ver.Y awkward position, and I can say with 
authority, that if we are amalgamated with the Punjab, after two or three 
years or even five years this whole province will have to be amalgamated 
with the Punjab. "When this province was separated, it was not with the 
idea of facilitating the judicial administration of the province. It was 
because the GovO'nment of the Punjab was the medium between the Govern-
ment of India and the people which used to cause great delay in cor"esponJ-

. ence, in order, therefore, to avoid such long delays, this province was separated 
and the' responsibility was taken away from the shoulders of the Lieutenant 
Governor of the Punjab. 

I might tell you another thing, Sir. I am grateful to the Honourable 
Members of this House, for their sympathy, but they must realise that as 
true citizens of India they must look to the interests of the 9;) per cent. of 
the people, not only 5 per cent. If these Honourable speakers are approached 
by 9;) pel' cent. people, then they are perfectly jilstified and I will join 
hand with them, but if they are going to ignore the interest of 95 per cent., 
-simply for the sake of 5 per cent. people, then I will be obliged to say that 
they are interest struck, pocket struck and hardly any of them conscience struck. 

I shall just refer to the dacoity question. There are some defects in it. 
Now, what are these? I shall be the first to recommend that the Arms Act 
:should be repealed in our province so that we may be in a position to 
-dEfend ourselves. I must say this much that the officers in our pro-
vince are doing their best to assist us. They are very kind to us. 
'They have given us Government rifles, and in those villages where 
there are towers and rifles, people are in less' danger of being attacked. 
My Honourable friend referred to the case of Guma!. I know the 
<lase very well. The condition was extremely bad, the people of the village 
were raided, the Superintendent of Police was there. He got wounded. 
The strength was not sufficient. Military help was sent after that. T e~e 
were some O'rievances, no doubt. I was there mvself as an arbitrator, and 
both the Hindus and Muhammadans of the place compromised the case. 
One frequently hears cases like these, that a man is kidnapped here and. a 
woma.n is taken away there. So I say, if you do not realise the danger III 
futnre, I will say the position will be worse. You will have to maintain 
sufficient army there, and 1 spoke about it the other day. I am not one of 
those who would advocate the expansion of the army. I myself belong_ to 
the Ba.r. But I can say this much, coming as I do from the N orth- West 
hontier Province and knowing the situation there, tlia.t the more you 
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·strengthen the army, the more you will make the people safe. It is not a 
mere luxury. With due respect to the Chief Judge or High Court .Judges 
I ask, if these gentlemen themselYes would use Wizerd guns against those 
marauders and dacoits. N ow the first thing essential is, the people 
should be provided with arms. Arms will command respect and 
your authority will be feared. With these few remarks, I strongly 
oppose this motion. I would request the Honourable gentlemen to 
take the trouble to go to the frontier in order that they may see the 
situation fnr themselves. I want the Honourable gentlemen here to go 
over there and mix wit.h the people and then form their· own 
oplluon. I cannot describe the thing clearly before them for now it would 
be like describing a thing before a blind man. Those gentle<nen who have 
been to Khyber, I am sure, will admit what sort of ritles the people make 
there. There are two things, you have to give them either bread or you 
have to give them bullet as was pointed out by my Honourable friend, 
~ r. Shahab-ud-Din. 

There was one remark which was made b.y Sir Sivaswamy Aiyer here 
which cannot be allowed to go unnoticed. He observed that the money 
which is now given to the Frontier people is a sort of bribe. I must 
strongly protest against it. 1t is nothing else but wages for different duties 
and responsibilities they have to perform and carry out. 

If anything is taking place there, the whole community is re;;ponsible for 
that. They are doing their service. 

I will add one thing more: If that is bad policy, I think this policy is 
followed everywhere by the Government. If that is called hush money, then 
I say that Government gives those who always oppose them something in the 
shape of one thing or another in order to hush them. With these remarks, 
Sir, I take my seat. 

Mr. Denys Bray: Sir, the last speaker has made my task easy. He 
has spoken out of knowledge and I am sure that the House listened to him 
and his local knowledO'e with great respect. I feel myself that I can hardly 
Jo better than prefac; my own remarks by a reference to the delay with which 
Government have been charO'ed in giving effect to the Resolution of this 
House of September last. 0 But may I remind the House, Sir, that Govern-
ment at that time opposed the Resolution entirely? They opposed the 
Resolution in the form in which it was put entirely; and they opposed the 
Resolution in part also in spirit. But what were the conditions then ? We 
were then engaged in the Kabul negotiations, the iss~e of which was uncer-
tain up to the last moment. floes the House rea~ly t ~n  that G?vernment 
would have been justified in actinO' on a ResolutIOn whICh they belIeved to be 

. dangerous on a frontier so inflammable and at a time so critical as that? Then 
when ~ e negotiations were on~lu e . some breathing space was re u~re  to see 
what effect the result of those neO'otiations would have on the frontier and on 
the tribes. On the 11th of ebru~ry Government announced. its decision-a 
decision to recede somewhat from the position it had taken up, 111 order to meet 
the wishes of this Assemblv. Yet we are charged here with gross delay, and 
seaut courtesy to the ~use. There has been no lack of courtesy to the 
House. On the contrary. And if I am asked for the re,lson of the delay 
between the 11th of February and the 18th of March-a u~stion put to me, I 
think, by Munshi Iswar Saran-I say but this. I thought It my duty to con-. 
sult the protagonist of the debate of September last (who has also proved 
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himself to be the protagonist of the debate to-day), both as regards the terms of 
referenct:l about which my friend, Munshi Iswar Saran, seems to be doubtful 
whether they are going to be at all adequate and also as regards the general 
programme. Was I so very wrong ? Unfortunately, Sir Sivaswamy Aiyer was-
absent from this House for some weeks. But the very first day he appeared' 
in this House I sought his counsel, and I have received it. But the delay 
is immaterial anyhow, for the Committee will surely have no opportunity w hat-
soever of getting to work before this Session is over. As soon as the Session is 
over, I hope that the Committee will be able to sit down at once to work. And 
if I may turn for a moment to the Democratic Party, let me say that it will 
greatly assist Government if they will suggest to me hereafter one name, 
or better two names, to enable Government to nominate one member of their' 
Party to sit on the Committee. (Hear hear.) 

Rao Bahadur T. Rangachariar : We will gladly do so. 

Mr. Denys Bray: Sir, I regret I was unable to catch your eye earlier 
iu the debate. And for this rea.son. I am most anxious as a plain business-
man for the success of this Committee. But I feel that wurds have been 
spoken here to~ ay which will prejudice our work-angry words about.' r('ltten T 

administration, 'rotten) Extra Assistant Commissioners and' rotten,' I know 
not what words which will make the task before us the more difficult. I would 
very earnestly ask Honourable Members who come after me to eschew recrimi-
nations, and allow the Committee to enter upon its labours in that dispassionate 
frame of mind which alone can secure adequate results for their labours. 
More especially would I beg that we keep out of the discussion anything 
savouring of a Hindu-Muhammadan controversy in the form of fitting the 
rights of the 95 per cent. of l\1uss:l.lmans against the rights of the iJ per cent. 
'Hindus. 

Sir Sivaswamy Aiyer claimed the right to criticise, and he exercised that 
right to the full with his lIslJal vigour and skill. But no one surely has ever 
suggested tha.t he or indeed any body else should not criticise the adminis-
tration by all means. What administl·ation in the world has ever escaped 
critil,ism? Rail at the frontier, rail at the very existence of the frontier if 
you think that by so doing you will be able to relieve your minds of some of 
the very natural resentment India feels at having a Frontier so vulnerable 
and therefore of necessity so expensive.. But I protest again that, ·in this 
railing llgainst the existence of a land frontier and in this criticism of the 
Administration, Members of this House should pay their tribute to those 
gallant men under Sir John l\1affey who are waging on your behalf and on 
behalf of India a constant warfare against lawlessness and depl·edations 
from across the border, waging it in conditions often full of .hardship 
and at no time devoid of risk unflinchingly and uncomplainingly. (Hear, 
hea.r.) 

Many points that previous speakers have mentioneu I shall have to pass 
over in obedience to my own appeal for i~pa~sioDate inquiry. Thus it will be 
for the Committee to weigh very carefully and quite dispassionately the pros 
and cons of the present judicial arrangement, of the proposed amalgamation 
with the High Court of the Punjab, and of other proposals on this score, if 
any, tha.t may be put before them. They will have to weigh, for instance, the 
extra efficiency which presumably one might get from amalgamation with the 
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High Court against, let me say, the extra delay that would be entailed. For 
iinstance, the average duration in 19:W of first appeals in the Judicial Com-
missioner's Court was 35 days. In the Pnnjab High Court it was 1,329 days. 
T ~ evils of prolonged litigation are obvious anywhere. On the North-West 

Frontier. where passions run high and recourse is ha1 to arms on the slightest 
provocation, the evils of prolonged litigation are very grave indeed. 

And now I will turn to the C rotten' police. Let me take only the 
iFrontier Constabulary portion of it, aud in so doing, let me try to dispose also 
.of the reference that has been made to the great increase of kidnapping. 
Now kidnapping. The holding of captives to ransom was first discovered by the 
frontier tribesman as a lucrative business somewhere about 1907. By 1919 
,in the general disturbance that came over the Frontier, kidnapping reached 
intolerable dimensions. .\mong the statistics that my Honourable friend, 
Dr. Gour, poured upon my bewildered ears earlier in the afternoon, the statis-
tics of kidnapping for l~  seemed to myself all too familial'. But Dr. 
Gour by quoting them under the year 1920 failed to convey the right impres-
sion to the House. For the year 1\:)20, to which he referred, was really the 
year 1919-1920, the year, t ~t is to say, after the Great War and year ~f the 
Afghan War, the effect of which on the whole Frontier it would be difficult to 
exaggerate. N ow this Frontier Constabulary which is recruited in cis·fron-
iier districts and otficered by Police officers, patrol our borders protecting our 
villages against raids and indulging in counter offensives wherever possible, to 
bring home to the Frontier tribesmen that two can play the same game. The 
statistics I have before me, though not so exhaustive as Dr. Gour's are, I 
think very striking'. Since last July to the middle of December, the Consta-
bulary crossed the }'rontier eight times, arrested and killed some 74< outlaws 
and comp-elled GO more to surrender. They released 23 Hindus who had been 
kidnapped and 53 Muslims. Kidnapping, under this campaign of the Fron-
iier Constabulary is graaually,-l am afraid I must accent the word, gra-
dually-ceasing to be a paying concern. And the benefits of these ampai~ns 
·of the :Frontier Constabulary are being felt beyond the North -West }<'rontier 
into the Punjab districts of Attock and Mianwali. :M ucll remains to be 
-done, but what has been done is alive with great promise for the futme. 
Let us acknowledge it. This sort of work means constant toil in heat 
and cold, great hardships, unremitting danger. Our losses, alas, have been 
serious since July! Mr. Andrew was killed in action. ::\Iessrs. Vickers, 
Du Reaume and Perrott were wounded, and 10 other ranks killed or wounded. 
These are serious losses in a force so small. But the work of the 
Frontier Constabulary, though it meets apparently with scant recognition 
.at the hands of some Members here becanse they are imperfectly unaware of 
it, has met with great recognition from the people th'mselves. There was a 
public demonstration at Mr. Andrew's funeral. The Hindu and :Muhammad-
.an communities alike came forward and at the graveside presented the 
Deputy Commissioner with an address of sympathy and gratitude. It is this 
-sympathy and gratitude of the people themselves that healiens our Frontier 
·officers, and I ask the House to join with me when I say that I take 
-off my hat to Mr. Randyside and the gallant men of the Frontier 
Constabulary. (Hear, hear.) 

Now these budget demanlis, of course, are heavy. No one can seek to 
.deny it. But I confess that I was somewhat bewildered by the very 
ingenious arguments of Sir Sivaswamy on this score, if indeed I followed 
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tpem aright. He seemed to be endeavouring to prove tLat in t.he old days 
the Punjab ran the N orth-West Frontier at a profit, and that we should' 
now band the Frontier back to the Punjab and let them ron it for 
nothing It is surprising tha.t such a proposition should be made in 
this House. It reminds one of those many simple solutions that 
haven been put forward for solving the Frontier question by getting rid of 
the Frontier altcgether. 'Baok to the Indus,' say some. \Y ell , I think 
we have killed that idea. If I understand political India aright, it will never 
permit it. Will political India betray the British districts? (Sir Dera Prasad 
S(l/,vlldltiX:ar!l: 'Ko.') 'Hanel over Waziristan to fgLani~tan ", says 
Dr. Samarth. (Mr. :\ •. frIo SlImarth : 'Plain ~lister.  I beg his pardon, he 
is so learned, I thought he must be a Doctor. :Mr. Samarth s~ys  ' Hand over 
Waziristan to Afghanistan'. Here again I must speak with the utmost 
discretion, and cannot enlarge upon the wider implications. But let me 
make one point only. Does )Ir. Samarth think that the Wazir and the 
Mahsud would cease their raiding? Can a leper change his skin, or the 
leopard his spots so suddenly? Every raid under those circumstances would 
be an international affair, and a provocative, not of a mere Frontier Expedi-
tion, but of 'Val'. Then there is the suggestion to hand over the Frontiel· .• 
on a contract to some Indian Chief. And as the Sikh is a gallant man 
against the Patban, let it be banded over by preference to a Sikh. Well, we 
have had no bid yet. (I;aughter.) But even if we had, is political India 
going to find its Frontier solution in this way? Is the solution of India's 
problems to be on these lines? If you begin your solution on these lines, 
where is it going to end? Then we have suggestions from outside to cut 
down your Police and Constabulary and to cut down your Army and simply 
mass flights and flights of :croplanes on the Frontier. I do not know what 
His Excellency the Commander-in-Chief will say to that. All I can say is 
that this snggestion which betrays a. naive ignorance of the physical condition 
of the frontier hills and the habits of the Frontier tribes men, came not from 
Madras but from a country many thousands of miles further away from the 

~rontier. 'fhe further away from the Frontier y~u go, the more ingenious 
the ideas on the subjects (Laughter.) Then, the naivest suggestion or 
all, I think, is Sir Sivaswamy Aiyer's solution. Hand the Frontier over-
to the Punjab and forget all about it; the Punjab will pay your bill. 
N ow, I myself am no believer in ingenious solutions. I take stand myself 
on humdrum commonplace common-sense. You have got this frontier pro-
blem and you will continue to have it, for even if the Punjab should take the 
administration off our hands, even then, we and not the Punjab will have to-
pay the bill. And then we are asked why we went to Waziristan. 

Dr. H. S. Gour: Who asked that, Mr. Bray? 

Rao Babadur T. Rangacbariar: That question was 
but probably some time ago. ·We are pressed for time. 
Member may reply to any criticism raised now. 

Dr. H. S. Gour: I move that the question be now put. 

not asked now, 
The Honourable 

Mr. President: I consider that au impertinent suggestion. 

Dr. H. S. Gour: I thought Mr. Bray had finished. 



TIIIl BUDGET-LIST 01' D1DlAlmB. 33trT 

Mr. Denys Bray: With due deference, Sir, in view of the objection of 
Mr. Rangachariar to any reference to Waziristan, I will very gladly resume 
my seat. Does the House wish me to go on or not? (Cries of 'Yes'.) 
Well, what I was abont to say was that Dr. Nand Lal and Dr. Gour between 
them have to-day given the real reason why we have gone into Waziristan. 
The kidnapping, the murders, the raids of these Mahsuds and Wazirs were s() 
intolerable that no self-respecting Government, no Government with any 
sense of sympathy for its fellow-subjPcts, could put up with such a state of 
affairs any longer. (Applause.) N ow in the process of this campaign that 
was forced upon us, after heavy fighting, after very heavy losses. we penetrated 
into the heart of the ~fa su  country. And what did we then find? 

I have here statistics which I think will interest the House. I will 
take those of Dehra Ismail Khan only. From the 1st April, 1919, to 31st 
March, 19:20, there were 19S raids, 127 British subjects were kidnapped, and 
something like 12 lakhs of property were looted. 'fhen we found ourselves in 
the l\Iahsud country. In the same period in the next year the raids went 
down to 84-, the British subjects kidnapped were ;36, and the property looted was 
Rs. 88,00U and I rejoice to say that all those 36 kidnapped were recovered 
without ransom. (Hear, hear.) Even these statistics I admit-'admit' or 
'deplore' is the right word-are bad. Much more remains to be done, 
but the drop in the statistic is full of promise. Indeed as far as we can see 
into the future of this Waziristan problem, there is real reason to believe that 
we are within sight of the solution that we seek. The ~fa su s and Wazirs 
are tired out. They appear to be ready to come to a fpll settlement. and to 
co-operate with us. 

It is not as if we were contemplating the same number of troops next year, 
or expenditure on the same scale. On the contrary, our ohject is to maintain 
some hold in the centre of the ~la su  country with the minimum number of 
troops, plus irregulars, and what we call Khassadars. It is herein that the 
explanation lies for this special political expenditure in·W aziristan amounting 
to 60 lakhs. It is made up roughly of tw~ things; first, irregulars and 
Khassadars, and, second, the building of roads, and in particular of a most 
important lateral communication road within British territory itself, a road we 
sadly require to give us a chance of cutting off raiders. 

I would like to say one word about the Khassadars, chiefly because Sir 
Sivaswamy Aiyer seems to think that we are going to throwaway our money 
on bribes. As a frontier officer, my experience is that old methods are 
likely to prove the best, and the Khassadar system is an adapt.tion of one of 
our very oldest frontier measures. It is based I)n the association of the tnbes 
with us in the administration of their country, however loose it may be> 
and the insistence on tribal responsibility, on which my Honourable friend. 
Mr. Abdur Rahim, has enlarged. Than the Government of the frontier by the 
tribesmen themselves, there is no cheaper or more effective mode of frontier 
administration. ·What the tribesmen say in effect is : 'Employ us on the 
watch and ward and generdl administration of the country, and the respon-
sibility for peace and quiet rests with us. Employ your own men only and 
you clearly remove the responsibility to your own shoulders. J We have 
tried this Khassadar or levy system in Baluchistan, and its success in Balu-
chistan is well-known. W p have tried it again more recently in the Khyber 
and the results there have been striking. W e ar~ now beginning to try it 
in Waziristan and, in spite of the evil forebodings of some of ns, the 
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Khassaciars are making a good beginning. And I myself entertain great 
hope, even confidence, that, in the extension of the Khassadar system in 
Wazirista.n we shall, if only we are patient and steadfast., find a real solution 
()f our difficulty. (Hear, hear.) 

Rao Bahadur T. Rangachariar: May I ask, Sir, that the question be 
now put? Much as I am tempted to speak, I shall refrain from doing so. 

The motion was adopted. 
The Assembly then divided as follows: 

AYES-49. 
Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B.. L. 
Ahmed, Mr. K. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Barua, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Chaudhuri, Mr. J. 
Das, Babu B. S. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Hussanally, Mr. W. M. 
Iswar Saran, Munshi. 
lamnadas Dwarkadas, Mr. 
.Jatkar, Mr. B. H. R. 
.Joshi, Mr. N. M. 
Kamat, Mr. B. S. 
Lakshmi Narayan Lal, Mr. 
Lattbe, Mr. A. B. 

Mahadeo Prasad, Munshi. 
Manmohandas Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. B. N. 
Misra, Mr. p, L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Mukherjee, Mr. T. P. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr, K. C, 
Pyari Lal, Mr, 
Rangachariar, Mr. T. 
Redrli, Mr, M, K. 
Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Prasad. 
Shahani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu Ambika Prasad. 
Sinha, Beohar Raghubir. 
Srinivasa Rao, Mr. P. V . 
Subrahmanayam, Mr. C.' S . 
Subzposh, Mr. S. M. Z. }l 
Thackersey, Sir Vithaldas D. 

NOES-47. 
Abdul Quadir, Maulvi. 
Abdul Rahim Khan, Mr. 
Aiyar, Mr. A. V. V. 
Akram Hussain, Prince A. M. M. 
Amjad Ali, Mauivi. 
Asjad·nl.lah, Maulvi Miyan. 
Barodawala, Mr. S. K. 
Bijlikhan, Sardar G. 
Bradley·Birt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
'Clarke, Mr. G. R. 
Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Dalal, Sardar B. A. 
Dentith. Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Gajjan Singh. Sardar Bahadur. 
Habibullah, Mr. Muhammad. 
Hailey, the Honourahle thr Malcolm. 
Hnllah. Mr. J. 
Ikramullah Khan, Raja II. M. 

The motion was adopted. 

Innes, the Honourable Mr. C. A. 
Jejeebhoy, Sir Jamsetjee. 
Kabraji, Mr. J. K. N. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T. 
Percival, Mr. P. E. 
Ramayya Pantulu, Mr. J. 
Rao, Mr. C. Krishnaswami 
Renouf, Mr. W. C. 
Rhodes, Mr. C. W. 
Sapru, the Honourable Dr. T. B. 
Sarfaraz Hussain Khan, Mr. 
Schamnad, Mr. Mahmood. 
Shahab-ud-Din, Chaudhri. 
Sharp, Mr. H. 
Spence, Mr. R. A. 
Vincent, the Honourable Sir William. 
W"ghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Webb, Sir M. dePomeroy. 
Zahimddin Ahmed, Mr. 
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Mr. President: The question is: 
• That a reduced Bum not exceeding Rs. 1,03,49,050 be granted to the Governor General 

'in Council to defray the charge which will come in course of payment during the year ending 
-the Slst day of March, 19irtS, in respect of' the N orth-West Frontier Province ': 

The motion was adopted. 
BALUCHISTAN. 

Mr. President: The question is: 
, That a sum not exceeding Rs. 26,81,000 be granted to the Governor General in Council 

to defray the charge which will corne in course of payment during the yaar ending the SIn 
· day of March, 192:1, in respect of ' Baluchistan'.' 

Rao Bahadur T. Rangachariar : Sir, I move: 
General reduction. , That the demand under head' Baluchistan' be reduced by 

Rs. ~ t .  

4 P.H. 
This is an ordinary motion and I commend it to the 

House 
Mr. Denys Bray: Sir, the House need not be alarmed. I do not 

propose to inflict on them another speech. I will simply remind the House 
that Baluchistan is a great block of 1:3-!-,6:38 square miles or one-thirtieth of 
the whole of India. By working out a simple arithmetical sum they will 
come to the conclusion that square mile for square mile it is the cheapest run 
Province in the whole of India. It is also the one part of our great N orth-W est 
Frontier which is not constantly reminding us of its existence. I affirm that 
if you make this reduction, you will be jeopardising the efficiency of a most 

· efficient and cheap administration and the security of the most peaceful part 
of our valuable"\' orth-West Frontier. 

Mr. N. M. Samarth : Sir, I beg to oppose this motion. Whatever my 
own views ma,\' be about \Vaziristan, I do think that, so far as Baluchistan is 

· concerned, General Sandemau, whose name is associated with it, must be 
remembered as the man who has made Baluchistan what it is to-day. 
I have no time to reply to ~ r. Bra." as to what he said on the previous 
occasion in regard to the foreign policy pursued by the Government of India.. 
I will not take up any further time except; to Sly that on behalf of myself and 
my Party I support the Government in this demand. 

The Assembly then divided as follows: 

Abdul MajlcI, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Ayyangar, Mr. M. G. oM. 
Ayyar, Mr. T. V. Sesbagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. ·P. 
Barua, Mr. D. C. 
nbarga a.~ P .. ndit .J. L. 
Chaudhuri, Mr. J. 
Das, Babu B. 8. 
Ginwala, Mr. P. P. 

-Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 

"Yswar Saran, MnnshL 
.Jatkar, Mr. B. H. R. 
. Joshi, Mr. N. M. 
y'akshmi Narayan Lal, Mr. 

AYE8-39. 
Latthe, l>fr. A. B. 
Mabadeo Prasad, Mnnshi. 
Manmohandas Ramji, Mr. 
Man Si!lgh, Bbai. 
Misra, Mr. P. L. 
Misra, Mr. B. N. 
Mudaliar, Mr. S. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Schamnad. Mr. Mahmood. 
Shahani, Mr. S. C. 
Singh, Babn B. P. 
Sinha, Babu Ambika Prasad . 
Subzposh, Mr. S. M. Z. A . 
Thackersey, Sir Vithaldas D. 
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NOES-51. 
Abdul Quadir, Mauh ... 
Abdul Rahim Khan, Mr. 
Aiyar, Mr. A. V. V. 
Akram Hussain, Prince A. M. M. 
Amjad Ali, Maulvi. 
.Asjad-uI-Iah, Maulvi Miyan. 
Barodawala, Mr. S. K. 
Bijlikhan, Sardar G. 
Bradley·Birt, Mr. F. B. 
Bryant, Mr. J. F. 
Bray, Mr. Denys. 
Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Dalal, Sardar B. A. • 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
H .. bibuJl&h, :\1r. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
Hussainally, Mr. W. M. 
Ikramullah Khan, Raja M. M. 
Innes, the Honourable Mr. C. A. 
Jamnadas Dwarkadas, Mr. 

The motion was negatived. 

Mr. President: The question is: 

Jejeebhoy, Sir JamsetjH. 
Kabraji, Mr. J. K. N. 
Kamat, Mr. B. S. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy . 
Mitter, Mr. K. N. 
Muhammaa Hussain, Mr. T. 
Mukherjee, Mr. J. N. 
Mukherjee, Mr. T. P. 
Percival, Mr. P. E. 
Ramayya Pantulu, Mr. J. 
Rao, Mr. C. Krishnaswami. 
Renouf. Mr. W. C. 
Samarth, Mr. N. M. 
Sapru, the Honourable Dr. T. B. 
Sarfaraz Hussain Khan, Mr. 
Sarvadhikary, Sir Deva Pra~a . 
Shahab-ud-Din, Chaudhri. 
Sharp, Mr. H. 
Spence, Mr. R. A. 
Vincent, the Honourable Sir William._ 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Webb, Sir M. dePomeroy. 
Zahiruddin Ahmed, Mr. 

• That a sum not exceeding Rs. 26,81,000 be granted to the Governor GenAral in Council' 
to defray the charge which will corne in coursP, of payment during the year ending the 31st 
day of March, 1923, in respect of • Baluchistan." 

The motion W.JS adopted. 
DELHI. 

Mr. President: The question is : 
• That a sum not erceeding Rs. 30,41,000 be granted to the Governor General in Council 

to defray the charge which will (:ome in cou'se of payment during the year ending the 
31st day of ~ ar  1923, in respect of • Delhi. " 

Rao Bahadur T. Rangachariar: Sir, I beg to move: 

General reduction. • That the demand under head • Delhi • be reduced by 
Rs. l,p8,950. ' 

I do not think many words are needed in support of this motion. I am not 
moving this with any encouragement derived from the f!!,ct that my Honour- . 
able friend, :Mr. Jamnadas, has also got a similar motion to reduce this item 
by one lakh under this head. He had a similar motion under No. 47 on 
which I relied, but, having regard to the attitude of the National Party on 
that 'occasion, I do not place any reliance on their motions. I stand on my 
own legs and on the strength of my Party. 

Mr. N. M. Samarth: Sir, there were ma.ny motions which stood 
previously in the names of certa.in Members of the Democratic Party, and 
which also stood in the names of certain Members of the National Party, but 
that is no indication of the attitude which this Party is going to take in regard 
to the present motion. (Hear, hear.) We stand on the motions that are· 
brought before this H8Use and on their own merits. (Heal', hear.) If we· 
think that, after calculation of the figures, there is any possibility of reducing' 
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the expenditure to the tune that is proposed, we vote for it. If we think: I 

that there is no such possibility, we do not vote for it. But if the attitude-
is that this 5 per cent. reduction should be made in every Department, 
whether it admits of it or no, then we say we oppose that attitude. (Hear, 
hear.) I will not say anything further on this motion. 

Chaudhri Shahab-ud-Din (East Central Punjab: Muhammadan) : Sir, 
last year in this very Chamher I supported very strongh' the demand for 
constructing and completing New Delhi . . 

Mr. President: This is a demand under head ( Delhi, ' and not for the 
construction of New Delhi. There is a vote for that later 011. 

Chaudhri Shahab-ud-Din: I support this motion, Sir. 'While we should 
not go on reducing the expenditure regardless of on~e uen es  if and when 
there is a possibility of reduction we mnst do it. ". e must not vote simply 
because we have made np our minds to vote for or against an item. I 
endorse the motion. 

The Honourable Sir William Vincent (Home Member): Sir, I shall 
not be tempted by the good fortune of Government on the last vote to 
oppose this reduction, though I really had some l'easom; to believe that the 
demand would be for a reduction of a smaller sum. I am, however, prepared 
to say that the Government prefer to reduce this demand by Rs. one lakh. 
(Hear, hear.) 

Rao Bahadur T. Rangachariar: I accept it, Sir. 
Dr. H. S. Gour: I hope, Sir, I may be permitted to add a few words.' 

The acceptance is on the ven' express condition that no reduction be made in. 
the Educational grant under' sub-head 31 

Mr. President: Order, order. The Honourable Member has moved for 
a general reduction on the whole demand. There is no question of any 
sub-head. 

Dr. H. S. Gour: It is perfectly true, Sir. At the same time I am. 
bound to ask the Honourable the Home Member whether any reduction 
could be . 

The Honourable Sir William Vincent: The Honourable Member mav 
ask any question he likes, but he is not going to get an answer on this 
occasion He has asked for a reduction, and he is going to get it Under 
what particular heads it will be made is another matter. 

Mr. Jamnadas Dwarkadas: I think I am called upon by the remarks 
• that were made by my Honourable friend, Mr. Rangachariar. to say that I 

and the Part v to which I have the honour to belong support the motion that· 
he has moved. I rna) at once tell my Honourable friend, Mr. Ranga a~ar  
that the Party to which I have the honour to belong will not vote blind-
foldedly because the Democratic Party· has decided upon a certain course. 
I can point out instance after instance of notice of motion for larger reduc-
tions being given by the leaders of the Dem(1cratic Party which they have 
not moved here, and which they ha,e withdrawn. Dr. Gour's motion for 
25 lakhs was withdrawn even in the last item. But, Sir, we vote as we think 
proper. (Hear, hear.) If the speeches here convince ns that we ought not 
to press a reduction, we certainly allow ourselves to be convinced and votft-
accordingly. I have great pleasure in supporting this reduction. 
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Mr. President: The question is that that reduction be made. 

Rao Bahadur T. Rangachariar: The Honourable the Home Member 
.agreed to a reduction of 1 lakh of Rupees, and I accepted it . 

.Mr. President: 'rhe motion before the House is : 
, That the demand under head' Delhi' be reduced by Rs. 1,68,950.' 

The motion was negatived. 

Mr. J amnadas Dwarkadas: I move, Sir: 
, That the demand undel' head' Delhi' be reduced hy Rs. 1,00,000.' 

I thought the Demoeratic Party harl accepted the HonouraLle the Home 
Member's suggestion. 

Rao Bahadur T. Rangachariar: I am very glad, Sir, to part with the 
honour to my Honourable friend ~ r. Jamuadas Dwarkadas. 

Mr. President: The que3tion is t ~t that reduction be made. 

The motion was adopted. 

Mr. President: 'rhe question is: 
, That a reduced sum not exceeding Its. 2. 1 .. 11,000 be granted to the Governor General 

in Council to defray the charge which will come in course of payment dLll'ing the year 
. ending the 31st day of March, 1!!::!3, in respect of 'llelhi'.' 

The motion was adopted. 
COOIW. 

Mr. President: The question is: 
'That a sum not exceeding R8. 1<!,6Z,OOO be granted to the GOlwnor General in Council 

-to defray the charge which will come in course of payment dll1'ing the year ending tl,e 
. 31st day of March, 1923, in respect of 'Co'lrg'.' -

Rao Bahadur T. Rangachariar: Sir, I mo\'e: 

Gener a1 red nction. 'That the demand under head 'Coorg' be reduced by 
Rs. u9,200.' 

Sir, in view of ,yhat fell from the Honourable the Home :Member 
. yesterday, I am sure he will be able to effect greater reduction, if not transfer 
the whole of the province to )ladras, and therefore I think this is a very 
mQdest proposal which will find acceptance with the Government. 

The Honourable Sir William Vincent: Sir, I think I can assure the 
House that we shall be able to make a reduction of Rs. 60,000. Further than 
that I am not sure. Weare, however, making inquiries and if we are able 
to go further we will do so. I hope that this will meet the Honourable 
Member} s wiihes. 

Rao Bahadur T. Rangachariar: If my Honourable friend wants the 
csubstitution of the figures 'Rs. 60,UOO', then I will amend my motion by 
-,the substitution of 'Rs. 60,000' with your permission, Sir. . 

Mr. President: The question is : 
• That the demand under head 'Coorg' be reduced by Rs. 60,000.' 
The motion was adopted. 
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IIr. Jamnadas Dwarkadas : Sir, I withdraw my motion* in favour of 
Mr. Rangachriar's motion, and I stand by him. 

Mr. President : The question is : 
• That & reduced sum not exceeding Rs. 12,02,000 be granted to the Governor General 

in Council to defray the charge which will come in course of payment during the year ending: 
the 31st day of March, 1923, in respect of • Coorg'.' • 

The motion was adopted. 

AJMER MERWAUA. 

Mr. President: The question is : 
• That a sum not exceeding Rs. ]5,11,000 be granted to the Governor General in Council' 

to defray the charge which will come in course of payment during the year ending the 31st 
day of March, 1923, in respect of • Ajmer Mel'wara '.' 

Mr. J amnadas Dwarkadas : I beg to move: 
General reduction. • That the demand under head' Ajmer Merwal'a ' be reduced' 

by one lakh.' 
It is very nearly 5 per cent. So I hope the Honourable the Home' 

Member will accept tbis reduction. 
Mr. Denys Bray: Sir, as I told the House the other day, we are making 

every effort to retrench Ajmer Merwara entirely by foisting it on to another 
province. fo far we have not succeeded. Anyhow we do hope that we shall 
be able to reorganise the judicial arrangements and t.hereby effect some-
retrenchment. 

The motion was adopted. 
Rao Bahadur T. Rangachariar : I do llot move my motion. I have-

got a larger reduction than I wanted. 
Mr, President: The question is : 
• That a reduced Bum not exceeding RB. 14,11,000 be granted to the Governor General' 

in Council to defray the charge which will come in courBe of payment during the year ending.-
the 31st day of March, ~  in l'espect of' Ajmer Merwara '.' 

The motion was adopted. 

ANDAMANS AND NICOBAR ISLANDS. 

Mr. President: The question is: 
• That a sum not exceeding Rs. 52.39,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 3lat. 
day of Marc!;, 1923, in respect of • Andamans and Nicobar Islands ': 

Mr. J. Hullah: I move: 
• That the demand under sub-head I S.-Forest' be reduced by Rs.5,25,OOO: 
'l'his motion, I think, entitles me to ask for a seat among the followers of 

Mr. Rangachariar. It represents a reduction in the tota.l Budget provision, 
not of 5 per cent. but of over \) per cent. I am no mere 5 per cent. 
democrat. I am a super-democrat. 

The proV'ision that we have made for freight on timber is ~ more . than we-
now expect to need. I, therefore, make the motion and I hope that Mr. 
Rangachariar will abandon his own. 

The motion was adopted . 
• • That the demand under head ' Coorg , be reduced by RI. 60,000: 
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Rao Bahadur T. Rangachariar: As my Honourable friend, Mr. 
'Hullah, has given me more than double of what I wanted, I abandon my 
motion. 

Mr. President: The question is: 
• That a reduced sum not exceeding Rs. 47,14,000 be granted to the Governor General 

. in Council to defray the charge which will come in course of paympnt during the year 

. ending the 31st day of March, 1923; in respect of • Andnmans and Nicobar Islands ':, 
The motion was adopted. 

RAJPUT.U A. 

Mr. President: The question is : 
, That a sum not exceeding Rs. 5,03,000 be granted to the GO'/ernor General in Council 

·to defray the charge which will come in course of payment during the year en:ling the 
3Lst day of March, 1923, in respect of • Hajputana': 

Mr. K. B. L. Agnihotri (Central Provinces Hindi Divisions: Non-
Muhammadan): Sir, I beg to move : 

• That the demand under heni • Rajputana 'be reduced by Rs. 05,4.00: 
I would not detain the House long in putting forward my grounds for 

this reduction. I will only say that this province is the smallest of all the 
provinces in British India and probably not bigger than a 'l'ahsil of a British 
.district. The revenue of this province is as much as that of Coorg and Ajmer 
Merwara and is about 1,: lakhs while the expenditure in Rajputana as pro-
vided is about 6 lakhs more than that provided in Coorg or Ajmer. 'rhis 
province and the province of Ajmer ~ erwara have the same type of men 
inhabiting them. The nature, character and the condition of the country and 
the administration are almost the same ill both. There is thus no apparent 
reason for the increase in expenditure in one province over the other. I will 
,not attempt to take the House into the fuller details of the expenditure but 
shall simply confine myself to certain heads in which there is much scope 
for retrenchment. rrake the Forest Department. 

The contingencies amount to Rs. 3,000 out of a total amount of 
Rs. 3,SOO. No explanation has been offered as to why such a high amount for 
contingency has been provided. Similarly, Sir, take the case of administra-
tion of justice, there is not much litigation in this province. The diet and 
road money to witnesses comes only to about Rs. 250 ; this showfi that there 
is not much litigation and criminal work and the department is not 
large at all, still the contingencies with allowances amount to about Rs. 13,000, 
which is more than half of the total amount demanded under this head. 
Similarly, take the case of Police. In the Budget for 1920-21, the 
a.ctual expenditure for' travelling and other items was only Rs. 7,410, 
while the revised estimate for 1921-22 was Rs. 6,SOO. (A Jloice : 'No.') 
The revised estimate, I beg your pardon, was Rs. 13,150, and this 
year the amount provided is Rs. 14,990. The increase in the revised 
estimate ovedhe budget ~igure was, I presume, due to the Mooghia operations . 

. This year there is no such fear and I do not think that it is necessary to 
provide such a high amount even if there were any such possibility. I propose 
that this amount, lts. 14,990, be reduced by about Rs. 8,000 and the total 
.amount be reduced to Rs. 7,000. Similarly, just look to the amount provided 
for clothing for the Police. Rs. +,700 were provided for it in the Budget of 
1921-22 while this year Rs. 7,5 11 0 are provided. I do not find the necessity 
.of providing such a la.rge amount for clothing for police, this year-the year 
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-of greatest financial stringency. N ow under the head' University 1 a. sum 
-of about Rs. 111,000 has been provided for the salaries of furlough Reserve 
Officers. I do not know who these dignitaries are and why have they been 
kept in this province alone. Further down I find that Rs. ] ,320 have been 
set apart for salaries of two passed officers in the medical department for 
whom no posts are available. They could be posted in some other province: 
'They should not have been trained at all _ when there was no likelihood of 
any vacancy for them in this province. 

As shown by me, there is milch scope for reduction under head ' Rajputana 1 

and I therefore move that this demand be reduced by Rs.65,400. 

Mr. Denys Bray: I think I shall probably be serving the interest of the 
House best by not following the Honourable :Member through his detailed 
examination of the various figures. 'Ye are trying to effect a reduction in 
Rajputana by doubling up some po\iti?al agencies and medical arrangements. 
But such changes cannot be carried out on the spur of the moment or without 
very careful consideration of the various conflicting interests, but we do hope 
to effect a substantial reduction. 

The motion was adopted. 
Mr. President: The question is : 

• That a reduced sum not exceeding Rs, 4,;17,600 be ~rante  to the Governor Genem! in 
Council to defray the charge which will come in course of payment during the year ending 
the 31st day of March, 1923, in respect. of • Rajputana '.' 

The motion was adopted. 

CEXTRAL INDIA. 

Mr. President: The question is: 
• That a sum not e ee in~ RB. 5,73,000 be granted to the Governor Genera! in Council 

to defray the charge which will come in course of payment dUl;ng the year ending the 31st 
day of March, 1923, in resped of • Central India '.' 

Mr. S. C. Shahani: Sir, I beg to move: 
• That the provision under head' Centml India' be reduced by Re. 88,000. This is the 
General reduction, usual 5 per cent: 

Mr. Denys Bray: Sir, the remarks I have just made regarding 
Rajputana apply here also. 

The motion was adopted. 
Mr. President: The question is : 
• That a reduced sum not exceediug Rs. 5,04,450 be granted to the Governor General in 

Council to defrav the charge which will come in course of payment. during the year ending 
the 31 st day of March, 19211, in respect of • Central India': 

The motion was adopted. 

HYDERABAD. 

Mr. President: The question is : 
That a Bum not erceeding Rs. 1,97,000 be granted to the Governor General in Counci1:to 

~ef:.ay the charge which will come in course of payment during the year ending the 31st day 
of March, 1923, in respect of • Hydel'abad ': 
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Rao Bahadur T. Rangachariar: I beg to move : 
General reduction. • That the demand under head' Hyderabad • be reduced by RI. 27,860 .... 

This is the usual five per cent. 

Mr. Denys Bray: This is a very small administration and it is exceedingly 
difficult to say the reduction can be effected. But the Government is prepared 
to effect retrenchment as far as ·possible. 

The motion was negatived. 

Mr. J amnadas Dwarkadas: I beg to move: 
, That the demand under head' Hyderabad ' be reduced by Rs. 10,000.' 
I think this is a much more reasonable demand and ought to he arrie ~ 

The Assembly then divided as follows : 
AYES-55. 

Abdul Majid, Shaikh. 
Abdul Rahim Khan, Mr. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Akram Hussain, Prince A. M. M. 
Asjad-ul·lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Anar, Mr. T. V. Seshagiri. 
BaJPai, Mr. S. P. 
Barodawala, Mr. S. K. 
Bhargava, Pandit J. L. 
Bijlikhan, Sardar G. 
Bishambhar Nath, Mr. 
Dalal, Sardar B. A. 
Das, Babu B. S. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Hussanallv, Mr. -W. M. 
Ikramullah Khan, Raja M. M. 
Iswar Saran, Munshi. 
Jamnadas Dwarkadas, Mr. 
Jatkar, Mr. B. H. R. 
Jejeebhoy, Sir Jamsetjee. 
Joshi, Mr. N. M. 

Kamat, Mr. B. S. 
Lakshmi Narayan Lal, Mr. 
Latthe, Mr. A. B. 
Mahadeo i'rasad, Munshi. 
Manmohandas Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarfaraz Hussain Khan, Mr. 
Shah ani, Mr. S. C. 
Singh, Babn B. P. 
Sinha, Babu Arnbika Prasad. 
Sinha, Beohar Raghubir. 
Spence, Mr. R. A. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Subzposh, Mr. S. M. Z. A. 
Thackersey, Sir Vithaldas D. 
Webb, Sir M. dePomeroy. 

NOES-32. 
Aiyar, Mr. A. V. V. 
Bradley-Dirt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
Crookshank. Sir Sydney. 
Dentith, Mr. A. W. 
FaridoonJi, Mr. R. 
Fell, Sir Godfrey. 
Gajjan Singh, Sardar Bahadur. 
Habibullah, Mr. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 

I Innes, the Honourable Mr. C. A. 
Kabraji, Mr. J. K. N. 

The motion was adopted. 

Keith, Mr. W. J. . 
Lindsay, Mr. Dar.cy. 
Misra, Mr. B. N. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T. 
Percival, Mr. P. E. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Rhodes, Mr. C. W. 
Sapru, the Honourable Dr. T. B. 
Sarvadhikai'y, Sir Deva Prasad. 
Shahab·ud-Din, Chaudhri. 
Sharp, Mr. H. 
Vincent, the Honourable Sir William.. 
~ ag orn  Colonel W. D. 
Way, Mr. T. A. H. 
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Mr. President: The question is : 

I ~at a reduced sum not exceeding Rs. 1,87,000 be granted to the Governor General ia 
Conned to d ·fray the charge which Will come in course of payment during the YI!JfZ 8IldiJIg 
the 31st day of March, Ulll3, in respect of I Hyderabad'.' • 

The motion was adopted. 
BANGALORE. 

Mr. President: 'I'he question is : 
I That a sum not exceeding Rs. 13,79,00 I be grantrd to the Governol' General in CoUDCil 

to defray the charge whIch will come in course of payment durin'" the year ending the BUt 
dar of .11arch, 192", in respect of' Bangalore ': 0 

Rai Sahib Lakshmi 'Narayan Lal (Bihar and Orissa: Nominated 
Non-Official): Sir, I beg to move: 

General reduction. ' That the demand under head • Bangalore 'be reducetl by 
Rs. 3,00,000: 

Honourable Members will find on page 263 thatt lie Revised Budget Esti-
mate for the province in 1921-22 was Rs. 8,85.000 only on account of t ~ 
voted items, but it has gone up to Rs. 1:J,79,flOO for the ensuing year. The 
increase is therefore of Rs. 4,9+,000 for voted items alone. Again, there is an 
increase of Rs. 11,000 on account of the non-voted items which we caDDot 
touch, but which is an increase all the same. 

The total increase is therefore of Rs. 5,05,000. Such a big increase is 
entirely un· called for, in the face of the existing financial crisis. The present 
financial ir umstan ~s warrant that we should spend much less than what 
we spent before. Extravagance is always an evil, but in poverty it meaDS 
ruin. 

It can be said that there is no extravagance, hut this depends upon the 
standard with which the matter is judged. The whole difficulty lies in the 
fact that poor India is being governed with the standard of a rich country. 
It appears as if the Government, notwithstanding the advantage of having 
some wOlthy Indian Members, have not as yet realized how poor India really 
is, and how highly it is already taxed. (f oicea: 'Hear, hear. ) , Vote, vote: 
, It is nearing ~ o'cI"ek).) 

Sir. no less an authority than the Right Honourable Mr. Montagu, the 
late Secretary of State for India, whose resignation we are all deeply deplor-
inO", and who. as the author of the Reforms Scheme, de!'erves our greatest 
gr~titu e  was pleased to observe very recently in the House of Commons? 
that: 

• The greatest cause of trouble in India was the economic situation of the country. India 
1I"\S i~ ly taxed, prices were very hil{h and the population was very poor. Their only 
cure wao the uevelopment of the industrial and agricultural resources of India in order tllal 
the people might becomol richer '. 

But such a heavy increase of expenditure leading to crushing taxation) 
crushing the poor people as well as the poor industry, will, instearl of making 
the p~ople richer, make them poorer and poorer every day and ultimately lead 
them to utter disaster. 

The motion was negatived. 
Rao Bahadur T. Rangachariar: Sir, as I want that the money should 

not lapse to the Mysore Govel'llment and should come to the Central Govern-
ment, 1 beg to withdraw the motion which stands in my name 8S followB : 

I That the demand under head' Bangalore' be reduced by RI. 71,Il00,' 
It 
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Mr. President: The question is: 
• That a Bum not exceeding Rs. 13,79,000 be granted to the Governor General in Council 

tode.lrny the charge which wiJ\ come in cow'se of payment during the year ending the 31st 
day of March,1923, in respect of ' Bangalore '.' 

The motion was adopted. 

EXPENDITURE IN EN'GU.ND UNDER TIll<: CONTROl, 01' TIIR SECRET.UY OP STATI 

FOR INDIA. 

: Mr. President: The question is: 
• That a sum not exceeding RB. 33,26,000 be granted to the Governor General in Council 

to 6efray the al !~e which will come in course of payment during the year ending the 31st 
day of March, ~  in respect of 'Expenditure in England under the control of the· 
Sooret3:ry of State for India '.' 

Mr. K. G. Bagde (Bombay Central Division: Non"Muhammadan Rural) : 
Sir, I beg to move: _ 

'That the demand under the head • Expenditure in England under t he control of the 
Genera.l reduction. Secretary of State for India' be reduced by RB. 4,()7,OOO '. 

I move t i~ motion which is a very modest one and is based on the rea8011-
able policy adopted by the Democratic Party of the usual reduction of 5 per 
cent. I hope the House will accept it. 

The Honourable Sir Malcolm Hailey: Sir, this 'reasonable and modest 
demand for reduction' amount~ to Us. 4,97,000. :Kow, let us see what the 
items are from which this is to be deducted. 'fhe total demand in the 
Budget Estimate is U". gg ~ li . I am going to analyse this demand 
to the House to "how how 'reasonable and modest) is the dem and for reduc-
tion. Out of this sum of RR. 99,40.UOO we have got to deduct Us. 63,2:3,000 for 
pensions. I take it that this is not the de;;ire of the Home, nor indeed it is 
even within it,; power, to reduce the amount of pensions. 

J/ollollrable Members: ·We do not want to reduce this amount. 
The Honourable Sir Malcolm Hailey: I am glad to obtain the willing 

assent of the Honse on that point. Then the residue is R~. 46,17,000. Now 
we have to deduct out of this another item of Rs. 9,37,000 for the manage-
ment of debt. I do not think, Sir, we should be able to reise our large 
ster~ing loans in England unle~s we secure adequate management of the loan 
serVICe. 

Rao Bahadur T. Rangacharial': Don't. employ costly agencies. 

The Honourable Sir Malc(llm Hailey: May I take it that my 
friends here are of of opinion that this amount can be reduced? 

(Cries of 'It can be reduced.') Then, Sir. I am afraid the Honourable 
Members pbeed upon me the necessity of going- into the matter at much 
gr~ter length. (Continm·d Laughter.) I do assure the Honourable Members 
that the subject of our sterling loan is not a matter of hilarity at all I But 
I see that you are willing to grant me this point. Then after deducting this 
&tqQunt. the remainder is Rs. 36,80,000. I have to deduct out of this a~ount 
another item-an item equally necessary I think for the welfare of Indla-I 
mean the examination expenses of candidates for the Indian Civil Service7 
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Rs. 4,39,000 votable and Rs. 1,19,000 non-votable, altogether Rs. 5,58,000 . 
. That work is undertaken for us by the Civil Service Commissioners at Home, 
and I do not think any request by this Chamber would weigh with them ip 
order to reduce their scale of charges. As long as you have that examination 
in England, you will ha\'e to pay that sum. I need not add that, of C fl ~  
we are now having our own parallel examination in India. Are we then to 
pass this amount also as not being Rusceptible of reduction? From t ~ 
attitude of Members opposite, I take it that that item is also passed. 

'Ve therefore have left Rs. 31,22,000. Now, I come to another item iiI 
which IDany of my friends here are interested. Mr. Seshagiri Ayyar ta ~s 
a great interest in it and Dr. Saprn is one expert on it. I refer to the e pen~ 
diture we incur on account of our partnership in the IJeague of Natiuns. Some 
question arose the other day as to whether we would or would not honour .. 
bill presented to us by the majority of the League of Nations as our s ar~ 
of its expenditure. I think at the time we convinced the House that w~ 
could not dishonour that bill without dissociating ourselves from the League 
of Nations I can imagine, Sir, the effect on the League of Nation.<;, at 
large and the disastrous effect on the nerves of the Secretary General of the 
League in particular. if he were to receive a letter from the Honourable 
Dr Sapru, saying that the Legislative Assembly desires to make a 5 per cent. 
cut in their bill. (Laughter.) .N 0 doubt WH could offer to pay cash for 
delivery, but even so, we could hardly claim a full receipt for a reductiori o~ 
5 per cent. (Laug'hter) \fay I take it then that that sum is not cap.1ble of 
reduction? (' Yes.') . 

I have left, therefore, a sum of some 2± lakhs. And now, following the 
example of my friends yesterday evening, I proceed to analyse the remainder 
of the items. (Laughter.) Sir, do I see that my friend is holding up his hand 
in token of surrender? (Laughter.) Does he indeed cry' Kamarad '? 

Rao Bahadur T. Rangachariar : In view of the time before us, will 
the Honourable Member take off one lakh ? 

The Honourable Sir Malcolm Hailey: No, Sir. I am sorry to say 
that I vannot abate one anna of the demand. My cause is just! 

Dr. H. S. Gour: Well, Sir, you have got Rs. ;38,000 for Sundries, 
absolutely unaccounted for. 

The Honourable Sir Malcolm Hailey: I wish to know, Sir, if t 
hold the House, or does my Honourable friend, Dr, Gour ? I am quite willing 
to give way to him while he makes his point of order. (Laughter,) I 
thought myself that I was just getting into most excellent order. (Laughter.) 
N ow, Sir, does the House still desire that this redudion should be made? 
(Cries of 'Withdraw, withdraw. ') 

Rao Bahadur T. Rangachariar: I vannot withdraw, Sir. My friend, 
Mr. Bagde, is in charge. 

The Honourable Sir Malcolm Hailey: Sir, I had hoped my friend 
was about to withdraw. I have now left a sum of about ~ lakhs. Now, out 
of sheer mercy for the nerves of the Assembly, I will not carry out my 

. original threat of analysing each of these small items, most of them amountins 
,to only a few thousands, such as 'Sundry items, Custom!;!,' 'Sundry Items, 
. Salt', etc. I will merely turn from the Party which has sought to wield the 
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[Sir Malcolm Hailey.] 
axe, to that Party which we are now learning to a!'sociate with the finer art 
of the scalpel or the lancet. (Laughter.) I would point out that the reduction 
which it is sought to make IS over 20 per cent. of the remaining items. I 
have proved to you that the major items are not capable of reduction; indeed 
the House itself has now admitted that they are not capable of reduction. 
Now, Sir, if the Members will run an eye through these minor items and 
spare me the trouble of reading them out, if they will realise that each of 
those small items is not only capable of jmtitication by my Honourable 
Colleagues here but will infallibly be justitied at length l-JY each of my 
Honourable Colleagues separately, I think they will be wise to agree 801 once 
and in their own interests that a further redudion is impossible. (Laughter.) 

Itr. N. M. Samarth: Sir, may I put it to the Honourable the Finance 
Member that I Office Contingencies} bas increased from Rs. 4,00.('00 to 
Rs. 4,94,000, and surely there is I';ome justification for asking for a decrease 
of Ita. 94,000 in that item. 

Dr. H. S. Gour: To which may I add, Sir, that Rs. 38,000 is for 
Sundries, etc., a.nd the Finance Member may at least reduce the Demand by 
thla Rs. 38,000. 

lIr. President: The question is : 
• That the demand under the head • Expenditm-e in England undel· the control of the 

lecretary of State for India' be reduced by Rs. 4,97,000.' 
The motion was nega.tived. 
lIr. President: The question is: 

<That" sum not exceeding Rs. 33,26,000 be gmnted to the Governor General in Couucil 
to defray the charge which will come in course of l.ayment dUl;ng the year ending the 31st 
day of March, 1923, in respect of • Expenditure in England under the control of the Secretary 
4f State for India .: 

The motion was adopted. 

EXPJlNDlTURB IN ENGLAND UNDER THE CONTROr, OF THE HIGH COMMISSIONER 

FOR INDIA. 

Ir. President: The question is: 
• That a Bum not exceeding Rs. 64,06,000 be granted to the Governol' General in Council 

to defray the charge which will come in course of payment l~ng the year ending the 31st 
by of Mal'l·h, l!l23, in respect of 'Expenditure in England nndl'r the control of the High 
Comm.iuioner for India'.' 

IIr. J. N. Mukherjee: Sir, I beg to move: 
(JurBDll7. Stores for • That the sum of Rs. 32,00,000 under sub-head 'Cun-ency. 

India. Stores for India' be omitted and debited against profits.' 

What has been proposed in the Budget is that the whole expenditure in 
connection with Currency notes circulation bas been debited in the Revenue 
A<'.(lount. AccordinO' to the law on the subject, the profits, under the condi-
tions la.id down aris~g from note circulation, should be applied to tbe . reduc-
tion of the created securities. The BudO'et, therefore, should bave applied the 
working expenses of the Currency Department towards reducing ~ e gro~  
profits. By adopting this process the Go ernmen~ would have been 10 a p«?81-
tion to ,apply the net profits only to the reduction of the created secnnties. 
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.My submission to the House is that the net profits should be taken into ac-
.(Jount by omitting the expenditure under the sub-head' Currency, Stores for 
India', and similar items of expenditure to be found elsewhere. Such treat-
ment is important, as it will go to reduce the deficit shewn. 

Sir Deva Prasad Sarvadhikary: lowe amends to the Honourable Sir 
Malcolm Hailey. What is proposed cannot be unfortunately done under 
the law till amended as I conceived yest~r ay. 

The Honourable Sir Malcolm Hailey: I am very much obliged to my 
Honourable friend, Sir Deva Prasad Sarvadhikary. I think he Lad yesterday 
~ome doubt whether we were or were not obliged under the Act to place the 
whole of the interest derived from our paper currency securities to the reduc-
tion of the securities created for our own purposes. I hope that the House 
after hearing what Sir Deya Prasad Sarvadhikary has said, will have less 
doubt on a matter on which they have more than once expressed a friendly 
suspicion, namely, my capacity correctly to interpret the law! I think this, 
Sir, f;ufficiently meets the point that was made by my friend, Mr. 

Mukherjee; but I am afraid that I did not catch the whole 
of his argument; he made it, however, in [i P.l!. 

Mr. President: The question is: 
• That the demand under head' Expendituro in England under the control of the High 

. Commissioner for India' be reduced by Rs, ~ Ll in respect of the sub-head • Currency 

. Stores for India '. 

The motion was negatived. 
Mr. President: The question is : 

• That a sum not exceeding Rs. 64,06,000 be granted to the Goyernor General in Council 
to defray the charge which will come in course of payment during the year ending the 31st 
day of March, 1923, in respect of • Expenditure in England under the control of the High 
Commissioner for India'.' 

The motion was adopted. 
Rao Bahadur T. Rangachariar: On a point of order, Sir, I wish to 

understand the rule about this guillotine. I see that you are authorised, Sir, 
t:> put the motions on the last dar allotted at :) P.M. : 

• The President shall forthwith put e\'ery question necessary to dispose of all the ont-
standing matters in connection with the demands for grants.' 

There is a question in my name which I wish to be put. 

Mr. President: The question has neyer been mo\·ed. I put the questions 
'that are before the House. The questions before the House are the main 
question namely the demand for the errant itself and any motion for reduc-

" " k ~ N tion under discussion at the moment that the clock struc - (). 0 other 
motions for reduction can come in. 

Rao Bahadur T. Rangachariar: No other grants can come in too. 

Mr. President: Oh, yes. 
Rao Bahadur T. Rangachariar: There is no motion for the succeed';' 

ling grants; they cannot come either under that rule. 
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Mr. President: Rule 47 referR to all outstanding matters in connection 
with the demands for grants. 

Rao Bahadur T. Rangachariar: I bow to your decision. We were 
punctual to bring to a close; we have no more motions. 

Expenditure charged to Capital. 

RAILWAYS. 

Mr. President: The question is : 
'That a sum not exceeding Rs. 29,97,53,000 be granted to the Goverl!or General in 

'Council to defray the charge which will come in COUI"Re of payment during the year ending 
the 31st day of March, 1923, in respect of ' Railways '. ' 

'rhe motion waS adopted. 

IRRIGATION WORKS-NOT CHARGED TO REYENUE. 

Mr. President: The question is: 
• That a sum not exceeding Rs. ~  be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
.day of March, 1923, in rdSptlct .. f 'Irrigation Works-not charged to Revenue '. ' 

The motion was adopted. 
CAPITAL OUTI,AY OX TEI,EG Il.HllS. 

Mr. President: The question is : 
• That a sum not exceeding Us. 1,45,00,000 be granted to the Governor General in 

Council to defray the charge which will come in course of payment durin"" the year endin,," 
tho ~t day of March, 19.3, in respect of . Capital Outlay on Telegraphs". ' '" 

'rhe motion was adopted. 

DELHI C.UITAL Ol''I'L.H. 

Mr. President: The question is: 
• That a sum not exceeding Rs. 1,913,65,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
day of March, 192::1, in re,pect of ' Delhi Capital Outla,Y " ' 

The motion was adopted. 

J)isbtJ.l'setnetlts of Loans and Adtal/res. 

INTEREST-FREE Anv ~ . 

Mr. President: The question is : 
, That a sum not exceeding Rs. 12,03,37,000 be granted to the Governor General in 

Council to defray the charge which will come in course of payment dLlring the year ending 
the 31st day of March, 192.l, in respect of ' Interest-free Advances'.' 

The motion was adopted. 
LOAXS AX!) ADVANCES BE.HtIXG IXTEREST. 

Mr. President: The question is : 
• That a sum not exceeding Hs. 6,73,59,000 be granted to the Governor General in Coun-

~. il to defray the charge which wi1\ come in course of payment during the year ending the 
311t day of March, 1IJ23, in respect of • Loans and Advances bearing int~rest '.' 

The motion was adopted. 



RESOLUTJi()N RE RE-APPROPRIATION BETWEEN DEMANDS 
IN THE MATTER OF REDUCTION. 

Sir Vithaldas D Thackersey (Bombay Mill-owners Association: Indian 
Commerce) : Sir, I beg to move: 

• That the Governor General in Council be empowered to re-appropl;ate from one Demand 
to another between Demands Nos. 1 to 57 inclusive provided that this be done in 8uch a 
manner that the aggregate reduction made by the Assembly be given effect to.' 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan): But not les8-
than the amount. 

Sir Vithaldas D. Thackersey: No, no. That is all right. I have con-
sidered my own motion. 

Sir, as I explained when I moved the first grant, we have not the sliO'htest 
desire that any of the Department8 should be worked except on th; most 
efficient lines. (Hear, hear.) I am now bringing forward this motion in order 
that we may leave to Goyernment the adjustment of the reduction in the 
different heads as they think best. These reductions amount to about 
Rs. 90,00,000, that is, ] ° lakhs less than t.he crore which the House 
in the beginning thought reasonable. I am not sorry t.hat the reduction 
is only \:JO lakhs, because I think the House will be perfe<:tly Sdtistied 
even if we get an actual reduction of 90 lak h8 in our expenditure. More-
over, the votes for the redudion of 90 lal. Ls were paFFfd after due 
consideration and with the help of our friends who voted with us 
after hearing the Government .Members as to the reasonableness of our 
proposals (Hear, hear), and I can assure Government that the House is 
united in demanding this reduction of 90 lakhs. 

Before I conclude, Sir, I have one remark to make, and that is that we 
have absolute confid",nce in t.he Government of India that t.hey will do their 
best in this matter. (Hear, hear.) So far as the 1<'lllance Department is 
concerned, I am sure I echo the feeling of every :Member here that, far from 
finding any fault with the :Finance Department, I think the country owes a 
deep debt (:)f gratitude to the Finance Department which is presided over so 
ably by such a distinguished l\fember of the Government as the Honourable 
Sir .\1alcolm Hailey. (Loud Applause.) I should not here omit to mention 
the name of his able lieutenant, I mean the Honourable Mr. Cook, to whose 
help also we owe a great deal. We cannot by any means underrate the 
difficulties of Government during the la~t two or three years. 

The difficulty of devising of ''fays and Means on the scale required 
in our case can only be appreciated by those who have any e'perience of 
managmg large finances, and I can say with the little knowledge that I 
have that any other two men with less courage, with less ability and with 
less grasp of fillan i~ problems would have thrown out the attempt in 
despair. I say, t.herefore, o? behalf of the Members that we have every con-
fidence in the Honourable Flllance Member and the Honourable Mr. Cook t~ 
carry uur ship safe into the harbour and they deserve full support from us. 

The Honourable Sir Malcolm Hailey (Finance l\lember) : I cannot 
speak to the motion until I have thanked Sir Vithaldas Thackersey, and thanked 
him with all sincerity in the name of mYFelf and of my Department for the 
O'enerous compliment he has paid us. If I had to take the opinion of anyone-
Member of this House on the \\ork of the Department, I should rank highest. 

, ~  : 
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[Sir Malcolm Hailey.] 
of all that of Sir Vithaldas Thackersey, who has known Indian' condition& 
of finance so intimately, has for "0 many years been a Member of our 
Councils, and taken so prominent a part in our financial controversies. 
I need not add to what I have said; I can only repeat my gratitude to 
him, and to assure him that all ranks of my Department will find in what he 
has said a recompense for the hard times and many an ietie~ which they have· 
had to undergo. (Hear, hear.) 

Now, Sir, that was a grateful task. When I come to deal with the· 
R.esolution which Sir Vithaldas Thackersey has put forward, my task is less 
easy, for, I fear, that it is somehow or other not within the law. I do 
not desire to dogmatise to this House on legal points. For some reason 
or other, which I have never been able to appreciate, the House seems 
to harbour some distrust of what 1 say in regard to the construction of th ~ 
law. This has been always a matter of great astonishment to me, for 
to nobody's opinion in regard to the law do I athch more value than my 
own. But seriously, Sir, I now merely wish to indicate to the House my 
doubts as to the possibility of their passing a motion of this kind which pro-
poses to confer on the Government by Hesolution certain powers which it does 
not possess by law. There are other and abler hands who will no doubt 
,take up and di!'course on tbis theme. I merely toucb the opening strings. 
(Honourable Members: 'No, no.') Sir, the matter must be discussed and 
decided now ; and for my part I ll'ereiy wish to suggest that it is not pos-
sible under section 67-A of the Act for the House to pass a motion of this 
nature. 

, Mr. N. M. Samarth (Bombay: Nominated Non-Official): Sir, I 
~upport my friend, Sir Vithaldas Thackersey, in substance, so far as 
the Resolution goes. I for one have taken up the position, on behalf 
.of myself and of my Party under the guidance of my Leader, that it ia-
not fair nor right that we should apply the axe or the super-axe irrespec-
tive of the merits or demerits of a Department, and that, if the figures 8how 
that a.. reduct,ion was possible, by all means vote for a reduction. The ReFolu-
.tion which Sir Vithaldas Thackersey has brought has got behind it a snb-con-
,6ciousncss in favour oft.htrview which I have held and which my rarty has 
held. Otherwise no such Resolution would have been brought. (Hear, hear.) 
They are. conscious that on behalf of their Party they have done something 
objectionable, by having a five per cent. reduction all through, irreFpective of-
.the merits of the Department whose demand was sought to be reduced. I, 
therefore, join hands with him in this matter and am glad to put my shoulder-
to the whee]. So far as the Government of India Act !s concerned, I think 
under the Act this House has no power to appropriate from one head to 
a.nother. The Act is c1ear on the point. It says: 

• No proposa.l for appropriation of any revenue or moneJs for any purpose shall be made· 
except on the recommendation of the Govemor General.' 

And then it proceeds to say: 

• The. proposals of the Governor General in Council for the appropriation of revenue or' 
money. relating to head. of expenditure not opecified in the above heads shall be .ubmitted to. 
the vote of the Legislative Aesembly in the form of Demande for Grants: 
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And then we have the power either to assent or refuse our assent to or reduce 
any of the Demands, but the next sub-section goes on to say that: 
• The demands as voted by the Legislative ~ embly shall be snbmitted to the Governor 
General in Council who shall, if he declares that he is satisfied that any Demand which hu 
been refused by the Legislative Assembly is essential to the i~ arge of biB responsibiliti~ 
act as if it had been assented to, notwithstanding the withholding of snch aslent or the 
reduction of the amount therein referred to, by the Legislative A88embly.' 

Alter all, to my mind, nothing very serious has been done, but, if there is 
any department in which the axe has been wrongly applied by the joint efforts 
ofthe Democratic and the National Parties, which involves the department in 
any grave difficulty, then it is quite open to the Governor General, if he mud, 
to that extent to rectify the error which may have been committed by the vote: 
of this Assembly. On the whole, all that we say is that the Honourable the 
Finance Member, for whose efforts, energies, skill and industry, this House-
and every one in this House will pay a tribute for the axe and the super-axe-
that he has applied behind the scenes, will find that this Assembly has only 
added to his efforts and accelerated his work, so far as the finances of the-
country are concerned and I trust that having regard to the view which h. 
been brought forward by Sir Vithaldas Thackersey, the substance of the-
Resolution may, if neceRsary, be given effect to. 

The Honourable Dr. T. B. Sapru (Law Member) : In view of the 
reference to section 67-A of the Government of India Act by my frieD~ 
Mr. Samarth, I think it is necessary that I must intervene at this stage so ae 
to explain from my point of view the constitutional point which arisC8 -.vder 
this Resolution. I will beg the House to remember the terms of thill ResolD-
tion. First, it says that the Governor General in Council be empowered to 
reappropriate from one Demand to another between Demands No.1 to No. 57 
inclusive aud then it says: • Provided that this be done in such a manner that 
the aggregate reduction made by the AS,sembly be given effect to.' The 
very first thing to which I will invite the attention of the House is the form 
of the Resolution itself. The Governor General does not want under the .w 
any power to be conferred on him by a Resolution of this Assembly, and yet 
having regard to the form of the Resolution, I hope the H oUlle will not 
grudge this jealousy for the power of the Governor General which arisesliDder 
the Statute. Now the second thing that I will invite the at1!ention of the 
Assembly to is the proviso. In the first part of the Resolution, Sir Vithaldas 
Thackersey seeks to confer certain power upon the Governor General in 
Council. I think he has no right to invite the Assembly to confer Buoh 
powers. In the last portion of the Resolution he seeks to impose a certain 
limitation upon the liberty of action of the Governor GeDt'ral. Now, 
whatever may be said with regard to the underlying idea of the Re olution~ 
I must take exception to the form of the Resolution on constitutional gronod8 
and I think my friend, Mr. Samarth, will agree with me. 

Mr. N. M. Samarth: I said I supported the Resolution in substance. 
The Honourable Dr. T. B. Sapru: Now I come to the substance ef it 

on which my friend, Mr. Samarth, may not so readily agree with me. Now, 
section 67-A is the section which really has a bearing upon this question. 
Under sub-clause (5) of that section, the proposals of the Governor General 
in Council for the appropriation of revenue or moneys have got to be submitted 
to the vote of the Assembly in the form of demands for grants. Nowthia 
has been done. 
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The Legislative Assembly may do one of two things; either it may assent,. 

or it may refuse to give its assent. This also has been done in relation to the 
various demands. Then arises the third stage in the succeeding sub-clause-
(7) : 

• The demands as voted by the Legislative Assembly shall be submitted to the Governor 
General in Council, who shall, if he declares that he is satisned that any demand which has 
been refused by thA L~gislati e Assembly is essential to the discharge of his responsibilities, 
act as if it had bt'en a"sented to, notwithstanding the withholding of such assent or the-
reduction of the amount therein referred to, by the Legislative Assembly: 

It will appear from this sub-clause that what it contemplates is individual 
Demands. The Goyernor General may say that he assents or that he withholds 
his assent, to a particular Demand as voted by the Legislative Assembly. But 
if we are to accept the Resolution of Sir Vithaldas Thackersey, we shall be add-
ing some-thing to the words of the Statute for which there is no warrant. The-
Governor General in Council may say: 'I accept the vote of the Assembly 
with regard to item No.!'; he may say : 'I do not accept the .yote of the 
Assembly with regard to item No.2'; but you have got no right to say to-
him: ' Whatever may be the nature of our vote, you have got to calculate the 
whole amount and then to transfer certain moneys from one item to another.' 
'1'hat is for the Governor General in Council to do. He may do it, or he may 
not do it. If he finds it convenient to follow Sir Vithaldas 'rhackersey's 
Resolution, he will do it; if he does not tind it convenient, he will not do it .. 
But I do say, and maintain, that it is not for the Assembly to impose any such 
limitation on his constitutional freedom; and it is in that view that I would 
ask the Assembly not to accept this Resolution. 

Sir P. S. Siv&swamy Aiyer (Tanjore cum 'rrichinopoly: Non-
Muhammadan Rural) : Sir, with reference to the question of constitutional 
law which has been raised, I should like to offer a few observations for the 
consideration of the Members ofthe Government. The portion of section 67-A 
which is relevant to the question now raised is sub-section 7 of section 67-A. 
The Honourable Dr. Sapru is perfectly right, if I may venture to express 
my concurrence with him, in stating that the Governor General in Council 
has to expresS' his opinion with reference to particular demands, and not 
with reference to the Budget as a whole. The words are that the Governor 
General in Council shall : 
• If he declares that he is"satisfied that any demand which bas been refused by the-
Legislative Assembly is essential to the discharge of his responsibilities, act as if it had 
been assented to, notwithstanding the withholding of such assent 01' the reduction of the 
amount therein refen'ed to, by the Legislative Assembly'. 

'1'he question now for consideration is, what are the courses open to the 
·Govemor General in Council upon the decision of the Legislatiye Assembly 
with refert!llce to these various Demands for Grants. Is he bound to declare 
now that he iN, 01' is not, satisfied with regard to the grants which have 
been passed in respect of each Demand? 1£ the Honomable Dr. Sapm 
thinks that he is bound to make a declaration now, at this moment, then I 
~pe tfully venture to differ from him. 

The Honourable Dr. T. B. Sapru: Sir, I rise to a point of order. I didl 
not make any such statement. 
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Sir P. !3: Sivaswamy Aiyer: I said 'if '. What I beg to lay is that 
another posltlOn can be taken up. The Governor General in Council is not 
bound to declare, if the demand has not been fully asst!nted to that he is 
satisfied that the demand is essential and it has been improperly r~fuse . It 
is quite open to him, and it would be a legitimate course to adopt, to say that 
he cannot say whether he is satisfied and that he will wait and see: It is 
quite open to the Governor General in Council to say : 'At this moment we 
are not prepared to say whether the Assembly has given enough or Dot, 
whether the means they have voted are or are Dot sufficient for the discharge 
of our responsibilities. "r e shall take due note of the desire of the Assembly 
for retrenchment. A Retrenchment Ctftnmittee has been appointed and is 
going to consider the matters in question. We shall await the report of that 
Committee, and if afterwards it is found necessary to ask for more, then we 
shall do so.' The Governor General in Council can legitimately adopt that 
course. I concede that the provision of this sub-section which empowers the 
Governor General to act as if the demand has been assented to can only 
be exercised now. It cannot be exercised later on. But the proper course for 
the Governor General in Council is to come before us for a supplementary 
grant. There is nothing in law, so far as I am aware, to prevent the Governor 
General in Council from coming before us for a supplementary grant. Nor is 
there anything to prevent us from making a grant in respect of such 
supplementary demand. That, I submit, would be the most proper and the 
fairest our~e to take, with due regard to the deci"ions of the Assembly and 
out of consideration to the Assembly. I trust that the Governor General in 
Council will pay sufficient deference to the wishes of the Legislative Assembly, 
to induce him to hold his hand and suspend his judgment. In the interests of 
the evolution of the Constitution and the evolution of constitutional conven-
tions I hope and trust that this course will commend itself to the Governor 
General in Council. 

Sir Montagu Webb (Bombay: European): Sir, though I cannot lay 
claim to that legal knowledge which many of the Members of this Honse 
possess, and though I have not perhaps that great respect for the legal profes-
sion which the Honourable Member for Finance is so well known to hold, 
nevertheless I venture to appeal to the Finance Memb;:r to give effect to the 
intention of the Resolution which Sir Vithaldas Thackersey has put before 
thi. House. I have myself voted against many of the Resolutions for retrench-
ment which have been carried. At the same time I would ask the Finance 
Memher and the Government of India to recognise that those motions have 
been· put forward honestly and with knowledge, in the hope of bringing 
pressure upon Government to exercise still further retrenchment. 

With that idea I am entirely in sympathy. I feel that our expenditure 
has reached a level that is now dangerous, and I therefore appeal strongly 
to the Finance Member and to the Government of India to find a way to 
ooive effect to the sense of the Resolution which Sir Vithaldas has put forward, 
;hether the motion be legal or illegal. (Applause.) 

Rao Bahadnr T. Rangacbariar (Madras City: Non-Muhammadan 
Urban I: Sir, while recognising the legal di rticulties in the way of this 
Resolution, I wish to emphasise one aspect of the question for the consider-
ation of the Assembly. This motion should not be deemed to imply that 
there is any doubt in our minds that the 5 per cent. reduction we have made 
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in each grant is not capable of being e:liected under each grant. (Hear, hear.) 
I wish to say this with all the emphasis that I can command on behalf of 
my Party, so that it might not be understood that we know that there is any 
Demand in which we have made a reduction which cannot be made. 

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official) : Sir, 
I wish to say a word upon the constitutional question. (roices:' No', 'no '.) 
It (leems to me that upon one matter there can be no doubt and if I may say 
with respect, there is no doubt that the Law Member is quite correct. That is-
as regards clause 7. But I think the 'Honourable the La.w Member ignores to-
some extent the 8th dause of the same !;ection. The 8th clause is what is' 
called the emergency clause, and it relates to the power which the Governor' 
General has in cases of emergency to authorise such expenditure as may in his. 
opinion be necessary for the safety or tranquillity of British India or any 
part thereof. Now, the point I wish to put forward is this. The position 
taken lIlp by Sir Vithaldas Thackersey is in no way ultra l,ires the powers 
of this Assembly. We have got the power of recommending to the Governor' 
General certain modes of disposing money and this is the recommendation, 
we make, viz., that in coming to a conclusion that a particular demand ought 
to be met notwithstanding that the House has resolved that it should be' 
cut down, we make the recommendation to appropriate from one item to 
another thereby fulfilling the functions which the law has empowered the· 
Governor General to exercise, riz., the power given under clause 8 of 
se<.:tion 67. 

The Honourable Dr. T. B. Sapru: May I rise to a point of order,. 
Sir? I hope It will cut short the debate. :My Honourable friend who has 
put forward this Yiew obviously overlooks the distinction between the 
Governor General and the Governor General in Council. Clause 8 deals with 
the Governor General and clause 7 with which I was dealing, deals with the· 
Governor General in Council. 

Ir. T. V. Seshagiri Ayyar: I stand corrected. 

Dr. H. S. Gour : Sir, may I just point out that my friend, Mr. Seshagirf 
Ayyar, was dealing with thtl question of the emergency powers of the Governor 
General which have nothing whatever to do with the subject matter under-
consideration. As rtlgards Dr. Sapro, if I may be permitted to say so, he is 
perfectly right in saying that under clause 7 as soon as the Budget is paised,. 
it is open to the Governor General in Council to examine the allotments 
made and if the Governor General in Council is of opinion that he cannot 
discharge. his duties within the sums allotted to him by the Legislative 
Assembly, then certain restorations as laid down in clause 7 may take place. 
1Iiow the real point involved in Sir Vithaldas Thackersey's Resolution is this .. 
He eml owers the Governor General in Council to make re-appropriations and·. 
I submit with due respect to my learned friend, - he is not a learned friend-
with due respect to my Honourable friend, whether the Governor General's 
powers cannot be enlarged 01' t\rta~le  by this Legislative Assembly, which .is 
itself a creature of the law. ,,\ hatever power the Governor General m· 
Council or the Governor General possesses are all statutory powt'rs and con-· 
sequently I venture to submit that my friend's Resolution is mis-conceived, and 
1 would. therefore request him not to press his Resolution. 
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. Sir Vithald.as D. Thackersey: I have no desire to press this Resolution. 
My only object was to make the work of the Government of India easy. We 
'are passing through very extraordinary times, and we want to give a. clear 
,indication of our wish, that within the law this Assembly has not the slightest 
<objection to the reappropriation from one head to another. We do not wish 
tha.t the country should have an excuse to say that here the Assell1bly passed 
«Ine Resolution and that His Excellencv the Vicerov the next day reversed it 
·'With his eltraordinal'Y powers. " " .. 

As my learned friend says it can only be done by those extraordinary powers, 
it should not be misunderstood t ~t these powers have been used against the 
wishes of the Legi~lati e Assembly. I wish to make this point very clear, as 
·,we do not wish at this stage that the whole position Rhould be misunderstood. 

The Honourable Sir Malcolm Hailey: I am not sure if I am in order 
·in speaking after Sir Vithaldas Thackersey; but I flhould like to say that when 
:hc asked if I had any objection to his Resolution being brought forward at 
short notice, I assured him to the contrary, for I felt that, from the discussion 
that would follow his motion, we should gain an insight into the feeling of the 
House as regards the proceedings of the last five days, and their attitude to the 
Temaining stages 9f the Budget. 'Ve anticipated also that we should learn 
their feelings regarding the exercise of the statutory powers of the Governor 
General in regard to the restoration of items cut out, and thought it well 
that we should on our side ha"e an opportunity of putting the position of 
Government in the matter. 'rhe House, I assume, realizes that the motion 
-eannot staud on legal ground. It is clear that having only just to .. day 
concluded our debate 011 the demands for grants, it is yet too early for me to 
announce to the House the decision of the Governor General in Council 
.as to the action that is to be taken in regard to the reductions. I can only 
say that we shall take into full consideration the feelings which have been 
~ presse  by the House this evening. But in doing so, I must make one 
point clear. We must retain our own statutory powers, and, if necessary, 
.exercise them, because we have statutory responsibilities. We cannot be 
.expected to admit that each and every one of these reductions is possible 
without injury to the administration. On the other hand, we can and do 
1idmit that in some cases reductions can be earried out, and to the extent that 
they can be carried out without danger of loss of revenue or inefficiency 
·of administratidn we are prepared to give effect to them. 

The Resolution was, by leave of the Assembly, withdrawn. 
The Assembly then adjourned till Eleven of the Clock on Monday, the 

:20th March, 1!l22. 
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